
LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. Dc:cembcr 2. 199YAgrahayana 11. 1915 (Sitka) 

No. 2)9 

11 A.M. 
1. National Anthem 

The National Anthem wali played. 
2. Amrmation by Members 

The following members made affirrnation. signed 
Members and took their scatli in the House:-

(1) Shri S. Sivaraman (In Malayalam) 
(2) Shri P. Kumarasamy (In Tamil) 

3. Obltu • ., RefereDces 
," .. . . .:.,.,. ... : ~. \ 

the Roll of 

The Speaker. the Prime Minister. Sarvalihri Atal Bihari Vaj-
payee. Somnath Chatterjee. Ram Vilas Pa.<;wan. Indrajit Gupta. 
Chitta Basu. P.G. Narayanan and Sobhanadreeswara Rao Vadde 
made references to the passing away of Shri J.R.D. Tata. Shri 
Nani Bhattacharya. a sitting Member of Lok Sabha. Shri Purnendu 
Sekhar Noskar. a Member of Fir.lt. Second and Third Lok S3bha; 
Shri Dwarka Nath Tiwary. a Member of First. Second. Third. 
Fourth. Fifth and Sixth Lok S3bha; Shri Narcndra P. Nnthwani. a 
Member of First and Second Lok Sabha; Shri Hitcndra Desai. a 
Member of Sixth Lok Sab!.a; Shri K. Veeriah. a Member of Fifth 
Lok Sabh.; Shri Shantanu Kumar Dos. • Member of the Con-
stituent Assembly; Shri K. Janardhan Reddy. a Member of First 
Lok Sabha; Shri P. Venkatasubbaiah. a Member of Second. Third. 
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Fourth. Fifth. Sixth and Seventh Lok Sabha; Shrimati Krishna 
Mehta. a Member of Second Lok Sabha; Shri Raj Mangal Pande. 
a Member of Eighth and Ninth Lok Sabha; and Shri H.M. Patel,'a 
Member of Fifth, Sixth and Eighth Lok Sabha. 

They also made references to a recent tragedy caused by a 
massive earthquake which rocked Maharashtra and adjoining 
States of Karnataka and Andhra Pradesh resulting in n massive 
destruction. 

As a mark of respect to the memory of the deceased. Members 
stood in silence for a short while and thereafter the House was 
adjourned for the day. 

4. Questions 

As the House adjourned aftcr Obituary references. Starred Ques-
tions could not be called for Oral IIn!iwer. SQ Nos. 1-20 put down in 
the Order Paper for the day were. therefore. treated as Unstarrcd 
and their replies togethcr with the replies to the Unstllrred Question 
Nos. 1-167 will be printed in the Official Report for the dilY. 
11.57 A.M. 

(Lok Sablla Adjourned Till II a.m. on Friday, 'he 3rd Dt'ctmber, 
/9(3) 

C.K. JAIN. 
SecrefCIr), General. 

MGIP(PLU)MRND-4526L5-2.12.93 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. December 3, 1993/Agrahayana It. 1915 (Saka) 

No. 140 
11 A.M. 

1. Resignations from Membership of Lok Sabha 

(1) The Speaker informed the Hou!le th:1I he had received a le\ler 
dated 3 September. 1993 from Shri Sharad Pawllr an elected Member 
from Baramati Constituency of Maharashtra, rcsigning from member-
ship of Lok Sabha and that his resignation had been accepted by him 
with effect from 3 September, 1993. 

(2) The Speaker also informed the House that he had received a 
Icller dated 2 December. 1993 from Shri Madan Lal Khurana. an 
elected member from South Delhi Constituency of the National 
Capital Territory of Delhi resigning from membership of Lok Sabha 
and that his resignation had been accepted by him with effect from 2 
December. 1993. 

2. Obituary Reference 
The Speaker, the Prime Minister. Dr. Laxminarain Pandey. 

Sarvashri Sharad Yadav. Somnalh Chattcrjec. Indrajit Gupta. P.G. 
Narayanan. Ebr.ahim Sulaiman Sait, and Maj. Gcnl. (Rctd.) R.G. 
Williams made references to the passing away of Shri Frank 
Anthony. a sitting member of Lok Sabha. 

As a mark of respect to the memory of the deceased, Members 
stood in silence for a short while and thereafter the Ilousc was 
adjourned for the day. 
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3. Que5Uoo5 

As the House adjourned after Obituary reference. Starred Ques-
tions could not be called for oral answer. SQ. Nos. 21--10 put down 
in the Order hpcr for the day were therefore, treated as Unstarred 
and their replies together with replies to the Unstarred Question Nos. 
168-271 and 274-380 will be printed in the Official Report for the 
day. 
11.27 A.M. .. 
(Lok Sabha adjourned till JJ A.M. on Monday, the 6th l1eumber, 

1993). 

C.K. JAIN. 
Secretary-General. 

MGIP(PlU)MRNo-t555Ls--.:J.12.1993. 



LOI{ SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Monday, December 6, 1993/Agrabayana 15, 1915 (Saka) 

No. 241 

11 A.M. 

1. Obituary Reference 

The Speaker made a reference to the passing away of Shri 
Samarendra Kundu who was a Member of Fourth, Sixth and 
Ninth Lok Sabha. 

Thereafter. Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Sturred Questions 

Starred Question Nos. 41-43 were orally answered. Replies to 
Starred Question Nos. 44--:J6 and ~ were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Question Nos. 381-483, 485-499, 501-555, 
557-563, 565-586 and 588-610 were laid on the Table. 

4. Introduction of Minllter 

The Prime Minister introduced Shri Pranab Mukherjee, Minister of 
Commerce. 
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5. Paperl laid OD the Table 
The following papers were laid on the Table:-
(1) An explanatory statement (Hindi and English versions) giving 

reasons for immediate legislation DY the Protection of Human 
Rights Ordinance, 1993, under rule 71(2) of the Rules of 
Procedure and Conduct of Business in Lok Sabha. 

(2) A copy of the Inter-State Migrant Workmen (Regulation of 
Employment and Conditions of Scrviee) Central (Amendment) 
Ru\cs, 1993 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 573(E) in Gazette of India dated the 25th 
Augu'"t, 1993 under sub-section (3) of section 35 of the Inter-
State Migrant Workmen (Regulation of Employment and 
Conditions of Service) Act, 1979. 

(3) A copy of the Merchant Shipping (Examination of Dredge 
Masters and Dredge Mates) Amendment Rules, 1993 (Hindi 
and English versions) published in Noti'lication No. G.S.R. 
409 in Gazette of India dated the 14th August, 1993 under 
sub-section (3) of section 458 of the Merchant Shipping Act, 
1958. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a) (0 Review by the Government on the working of the 
Shipping Corporation of India Limited, Bombay, for the 
year 1992-93. 

(ii) Annual Report of the Shipping Corporation of India 
Limited, Bombay, for the year 1992-93, alongwith 
Audited Accounts and the comments of the ComptroUer 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Indian Road Construction Corporation Limited. New 
Delhi, for the year 1991-~2. 

(ii) Ann~al Report of th~ Indian Road Construction Corpo-
ntion Limited, New Delhi, for the year 1991-92, along-
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with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (b) of item (4) above. 

(6) (i) A copy of the Annual Administration Report (Hindi' and 
English versions) of the New Mangalore Port Trust for the 
year 1992-93. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the New Mangalore Port 
Trust. for the year 1992-93. 

(7} (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Madras Port Trust. Madras. for 
the year 1992-93. 

{ii) A copy of the Review (Hindi and English versions) by the 
Government on the ~orking of the Madras Port Trust. 
Madras for the year 1992-93. 

(8} (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Tuticorin Port Trust for the year 
1992-93. 

-:ii) A copy of the Review (Hindi and English versions) by the 
Governm~nt on the working of the Tuticorin Port Trust 
for the year 1992-93. 

(9) (i) A eopy of the Annual Administration Report (Hindi and 
English versions) of the Bombay Port Trust for the year 
1992-93. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Bombay Port Trust for 
the year 1992-93. 

(10) (i) A copy of tbe Annual Administration Report (Hindi and 
, English versions) of the Mormugao Port Trust. Mormugao. 

for the year,l992-93. 
(ii) A copy of the Review (Hindi and English versions) by the 

Government on the working of the Mormugao Port Trust. 
Mormugao. for the year 1992-93. 
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(U)(i) A eopy of the Annual Administration Report (Hindi and 
English versions) of the Jawaharlal Nehru Port Trust for 
the year 1992-93. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Jawaharlal Nehru Port 
Trust for the year 1992-93. 

(12)(i) A eopy of the Annual Administration Report (Hindi and 
English versions) of the Kandla Port Trust, for the year 
1992-93. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Kandla Port Trust for 
the yea:r 1992-93. 

(13) A copy each of the following papers (Hindi and English 
versions) under sub-section (2) of section 103 of the Major 
Port Trusts Act, 1963:-

(a) (i) Annual Accounts of the New Mangalore Port Trust for 
the year 1992-93, together with Audit Report thereon. 

(iif Review by the Government on the Audited Accounts of 
the New Mangalorc Port Trust for the year 1992-93. 

(b) (i) Annual Accounts of the Madras Port Trust for the year 
1992-93, together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Madras Port Trust for the year 1992-93. 

(c) (I) Annual Accounts of the Tuticorin Port Trust for the year 
1992-93, together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Tuticorin Port Trust for the year 1992-93. 

(d, (i) Annual Accounts of the Bombay Port Trust for the year 
1992-93, together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the .Bombay Port Trust for the year 1992-93. 

(c) (i) Annual Accounts of the Mormugao Port Trust for the 
year 1992-93, together with Audit Report thereon. 
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(ii) Review by the Government on the Audited Accounts of 
the Mormugao Port Trust fOMhe year 1992-93. 

(f) (i) Annual Accounts of the lawaharlal Nehru Port Trust for 
the year 1992-93, together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the lawaharlal· Nehru Port Trust for the year 
1992-93. 

(g) (i) Annual Accounts of the Kandla Port Trust for the year 
1992-93, together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts pf 
the Kandla Port Trust for the year 1992-93. 

(14) A copy of the Memorandum (Hindi and English versions) of 
Understanding between the National Aluminium Company 
Limited and the Ministry of Mines for the year 1993-94. 

(15) A copy of the Memorandum (Hindi and English versions) of 
Understanding between the Cotton Corporation of India 
Limited and the Ministry pf Tcxti\cs for the year 1993-94. 

(16) A copy of the Memorandum (Hindi and English versions) of 
Understanding between the Projects and Equipment Corpora-
tion of India Limited and the Ministry of Commerce for the 
year 1993-94. 

(17) A eopy each of the following Notifications (Hindi and 
English versions) under section 296 of the Income-tax Act, 
1961:-

(i) The Income-tax (Sixteenth Amendment) Rules, 1993 
published in Notification No. S.O. 684 (E) in Gazette of 
India dated the 15th September. 1993. 

(ii) The Income-tax (Seventeenth Amendment) Rules, 1993 
published in Notification No. S.O. 693 (E) in Gazette of 
India dated the 16th September. 1993. 

(IS) A copy each of the following Ordinances (Hindi and English 
versions) under article 123 (2) (a) of the Constitution:-

(i) The Protection of Human Rights Ordinance, 1993 (No. 
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30 of 1993) promulgated by the President on the 28th 
September, 1993. 

(ii) The Kalakshetra Foundation Ordinance, 1993 
(No. 31 of 1993) promulgated by the President on 
the 29th September, 1993. 

(iii) The Chief Election Commissioner and other Election 
Commissioner (Conditions of Service) Amendment Ordi-
nance, 1993 (No. 32 of 1993) promulgated by the 
President on the lst October, 1993. 

(iv) The State Bank of India (Amendment) Ordinance, 1993 
(No. 33 of 1993) promulgated by the President on the 
15th October, 1993. 

(v) The Merchant Shipping (Amendment) Ordinance, 1993 
(No. 34 of 1993) promulgated by the President on the 
27th October, 1993. 

(19) A copy eaeh of the following statements (Hindi and English 
versions) showing action taken by the Government on various 
assurances. promises and undertakings given by the Ministers 
during the various sessions of Lok S8bh8:~ 

(i) Statement No. XXXII - Fifth Session. 1986 

(ii) Statement No. XXXII - Eighth Session. Part·lI. 1987 

(iii) Statement No. XXXIV - Ninth Session. 1987 
(iv) Statement No. XXXV - Tenth Session. 1988 

(v) Statement No. XXX - Eleventh Session. 1988 
(vi) Statement No. XXIX - Thirteenth Session. 1989 
(vii) Statement No. XXIII - Fourteenth Senion. 1989 

(viii) Statement No. XXIV - Second SeRion. 1990 
(ix) Statement No. XX - Third Session. 1990 
(x) Statement No. XVIII - Sixth Session. 1990 
(xi) Statement No. XVII - Seventh Session. 1991 

(xii) Statement No. XVI - Fint Session. 1991 

(xiii) Statement No. Xlii - Second Session. 1991 

(xiv) Statement No. XI - Third Session. 1992 
(xv) Statement No. IX - Fourth Session. 1992 

} 
t 
I 

Ei&hth 
Lok 
Sabha 

Ninth 

Lok 
Sabha 

Tenth 
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(xvi) Statement No. VI - Fifth Sealon. 19921 
(xvii) SUltement No. V - Sixth Seaion. 1993 

(xviii) Statement No. I - Seventh Session. 1993' 

LoIt 

Slbhl 

(20) A copy of the Memorandum (Hindi and English versions) of 
Understanding between the National Thermal Power Corpora-
tion Limited and the Ministry of Power for the year 1993-94. 

21. A copy each of the following proclamations (Hindi and English 
versions) under article 356 (3) of the Constitution:-

(i) Proclamation dated the 3rd December, 1993 issued by the 
president under clause (2) of article 356 of the .Constitu-
tion revoking the earlier proclamation issued by him on 
the 15th December, 1992 in relation to the State of 
Himachal Pradesh. published in Notification No. G.S.R. 
727(E) in Gazette of India dated ~~d December, 1993. 

(ii) Proclamation dated the 4th December, 1993 issued by the 
presiderit under clause (2) of article 356 of the Constitu-
tion revoking the earlier proclamation issued by him on 
the 6th December. 1992 in relation to the State of Uttar 
Pradesh, published in Notification No. G.S.R. 73O(E) in 
Gazette of India dated the 4th December, 1993. 

(iii) Proclamation dated the 4th December, 1993 issued by the 
president under clause (2) of article 356 of the Constitu-
tion revoking the earlier proclamation issued by him on 
the 15th December, 1992 in relation to the State of 
Rajasthan. published in Notification No. G.S.R.731(E) 
in Gazette of India dated the 4th December, ~3. 

6. Statements by Mlnlsten 
(1) The Minister of State of the Ministry of Communications made 

a statement regarding strike notice by Postal Employees Unions. 
-2. The Minister of Railway made a statement regarding bomb 

explosions in five passenger trains on 6 December, "1993. 

• Made It ].40 P.M. 
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7. Assent to BW. 
Secretary-General laid on the Table the following Nintecn Bills 

passed by the Houses of Parliament during the last session and 
assented to by the Prcsident:-

(1) The Betwa River Board (Amendment) Bill, 1993 
(2) The Consumer Protection (Amendment) Bill, 1993 
(3) The Recovery of Debts Due to Banks and Financial Institu-

tions Bill. 1993 
(4) The Conservation of Foreign Exchange and Prevention of 

Smuggling Activities (Amendment) Bill, 1993 
(5) The Prevention of Illicit Traffic in Narcotic Drugs and 

Psychotropic Substances (Amendment) Bill, 1993 
(6) The Parliament (Prevention of Disqualification) Amendment 

Bill. 1993 

(7) The Jammu and Kashmir Appropriation (No.2) Bill, 1993 
(8) The Himachal Pradesh Appropriation (No.2) Bill, 1993 
(9) The Rajasthan Appropriation (No.2) Bill, 1993 

(10) The Madhya Pradesh Appropriation (No.2) Bill. 1993 
(1) The Uttar Pradesh Appropriation (No.2) Bill. 1993 
(12) The Appropriation (No.3) Bill. 1993 
(13) The Appropriation (No.4) Bill, 1993 
(14) The Appropriation (Railways) No.3 Bill, 1993 
(15) The Appropriation (Railways) No.4 Bill, 1993 
(16) The National Commission for Safai Karamcharis Bill. 1993 
(17) The Oil and Natural Gas Commission (Transfer of Undertak-

ing and Repeal) Bill, 1993 
(18) The Extradition (Amendment) Bill, 1993 
(19) The Delhi Municipal Corporation (Amendment) Bill, 1993 
8. Report of the Committee on Government Assurances 
DR. LAXMINARAIN PANDEY presented the Fourteenth Report 

(Hindi and English versions) of the Committee on Government 
Assurances. 



9. Report of the Standlnl Committee on Home Arralrs 
SHRI SUDHIR SAW ANT laid the Sixth Report (Hindi and English 

versions) of the Department-related Parliamentary Standing Committee 
on Home Affairs on the Human Right.s Commissions Bm, 1993. 

10. Motion Reaardlna Joint Committee to Enquire Inlo Irreplarllies 
in Securities and Banklnl Transactions 

SHRI RAM NIWAS MIRDHA moved the following motion: 
"That this House do recommend to Rajya Sabha that Rajya 
Sabha do appoint one member of Ra;yB Sabha to the Joint 
Committee to enquire into irregularities in securities and banking 
transactions in the vacancy caused by the resignation of Shri 
Yashwant Sinha from Rajya Sabha and do eommu'nicate to this 
House the name of the member so appointed by the Rajya Sabha 
to the Joint Committee." 

The motion was adopted. 
11. Government BiU-lntroduced 

The State Bank of India (Amendment) Bill. 1993. 
12, Statement Regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) glvmg 
reasons for immediate legislation by the State Bank of India 
(Amendment) Ordinance. 1993 was laid on the Table. 
13. Government BiU-Introduced 

The Chief Election Commissioner and other Election Commissioners 
(Conditions of service) Amendment Bill, 1993. 

The motion for leave to introduce the Bill was moved by Shri J I. R. 
Bhardwaj. 

(Lok Sabha adjourned at 1.14 P.M. and re-aswnbled af 2.35 P.M.) 

The motion was opposed. 
On the motion the House divided. Ayes: ·70; Noes: • 43. The motion 

was accordingly adopted and the Bill Willi introduced. 

• Subject to correction. 
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14. Statement rqarding Ordinance-Laid on the Table 
An explanatory .statement (Hindi and English' versions) gavang 

reasons for immediate legislation by the Chief Election Commissioner 
and other Election Commissioners (Conditions of Service) Amend-
ment Ordinance, 1993, was laid on the Table. 
15. Government Bm-Introduced 

The President's Emoluments and Pension (Amendment) Bill, 1993. 
16. Matten UDder Rule 377 

(1) Shri Shiv Charan Mathur raised a matter regarding need to 
implement proposed rail link from Jaipur-Todaraisingh to 
Nathdwara via Kekii Shahpura &. Bhilwara, in Rajasthan. 

(2) Shri Manphool Singh raised a matter TFgarding need to provide 
adequate funds to Rajasthan Government for providing drink-
ing water. in Bikaner and other parts of the State. 

(3) Prof. Rasa Singh Rawat raised a matter regarding need to 
make Indian languages as medium for examinations conducted 
by V.P.S.C. 

(4) Shri Vijay N. Patil raised a matter regarding need to introduce 
Rajdhani Express between Delhi-Bombay-V.T. via Central 
Railway route. 

(5) Shri T.J. Anjalose raised a matter regarding need to implement 
Kayamkulam Thermal Power Project in Kerala. 

17. MotioD 

Time recommended by Government: 3 hrs. 

Time taken: 3 Hrs. 16 Mts. 
Shri Pranab Mukherjee moved the following motion:-
"That this House do .consider the implications of the Dunkel Draft 

text on trade negotiations with special reference to its effect on 
India's interests. I, 

The following members took part in the dcbs.te:-
(1) Shri Jaswant Singh 



(2) Shri P. Cbidambaram 
(3) Shri Nitilb Kumar 
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The discussion was not 1Xlneluded. 
18. Report of B1IIIoea Advisory Committee. 

Shri Shiv Charan Mathur presented the Thirty-fourth Report of the 
Business Advisory Committee. - ~ '\ 
7.02 P.M. 
(Lok Sabha adjoumed till II A.M. on Tuesday. the 7th December. 
1993). 

MGIP(Pl..U)MRN~12·1993. 

C.K. JAIN, 
Secretary-General. 



WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 7, 19931 Agrahayana 16, 1915 (Saka) 

No. 242 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 61-65 were orally answered. Replies to 
Starred Question Nos. 66-80 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 611~, 646-741, 743-783, 
785-813, 815-823. 825-827 and 829----840 were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Memorandum (Hindi and English versions) of 
Understanding between the Food Corporation of India and the 
Ministry of Food for the year 1993-94. 

(2) (i) A copy of the Annual Report (Hindi and English versions) of 
the Animal Welfare Board of India. Madras, for the ]IIUf 
1991-92. alongwith Audited Accounts.' . 

(ii) A copy of the Review (Hindi and Englisb versions) by the 
Government on the working of the Animal Welfare Board of 
India, Madras. fbr the year 1991-92. 

(3) Statement (Hindi and English versions) showing reasons for 
deiey in laying the papers mentioned at (2) above. 

1 



2 

(4) A copy of the Notification No. S.O. 877(E) (Hindi and English 
versions) published in Gazette of India dated the 19th 
November, 1993 containing order indicating the supplies of 
fertilisers to be made by domestic manufacturers of fertiliser to 
various States, Union Territories/Commodity Board during the 
period from the 1st October, 1993 to the 31st March, 1994 
(Rabi Season 1993-94) under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(5) (i) A copy of. the Annual Report (Hindi and English 
versions) of the Indian Museum, Calcutta, for the year 
1991-92, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Museum, 
Calcutta, . for the year 1991-92. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sangeet Natak Akademi, New Delhi, for 
the year 1991-92. alongwith Audited Accounts. 

(ii) A ~opy of the Review (Hindi and English versions) by 
the Government on the working of the Sangeet Natak 
Akademi, New Delhi. for the year 1991-92. 

(H) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy of the Annual Accounts (Hindi and English versions) 
of the National Council of Educational Research and Training 
for the year 1990-91. together with Audit Report thereon. 

(lO) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

-II. A copy of the proclamation (Hindi and English versions) 
dated the 7th December. 1993 issued by the President under 
clause (2) of article 356 of the Constitution revoking the 
earlier Proclamation issued by him on the 15th December. 
1992 in relation to the State of Madhya Pradesh, published in 
Notification No. G.S.R. 734(E) in Gazette of India dated the 
7th December. 1993, under article 356(3) of the Constitution. 

"Laid at 6.32 P.M. 
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4. Report of Committee of Privileges 
SHRI SHIV CHARAN MATHUR laid on the Table the Second 

Report (Hindi and English versions) of the Committee of Privileges. 

5. Report and Minutes of the Committee on Papers Laid on the Table 

SHRI CHHEDI PASW AN presented the Tenth Report (Hindi and 
English versions) of the Committee on Papers Laid on the Table and 
Minutes of sittings of the Committee relating thereto. 

6. Motion for Election to Committee 

KUMARI SEUA moved the following motion:-

"That in pursuance of clause 9( 1)( e) of the Scheme for the 
Administration and Management of the Properties and Funds of 
the Indian Institute of Science. Bangalore. read with Regula-
tions 3.1 and 3.1.1 of the Regulations of the Institute. the 
members of this House do proceed to elect. in such manner as 
the Speaker may direct. two members from among themselves 
to serve as members of the Council of the Indian Institute of 
Science. Bangalore. subject to other provisions of the Scheme 
and the Regulations." 

The motion was adopted. 

7 . Motion regarding Thirty-fourth Report of Business Advisory 
Committee 

SHRI PETER G. MARBANIANG moved the following motion:-

"That this House do agree with the Thirty-fourth Report of the 
Business Advisory Committee presented to the House on the 
6th December. 1993." 

The motion was adopted. 
8. Government Bill-Withdrawn 

The Human Right.s Commission Bill, 1993 
The motion for leave to withdraw the Bill moved by Shri P.M. 

Sayeed on behalf of Shri S.B. Chavan was opposed. 
(Lok Sabha adjourned at 2.05 P.M. and re-assembled at 3.04 P.M.) 

After some discussion. the motion was adopted and the Minister 
withdrew the Bill. 



4 

9. M.uen ...., Rule 377 
(1) Dr. Vasbwanatham Kanithi raised a matter regarding need 

to set up an LPG outlet at Amadalavalsa. Andhra Pradesh. 

(2) Shri Mullappally Ramachandran raised a matter regarding 
need to double railway line between Mangalore and 
Shoranur. 

(3) Shri N.J. Rathawa raised a matter regarding need to set up 
a Navodaya Vidyalaya in Chhota Udaipur parliamentary 
constituency in Gujarat. 

(4) Shri N. Dennis raised a matter regarding need to set up a 
low power TV transmitter at Marthandom. Tamil Nadu. 

(5) Shri Chandresh Patel raised a matter regarding need to 
upgrade Jamnagar city in Gujarat to B-2 grade. 

(6) Shri Satyanarayan Jatiya raised a matter regarding need to 
provide more funds to Madhya Pradesh Government for 
setting up of power projects. 

(7) Shri Ram Pujan Patel raised "a matter regarding need to 
facilitate loans to the farmers from banks on the basis of 
their land. 

(8) Shri Vishwanath Shastri raised a matter regarding need for 
construction of a railway bridge on river Ganga at Ghazipur 
in Uttar Pradesh. 

10. Motion 
Time recommended by Govt. 3 hrs. 
Time taken: 6 Hrs. 57 Mts. 

Further discussion on the following motion moved by Shri Pranab 
Mukherjee on the 6th December. 1993. continued:-

"That this House do consider the implications of the Dunkel Draft 
text on trade negotiations with special reference to its effect on 
India's interests." 

The following members took part in the deb&te:-

(1) Shri Roop'=hand Pal . , 
(2) Shri Man! Shankar Aiyar 

(3) Shri Indrajit Gupta 



(4) Shri Rabi Ray 
(5) Shri P.G. Narayanan 
(6) Prof. Malini Bhattacharya 
(7) Dr. Ramkrishna Kusmaria 
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(8) Shri Sudhir Sawant (Speech unfinished) 
The discussion was not concluded. 
The House was adjourned for want of qU(lrum. 
7. 15 P.M. 
(Lok Sabha adjourned till II A.M. on Wednesday. the Xth 

December. 1993). 

C. K. JAIN. 
Secretary-General. 

MGIP(PLU)MRN[).......4646LS-7.12.93 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 8, 1993/ Agrahayana 17, 1915 (Saka) 

No. 14J 
11 A.M. 

QUESTIONS 

Due to interruptions in the House, Starred Questions could not be 
called for oral answer. SQ. Nos. 81-1()() put down in the Order 
Paper for the day were, therefore, treated as Unstarred and their 
answers together with the answers to the Unstarred Question Nos. 
841-857, 859-869, 871-929, 931-940, 942-991 and 993-1071 
will be printed in the Official Report for the day. 

(Lok Sab,", adjourned at 11.11 A.M. and re-assembled at 12.03 
P.M.) 

(Lok Sabha adjourned at 12.04 P.M. and re-assembled at 2 P.M.) 
(Lok Sabha adjourned at 2.04 P.M. and re-assembled at 3 P.M.) 
(Due to continued interruptions in the House, Lok Sabha adjourned 

for the day) 
3.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 9th December, 
1993) 

C. K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. December 9. 19931Agrabayana 18, 1915 (Saka) 

No. 244 

11 A.M .. 
1. Questions 

Due to interruptions in the House. Starred Questions could not be 
called for oral answer. SQ Nos. 101-420 put down in the Order Paper 
for the day were. therefore, treated as Unstarred and their answers 
together with the answers to the Unstarred Question Nos. 1072-1098, 
1100-1131. 1133, 1135-1164, 1166-1189, 1191-1258 and 126~1264 
will be printed in the OffiCial Report for the day. 
(Lok Sabha adjourned at 11.06 A.M. and re-assembled at 11.36 A.M.) 
(Lok Sabha adjourned at 11.39 A.M. and re-assembled at 2.00 P.M.) 
2. Papen laid on the table 

The following papers were laid on the table:-
(1) A ropy of the Acquisition of Certain Area at Ayodhya 

(Authentication of Documents) Rules. 1993 (Hindi and 
English versions) published in Notification No. G.S.R. 638(E) 
in Gazette of India dated the 5th October, 1993 under sub-
section (2) of section 12 of the Acquisition of Certain Area at 
Ayodhya Act. 1993. 

(2) A copy of the Governors (Allowances and Privileges) Second 
Amendment Rules. 1993 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 708(E) in Gazette of India 
dated the 16th November, 1993 under sub-section (3) of section 
13 of the Governors (Emoluments. Allowances and Privileges) 
Act, 1982. 

1 
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(3) A copy of the Annual Plan for the year 1993-94 (Hindi and 
Englisb venions). 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a)(i) Review by the Government on the working of the 
Fertilizer Corporation of India Limited, New Delhi, 
for the year 1992-93. 

(ii) Annual Report of the Fertilizer Corporation of India 
Limited, New Delhi, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b )0) Review by the Government on the working of the 
Indian Drugs and Pharmaceuticals Limited, Gurgaon, 
for the year 1991-92. 

(ii) Annual Report of the Indian Drup and Pharmaceu- '\) 
ticals Limited, Gurgaon, for the year 1991-92, along-
with Audited Accounts and comments of the Com-
ptroller and Auditor General theteon. 

(c)(i) Review by the Government on the working of the 
Madras Fertilizers Limited, Madras, for the year 1992-
93. 

(ii) Annual Report of the Madras Fertilizers Limited, 
Madras, for the year 1992-93, alongwitb Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (b) of item (4) above. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Statement regarding Review by the Government on the 
working of the Bharat Heavy Electricals Limited for the 
year 1992-93. 
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(ii) Annual Report of the Bbarat Heavy Electricala Umited 
for the year 1992-93, alonpith Audited Accounts and 
comments of the Comptroller and Auditor General 
tbereon. 

(7) (I) A copy of the Annual Report (Hindi and English 
versional of the Central Tool Room, Ludhiana, for the 
year 1992-93, alonpitb Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Central Tool 
Room, Ludhiana, for the year 1992-93. 

(8) (i) A copy of the Annual Report (Hindi and EnsJjlb 
versions) of the Central Institute of Hand Tools, Jalan-
dhar, for the year 1992-93, alonpith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government, on the working of the Central 
Institute of Hand Tools, Jalandhar, for the year 1992-93. 

(9) (i) A copy of the Annual Report (Hindi and English 
¥ersions) of the Institute for Design of Electrical Meuur-
inglostruments, Bombay, for the year 1992-93, alonpith 
Audited Accounts. 

\ 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of tbe Institute for 
Design of Electrical Measuring Instruments, Bombay, for 
the year' 1992-93. 

(10) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The AD India Services (Confidential Rolls) Amendment 
Rules, 1993 published in Notification No. G.S.R. 385 in 
Gazette of India dated the 31st July, 1993. 

(ii) The Indian 'Police Service (Fixation of Cadre Strength) 
FIft .. Amendment Re,ulatiODl, 1993 publiahed in Notifa-
cation No. G.S.R. '386 in Gazette of India dated the 31st 
Jaly, 1993 .. 
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(iii) The Indian Police Service (Fixation of Cadre Streaatb) 
Amendment Regulations, 1993 published in Notification 
No. G.S.R. 387 in Gazette of India dated the 31st July, 
1993. 

(iv) The Indian Police Service. (Fixation of Cadre StrenJlb) 
Amendment Regulations, 1993 published in Notification 
No. G.S.R. 428 in Gazette of India dated the 28th 
August, 1993. 

(v) The Indian Police Service (Fixation of Cadre Strength) 
Eighth Amendment Regulations published in Notification 
No. G.S.R. 446 in Gazette of India dated the 11th 
September, 1993. 

(vi) The Indian Administrative Service (Pay) Sixth Amend-
ment Rules, 1993 published in Notification No. G.S.R. 
447 in Gazette of India dated the 11th September, 1993. 

(vii) The Inc;tian Administrative Service (Fixation of Cadre 
Strength) Sixth Amendment Regulations, 1993 published 
in Notification No. G.S.R. 469 in Gazette of India dated 
the 25th September, 1993. 

(viii) The Indian Administrative Service (Pay) Fifth Amend-
ment Rules, 1993 published in Notification No. G.S.R. 
53S(E) in Gazette of India dated the 6th August, 1993. 

(ix) The Indian Police Service (Pay) Fourth Amendment 
Rules, 1993 published in Notification No. G.S.R. S36 (E) 
in Gazette of India dated the 6th August, 1993. 

(x) The Indian Forest Service (Pay) Second Amendment 
Rules, 1993 published in Notification No. G.S.R. S37(E) 
in Gazette of India dated the 6th August, 1993. 

(xi) The Indian Forest Service (Pay) Amendment Rules, 1993 
published in Notification No. G.S.R. S39(E) in Gazette 
of India dated the 6th August, 1993. 

(xii) The Indian Administrative Service (Fixation of Cadre 
Strength) Eighth Amendment Regulations, 1993 pub-
lished in Notification No. O,S.R. 6S6(E) in Gazette of 
India dated the 15th October, 1993. 
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(xiii) The Indian Administrative Service (Pay) Eighth Amend·" 
ment Rules, :i993 published in Notification No. G.S.R. 
657(E) in Gazette of India dated the 15th October, 1993. 

(xiv) The Indian Forest Service (Fixation of Cadre Strength) 
Amendment Regulations, 1993 published in Notification 
No. G.S.R. 538(E) in Gazette of India dated the 
6th August, 1993. 

(xv) The Indian Administrative Service (Fixation of Cadre 
Strength) Ninth Amendment Regulations, 1993 published 
in· Notification No. G.S.R. 654(E) in Gazette of India 
dated the 15th October, 1993. 

(xvi) The Indian Administrative Service (Pay) Ninth Amend-
ment Rules, 1993 published in Notification No. G.S.R. 
655(E) in Gazette of India dated the 15th October, 1993. 

(xvii) The Indian Forest Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1993 published in 
Notification No. G .S.R.685(E) in Gazette of India dated 
the 4th November, 1993. 

(xviii) Tbe Indian Forest Service (Pay) Third Amendment 
Rules, 1993 published in Notification No. G.S.R. 686(E) 
in Gazette of India dated the 4th November, 1993. 

(xix) The Indian Forest Service (Fixation of Cadre Strength) 
Third Amendment Regulations, 1993 publisbed in Notifi-
cation No. G.S.R. 687(E) in G"azette of India dated tbe 
4th November, 1993. 

(u) The Indiu Forest Service (Pay) Fourth Amendment 
Rulea, 1993 published in Notification No. G.S.R. 688(E} 
in Gbette of India dated the 4th November, 1993. 

(ui} The Indian Administrative Service (Fixation of Cadre 
Streqtb) Scvegth Amendment Regulations, 1993 pub-
liabed in Notification No. G.S.R. S97(E) in Gazette of 
India dated the 8th September, 1993. 
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(xxii) The Indian Administrative Service (Pay) Seventh Amend-
ment Rules. 1993 published in Notification No. G.S.R. 
598(E) in Gazette of India dated the 8th September, 
1993. 

(xxiii) G.S.R. 502 published in Gazette of India dated the 16th 
October, 1993 containing corrigendum to Amendment of 
Indian Police Service (Fixation of Cadre Strength) Regu-
lations in respect of IPS Cadre of Maharasbtra. 

(xxiv) G.S.R 503 published in Gazette of India dated the 16th 
October, 1993 containing corrigendum to Indian Police 
Service (Pay) Rules of Maharashtra Cadre. 

(11) Statement (Hindi and English versions) rejecting the Award 
given by the Board of Arbitration under the Scheme of Joint 
Consultative Machinery allowing encashment of 15 days 
earned leavt in a year during service. 

(12) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Statement regarding Review by the Government on the 
working of the Water and Power Consultancy Services 
(India) Limited, New Delhi, for the year 1992·93. 

(ii) Annual Report of the Water and Power Consultancy Ser-
vices (India) Limited, New Delhi, for the year 1992-93, 
alongwith Audited Accounts and commcnts of tbe Comp-
troller and Auditor General thereon. 

(13) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Water Development Alency, New Delhi, 
for the year 1992-93, alonpith Audited Accounts. 

(U) Statement (Hindi and English versions) regarding Rcview by 
the Government on the working of the National Water 
Development Agency, New Delhi, for the year 1992-93. 

(14) (i) A copy ot the Annual Report (Hindi and English versions) 
of the Indian Council of Medical Research, New Delhi, for 
the year 1991-92. 
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(ii) A c:opy of the Annual ACCOUDtI (Hindi ud En&liab ver-
sionl) of the IDdiu Council of Medical Research, New 
Delhi, for the year 1991-92, toaether witb Audit Report 
thereon. 

(iii) A copy of tbe Review (Hindi and English venions) by the 
Government on the working of the Indian Council of 
Medical Research, New Delhi, for the year 1991-92. 

(15) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) A copy each of the following NotiflC8tions (Hindi ud EnaJiab 
versions) under sub-section (2) of section 23 of the Prevention 
of Food Adulteration Act, 1954:-

(i) The Prevention of Food Adulteration (Sixth Amendment) 
Rules, 1992 published in Notification No. G.S.R. 878 in 
Gazette of India dated the 17th November, 1992 together 
with a corrigendum thereto published in Notification No. 
G.S.R. 509(E) dated the 14th July, 1993. 

(ii) The Prevention of Food Adulteration (Seventh Amend-
ment) Rules, 1992 published in Notification No. G.S.R. 
907(E) in Gazette of India dated the 4th December, 1992 
together with a Corrigendum thereto published in Notifica-
tion No. G.S.R. 429(E) dated the 27th May, 1993. 

3. Meuale from RaJy. Sabha 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the 7th December, 1993, Rajya Sabha concurred in the 
recommendation of the Lok Sabha to appoint one Member of the 
Rajya Sabha to the Joint Committee to enquire into irregularities in 
the securities and banking transactions in the vacancy caused by the 
resignation of Shri Yashwant Sinha from the Membership of Rajy. 
Sabha for the unexpired port~on of the term of the Committee, and 
appointed Shri Digvijay Singh to serve on the said Committee. 
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... Report of tbe Committee on Private Members' BiDs and Resolutions 

SHRI S. MALLIKARJUNAIAH presented the Twenty.sixth 
Report (Hindi and English versions) of the Committee on Private 
Member's Bills and Resolutions. 

5. Report and Minutes or the Estimates Committee 

DR. KRUPASINDHU BHOI presented the following Reports of 
the Estimates Committee: 

(1) Thirty·Fourth Report (Hindi and English versions) on the 
Ministry of Finance (Deptt. of Economic Affairs) - Preven-
tion of Frauds in Nationalised Banks and Minutes of the 
sittings of the Committee relating thereto. 

(2) Thirty·Sixth Report (Hindi and English versions) on the 
Ministry of Human Resource Development (Deptt. of Educa-
tion) - Navodaya Vidyalayas and Minutes of the sittings of the it· 
Committee relating thereto. 

6. Reports and Minutes or the Committee on Papers Lald on the Table 

SHRI CHHEDI PASWAN presented the Eleventh and Twelfth 
Reports (Hindi and English versions) of the Committee on Papers 
Laid on the Table and Minutes of sittings of the Committee relating 
thereto. 

7. Report and Minutes or Standing Committee on Labour and Welrare 

SHRIMATI CHANDRA PRABHA URS presented the Third 
Report (Hindi' and English versions) of the Standing Committee on 
Labour and Welfare on Abolition of Child Labour and the Minutes 
of the sittings of the Committee relating thereto. 

I. Report or the Committee on Urban " Rural Development 

SHRI PRATAPRAO B. BHOSALE presented the Third. Report 
(Hindi and English versions) of the Committee on Urban and Rural 
Development (1993--94) on the Annual Report of the Ministry of 
Urban Development (1992·93) and the Minutes relating thereto. 
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9. Report or the Standlol Committee on Science " Technofoay. 
Environment " Forests 

SHRI SHARAD DIGHE laid on the Table a copy (Hindi and 
English versions) of the Second Report of the Department-Related 
Parliamentary Standing Committee on Science & Technology. Envi-
ronment & Forests on the National Environment Tribunal Bill. 1992. 

10. Evidence tendered before tbe Standiq Committee on Science " 
TecbnololY. Environment &: Foresu 

SHRI SHARAD DIGHE laid on the Table a copy of the Evidence 
tendered beforc the Department-Related Parliamentary Standing 
Committee on Science & Technology, Environment & Forests on the 
National Environment Tribunal Bill, 1992. 

11. Reportl of Standinl Committee on Science &: TechnololY-Environ-
ment &: Forests 

SHRI RAM PRASAD SINGH laid on the Table (Hindi and 
English versions) of the Third Repart of the Department-Related 
Parliamentary Standing Committee on Science & Technology, Envi-
ronment & Forests on the Annual Report of the Ministry of 
Environment & Forests for the year 1992-93. 

12. Third and Fourth Reports or the Standlnl Committee on TranI-
port and Tourism 

SHRI K. M. MATHEW laid the Third and Fourth Reports (Hindi 
and English versions) of the Department-Related Parliamentary 
Standing Committee on Transport and Tourism on Inland Waterways 
Authority of India (Amendment) Bill, 1992 and Air Corporations 
(Transfer of Undertakings and Repeal) Bill, 1992 respectively. 

13. Evidence tendered before the Standiol Committee on Transport 
and Tourism 

SHRI K. M. MATHEW laid on the Table a copy of the Evidence 
tendered before the Department-Related Parliamentary Standing 
Committee on Transport " Tourism on the Air Corporations 
(Transfer of Undertakings and Repeal) Bill. 1992. 
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14. Statemeatl by Mlnlaten 
(1) The Minister of State in the Ministry of Finance made a 

statement reprdin, an important concession in the Income-tax Act. 
(2) The Minister of Home Affain made a statement re,ardin, 

Judicial remand of Shri Lal Krishna Advani and othen by the Special 
Ma,istrate, CBI, Lucknow on 7 December, 1993. 
15. Government BlU-lntroduced 

The Protection of Human Rights BiU, 1993. 
16. Matten Under Rule 377 

(I) Pratt. (Smt.) Savithiri Lakshmanan raised a matter regarding 
need for construction of new railway line between Tirur and 
Edappilly. 

(2) Dr. Vasant N. Pawar raised a matter regarding need to 
sanction four laning of National Highway No. 3 in Maharashtra. 

(3) Dr. Kartikcswar Patra raised a matter regarding need to create 
a Railway Zone with its headquarters in Orissa. 

(4) Shri C. Sreenivasan raised a matter regarding need to construct 
1TDC hotels in Kodaikanal and Ooty in Tamil Nadu for development 
of tourism. 

(5) Shri Sobhanadreeswara Rao Vadde raised a matter regarding 
need to take steps to facilitate operations of Boeing Aircraft between 
Hyderabad, Vijayawada, Tirupathi and Madras Sector. 

(6) Shri R. Prabhu raised a matter regarding need to provide 
necessary financial assistance to Hindustan photo Films Manufactur-
ing Company Limited at Ooty, Tamil Nadu. 

(7) Shri Upendra Nath Verma raised a matter regarding need for 
early implementation of the recommendations of Mandai Commis-
sion. 
17. Government BW-Under Consideration 

The Transplantation of Human Organs Bill, 1993, as passed by 
Rajya Sabha. 

Time allotted: 2 hrs. 
Time Taken: 57 Mts. 

Balance: f Hr 03· Mts. 
DiscUllion on the motion for consideration of the Bill moved by 

Shri Paban Sin,h Ghatowar on the 28th AUlust, 1993 continued. 
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The followina Memben took put in the debate: 

(1) Sbri B. Shankaranand 
(2) Sbri Paban Sin", Outowlf 
(3) Shri Mukul Wasnik 
(4) Ibri Somnath Chatterjee 
(S) Shri Geor.e Fernandes 

The Discuuion was not concluded. 

18. GOYerDmeat BWI-PUMd 

Time allotted: 1 hr. 
Time taken: 07 Mts. 

I. The Cen.rw (Amendment) Bill, 1992 .-k..-...., 
The Motion for consideration of the Bill was moved by Shri S.B. V", 

Chavan. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to IS were adopted. 
Clause 1 was adopted, as amended. 
The Enactin, Formula was adopted as amended. 
The Lon, Title was also adopted. 
The motion that the Bill. as amended. be passed was moved by 

Shri S.B. Chavan. 

The motion was adopted and the Bill. as amended. was passed. 
II. The Governors (Emoluments, Allowances and Privileges) A.mend-

ment Bill, 1992 

Time Allotted: 1 hr. 
Time Taken: 42 mts. 

The motion for consideration of the Bill was moved by 

Shri S.B. Chavan. 
Shri Somnath Cbatterjee took part in tbe debate. 
Shri S.B. Chavan Replied to tbe debate. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 
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Cluues 2 was adopted. 
Clause 1 was adopted, as amended. 
The Enanctm, Formula was adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri S.B. Chavan. 
The motion was adopted and the Bill, as amended, was passed. 

111. The Public R~cords Bill, 1993 IU PlUSH by Rajay SiJbha 
Time Allotted: 2 hrs. 
Time taken: 36 mts. 

The motion for consideration was moved by Shri Mukul Wasnik. 
The following a Members took part in the debate:-

(1) Dr.Sudhir Ray 
(2) Shri Ramesh Chennithala 
(3) Shri Sriballav Panigrahi 

Shri Mukul Wasnik Replied to the debate. 
The Motion for consideration was adopted and Clause-by-Clause 

Consideration of the Bill was taken up. 
Clauses 2 to 18 were adopted. 
Clause I, the Enancting Formula and the Long Title were also 

adopted. 
The motion thllt the Bill. be passed was moved by 

Sbrl Mukul Wasolk. 
The motion was adopted and the Bill was passed. 

19 MotioD 
Time recommended by Government: 3 Hrs. 

Time Taken: 10 Hrs. 24 MtJ. 
Further discussion on the following m~tion moved by Shri 

Pranab Mukherjee on the 6th December, 1993, continued:-
"That this House do consider tbe implications of tbe Dunkel 

Draft text on trade neaotiatioDl with special reference to 
its effec:t on India's interests." 
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The foUowinl memben took part in the debate:-
(1) Shri Sudhir Sawant 
(2) Sbri Sobhanadreeswara RIO Vadde 
(3) Sbri Georle Fernandes 
(4) Shri Bholendra Jba 
(5) Shri Nirmal Kanti Chatterjee 
(6) Shri Ramesh Chennithala 
(7) Prof. Ashokrao Anandrao Deshmukh 

The discussion wu not concluded. 
8.33 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, 
the 10th December, 19(3) 

C.K. JAIN. 
Secretary-General. 

MGIp(PLU)MRNG-471 n..&--48. 12. 1883 



LOK SABRA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Friday, Dccember 10, 1993/ Aarahayana 19, 1915 (Sua) 

No. l45 
11.03 A.M. 
1. Starred QuestioDi 

Starred Question Nos. 121-124 were orally answered. Replies to 
Starred Question Nos. 125-140 were laid on the Table. 
2. UDitarrecl QuestioDi 

Replies to UDltarred Question Nos. 1~1319, 1321-1378, 
1380-1466 and 1468-1499 were laid on the Table. 
3. Papen laid OD the Table 

The fonowing paperi were laid on the Table:-
(1) A copy of the Coffee Board Employees (Conduct) (Amend· 

ment) Rules, 1993 (Hindi and English versions) published in 
Notification No. G.S.R. 141 in Gazette of India dated the 13th 
March, 1993 under sub-section (3) of section 48 of the Coffee 
Act, 1942. 

(2) (i) A copy of the Annual Report (Hindi and English versions) 
of the Engineering Export Promotion Council Calcutta, for 
the yur 1992·93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Gov~mment on the working of the Engineering Export 
Promotion CoUncil, Calcutta, for the year 1992·93. 

(3) A copy of the' Memorandum of Understanding (Hindi and 
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English versions) between the National Handloom Develop-
ment Corporation Limited and the Ministry of Textiles for the 
year 1993·94. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Silk Export Promotion Council for the year 
1992·93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Silk Export 
Promotion Council, for the year 1992·93. 

(5) A copy each of the following Reports (Hindi and English 
versions) of the Law Commission of India:-
(i) One Hundred Forty-Fifth Report on Article 12 of the 

Constitution and Public Sector Undertakings. 
(ii) Onc Hundred and Forty-Sixth Report on Sale of Women 

and Children-Proposed Section 373-A-Indian Penal 
Code. 

(6) A copy of the Report (Hindi and English versions) on the 
General Elections to the Lcgislative Assemblics of Assam. 
Haryana. Kerala. Tamil Nadu. Uttar Pradesh. West Bengal 
and Pondicherry. 1991 and Bye-elections to the Legislative 
Assemblies held in 1991. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 28 of the Representa-
tion of People Act. 1950:-
(i) The Registration of Electors (Amendment) Rules. 1993 

published in Notification No. S.O. 303(E) in Gazette of 
India dated the 8th May. 1993. 

(ii) The Registration of Electors (Second Amendment) Rules. 
1993 published in Notification No. S.O. 817(E) in Gazette 
of India dated the 25th October. 1993. 

(8) A copy of the Notification No. S.O. 733(E) (Hindi and English 
versions) published in Gazette of India dated the 30th Sep· 
tember, 1993 making certain amendments in the Notification 
No. S.O. 235(E) dated the 29th February. 1988 issued under 
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section 20 of the Foreign Trade (Development and Regula-
tion) Act, 1992. 

(9) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(a)(i) Review by the Government on the working of the 

Spices Trading Corporation Limited, Bangalore, for 
the year 1992-93. 

(ii) Annual Report of the Spices Trading Corporation 
Limited Bangalore, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b)(i) Statement regarding Review by the Government on 
the working of the India Trade Promotion Organisa-
tion, New Delhi, for the year 1992-93. 

(ii) Annual Report of the India Trade Promotion Organ-
isation. New Delhi, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(10) A copy each· of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 17 of the 
Export (Quality Control and Inspection) Act, 1963:-

(i) The Export (Quality Control and Inspection) (Amend-
ment) ,Rules, 1993 published in Notification No. 
G.S.R. 264 in Gazette of India dated the 29th May. 
1993. 

(ii) The Export Inspection Council Employees (Classifica-
tion, Control and Appeal) (Amendment) Rules, 1993 
published in Notification No. G.S.R. 311 in Gazette of 
India ,dated the 19th June, 1993. 

(iii) The Export Inspection Council (Director) Recruitment 
(Amendment) Rules, 1993 published in Notification 
No. G.S.R. 312 in Gazette of India dated the 26th 
June. 1993. 



(w) The Export Inspection Council Contributory Provident 
Fund (Amendment) Rules, 1993 published in Notification 
No. S.O. 1477 in Gazette of India dated the 10th July, 
1993. 

(11) A copy each of the following Notifications (Hindi and English 
versions) issued under section 17 of the Export (Quality 
Control and lnspection) Act. 1963:-
(i) S.O. 1577 published in Gazette of India dated the 24th 

July. 1993 rescinding the Notification No. S.O. 576 dated 
the 25th February, 1978. 

(ii) S.O. 1578 published in Gazette of India dated the 24th 
July. 1993 rescinding the Notification No. S.O. 1772, 
dated the 7th June, 1966. 

(iii) S.O. 1579 published in Gazette of India dated the 24th 
July. 1993 rescinding the Notification No. S.O. 1221(A), 
dated the 28th March, 1984 . • 

(iv) S.O. 1580 published in Gazette of India dated the 24th' 
July, 1993 rescindina the Notification No. S.O. 2968, 
dated the 6th October, 1973. 

(v) S.O. 1581 published in Gazette of India dated the 24th 
July, 1993 rescinding the Notification No. S.O. 2353, 
dated the 14th September, 1974. 

(vi) S.O. 1582 publisheC! in Gazette of India dllted the 24th 
July, 1993 rescinding the Notification No. S.O. 5577, 
dated the 25th December, 1971. 

(vii) S.O. 1583 published in Gazette of India dated the 24th 
JUly, 1993 rescinding the Notification No. S.O. 4575, 
dated the 19th December, 1967. 

(viii) S.O. 1584 published in Gazette of India dated the 24th 
July, 1993 rescinding the Notification No. S.O. 2355, 
dated the 14th September, 1974. 

(ix) S.O. 1585 published in Gazette \.If India dated the 24th 
July, 1993 rescinding the Notification No. S.O. 2139. 
dated the 22nd July, 1978. 



s 

(12) A copy each of the foUowin. Notifications (Hindi and En,lish 
versions) under section 296 of the Income-tax Act, 1961:-
(i) The Income-tax (Thirteenth Amendment) Rules, 1993 

publilhed in Notification No. S.O. 611(E) in Gazette of 
India dated the 3rd September, 1993. 

(ii) The Income-tax (Fifteenth Amendment) Rules, 1993 
published in Notification No. 5.0. 667(E) in Gazette of 
India dated the 6th September, 1993. 

(iii) The Income-tax (Ei,hteenth Amendment) Rules, 1993 
published in Notification No. S.O. 736(E) in Gazette of 
India dated tht; 30th September. 1993. 

(13) A copy each of the following Notifications (Hindi and En,lish 
versions) under section 159 of the Customs Act, 1962:-
(i) S.O. 649(E) published in Gazette of India dated the 27th 

August, 1993 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or vict-
vtrsa for the purpose of assessment of Imports and 
calculation of stamp duty. 

(ii) S.O. 6S0(E) published in Gazette of India dated the 27th 
August. 1993 together with an explanatory memorandum 
re,arding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or viet-
vtrsa for the purpose of assessment of exports and 
calculation of stamp duty. 

(iii) S.O. 707(E) published in Gazette of India dated the 21st 
September, 1993 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion 
of Swiss Franc into Indian currency or vict-vtrsa for the 
purpose of assessment of imports and calculation of 
stamp duty. 

(iv) S.O. 708(E) published in Gazette of India dated the 21st 
September, 1993 together with an explanatory memoran-
dum regardin. revised rates of exchange for conversion 
of Swiss Franc and Austrian Shilling into Indian currency .. 
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or via-vuSII for the purpose of assessment of exports and 
calculation of stamp duty. 

(v) S.O. 719(E) published in Gazette of India dated the 27th 
September, 1993 together with an explanatory memoran-
dum regarding revised rates ·of exchange for conversion 
of certain foreign currencies into Indian currency or vict-
vtrsa for the purpose of assessment of imports and 
calculation of stamp duty. 

(vi) s.O. 720(E) published in Gazette of India dated the 27th 
September. 1993 together with an explanatory mcmoran-
dum regarding revised rates of exchange for conversion 
of certain foreign currencies into Indian currency or vict-
versa for the purpose of assessment of exports and 
calculation of stamp duty. 

(vii) S.O. 822(E) published in Gazette of India dated the 27th 
October .. 1993 together with an explanatory memoran-
dum regarding revised rates of exchange for conversio", 
of certain foreign currencies into Indian currency or vice- . 
versa for the purpose of assessment of imports and 
calculation of stamp duty. 

(viii) S.O. 823(E) published in Gazette of India dated the 27th 
October. 1993 together with an explanatory memoran-
dum regarding revised rates of exchange for com;crsion 
of certain foreign currencies into Indian currency or vice-
versa for the purpose of assessment of exports and 
calculation of stamp duty. 

(14) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act. 1944:-

(i) G.S.R. 645(E) published in Gazette of India dated the 
8th October. 1993 appointing the officers of the Directo-
rate of Vigilance as Central Excise Officers with all India 
Jurisdiction. 

(ii) G.S.R. 646(E) published in Gazette of India dated the 
8th October. 1993 making certain amendments in the 

... 
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Notification No. 53/59-CE dated the 9th May, 1959. 
(iii) G.S.R. 652(E) published in Gazette of India dated the 

14th October, 1993 making certain amendments in the 
Notification No. 197/92-CE dated the 17th November, 
1962. 

(iv) G.S.R. 653(~) published in Gazette of India dated the 
14th October, 1993 making certain amendments in the 
Notification No. 23/86-CE dated the 10th February, 
1986. 

(15) A copy of the Securities Contracts (Regulation) Amendment 
Rules, 1993 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 617(E) in Gazette of India dated the 20th 
September, 1993 under sub-section (3) of section 30 of the 
Securities Contract (Regulation) Act, 1956. 

(16) A copy each of the following Notifications (Hindi and English 
versions) under section 31 of the Securities and Exchange 
Board of India Act, 1992:-
(i) The Securities and Exchange Board of India (Underwri-

ters) Rules, 1993 published in Notification No. S.O. 
766(E) in Gazette of India dated the 8th October, 1993. 

(ii) The Securities and Exchange Board of India (Underwri-
ters) Regulations, 1993 published in Notification No. 
L.E.l10/93 in Gazette of India dated the 8th October. 
1993. 

(17) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act. 1959:-

(i) The Kisan Vikas Patra (Amendment) Rules. 1993 published 
in Notification No. G.S.R. 567(E) in Gazette of India dated 
the 20th August. 1993. 

(ii) The Kisan Vikas Patra (Second Amendment) Rules. 1993 
published in Notification No. G.S.R. 588(E) in Gazette of 
India dated the 2nd September. 1993. 

(iii) The Indira Vikas Patra (Amendment) Rules. 1993 published 
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in NotifICation No. G.S.R. SS9(E) in Gazette of India elated 
the 2nd September. 1993. 

(18) A copy each of the followina ~otificatioDJ (Hindi and Enaliah 
versions) under sub-section (3) of section 15 of the Govern-
ment Savings Banks Act, 1873:-

(i) The Post Office (Monthly Income Account) (Second 
Amendment) Rules, 1993 published in Notification No. 
G.S.R. 5S5(E) in Gazette of India dated the 2nd September 
1993. 

(ii) The Post Office Time Deposit (Amendment) Rules. 1993 
published in Notification No. G.S.R. 586(E) in Gazette of 
India dated the 2nd September 1993. 

(iii) The Post Office Recurring Deposit (Second Amendment) 
Rules, 1993 published in Notification No. G.S.R. SS7(E) in 
Gazette of India dated the 2nd September 1993. 

(19) A copy of the Notification No. F.No. 1S12193-NS. II (Hindi 
and English versions) published in Gazette of India dated the 
11th November, 1993 makina certain amendments in Deposit 
Scheme for Retiring Government Employees, 1989. 

(20) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 19 of the Banking 
Comp~nies (Acquisition and Transfer of Undertakings) Act, 
1970:-
(i) The Syndicate Bank Officer Employees (Conduct) 

(Amendment) Regulations, 1992 published in Notification 
No. 8721OO901PD: IRD(O) in Gazette of India dated the 
28th November, 1992. 

(ii) Notification No. 91SISIOO9OIPD: IRD(O) published in 
Gazette of India dated the 4th September, 1993 contain-
ing corrigendum to Notification No. 48 dated the 28th 
November, 1992 in Hindi version only. 

(iii) The Central Bank of India Officer Employees' (Conduct) 
(Amendment) Regulations, 1992 publi.~hed in Notification 
No. 'Co. PRS: LEGAL:22:93;94 in Gazette of India dated 
the 21st August, 1993. 



(iv) The Punjab National Bank Officer Employecs' (Conduct) 
(Amendment) Re,ulations, 1992 published in Notification 
No. PNBIDA~3 in Gazet,te of India dated the 10th 
July, 1993. 

(v) The Bank of Baroda Officer Employccs' (Conduct) 
(Amendment) RClulations, 1992 published in Notification 
No. HO:OSR&IR: 271107/581 in Gazette of India dated 
the 19th June, 1993. 

(21) A copy each of the following Notifications (Hindi and English 
versions) under su\).section (4) of section 19 of Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1980:-
(i) The Andhra Bank Officer Empolyees' (Conduct) 

(Amendment) Regulations, 1993 published in Notification 
No. 666I201LEGAV141 in Gazette of India dated the 
6th September, 1993, 

(ii) The Punjab and Sind Bank Officer Empolyees' (Conduct) 
(Amendment) Regulations, 1992 published in Notification 
No. Adv. 3/41153-93 in Gazette of India dated the 3rd 
July, 1993. 

(22) (i) A copy of the annual Report (Hindi and English ver-
sions) of the National Bank for Agriculture and Rural 
Development for the year 1992-93, alongwith Audited 
Accounts under sub-section (5) of section 48 of the 
National Bank of Agriculture and Rural Development 
Act, 1981. 

(11) (ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Bank for 
Agriculture and Rural Devclopment for the year 1992-93, 

(23) A copy each of the follow ins papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(a) (i) Statement regarding Review by the Government on 

the working of the National Insurance Company 
Limited, Calcutta, for the year 1992-93. 
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(ii) Annual Report of the National Insurance Company 
Limited, Calcutta, for the year 1992-93, alongwitb 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Statement regarding Review by the Government on 
the working on the Oriental Insurance Company 
Limited, New Delhi, for the year 1992-93. 

(ii) Annual Report of the Oriental Insurance Company 
Limited, New Delhi. for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(c) (i) Statement regarding Review by the Government on 
the working of the United India Insurance Company 
Limited, Madras. for the year 1992-93. 

(ii) Annual Report of the United India Insurance Com-
pany Limited. Madras. for the year 1992-93. alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(d) (i) Statement regarding Review by the Government on 
the working of the General Insurance Corporation of 
India. Bombay for the year 1992-93. 

(ii) Annual Report of the General Insurance Corporation 
of India. Bombay for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(e) (i) Statement regarding Review by the Government on 
the working of the New India Assurance Company 
Limited, Bombay, for the year 1992-93. 

(ii) Annual Report of the New India Assurance Company 
Limited, Bombay, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(24) A copy each of the following Annual Reports (Hindi and 
English versions) under sub-section (8) of section 10 of the 
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Banking Companies (Acquisition and transfer of Undertak-
ings) Act, 1970:-

(i) Report on the working and activities of the Allahabad 
Bank for the. year 1992-93, alongwith Accounts and 
Auditors' Report thereon. 

(ii) Report on the working and activities of the Bank of 
India for the year 1992-93, alongwith Accounts and 
Auditors' Report thereon. 

(iii) Report on the working and activities of the Bank of 
Maharashtra for the year 1992-93, alongwith Accounts 
and Auditors' Report thereon. 

(iv) Report on the working and activities of the Central 
Bank of India for the year 1992·93, alongwith 
Accounts and Auditors' Report thereon. 

(v) Report on the working and activities of the Dena 
Bank for the year 19';2-93, alongwith Accounts and 
Auditors' Rcport thereon. 

(vi) Report on the working and activities of the Indian 
Bank for the year 1992-93, alongwith Accounts and 
Auditors' Report thereon. 

(vii) Report on the working and activities of the Indian 
Overseas Bank for the year 1992-93, alongwith 
Accounts and Auditors' Report thereon. 

(viii) Report on the working and activities of the Syndicate 
Bank for the year 1992-93, alongwith Accounts and 
Auditors' Report thereon. 

(a) Report on the working and activities of the Union 
Bank of India for the year 1992-93, alongwith 
Accounts and Auditors' Report thercon. 

(x) Report on the working and activities of the United 
Bank of India for the year 1992-93, alongwith 
Accounts and Auditors' Report thereon. 

(xi) Report on the working and activities of the UCO 
Bank for the year 1992·93, alongwith Accounts and 
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Auditors' Report thereon. 
(xii) Report 00 the workin, and activities of the Punjab 

National Bank for the year 1992-93, alooawith 
Accounts and Auditors' Report thereon. 

(25) A copy each of the followinl Annual Reports (Hindi and 
En&lish versions) under sub-section (8) of section 10 of the 
Bankin, Companies (Acquisition and Transfer of Undertak-
in,s) Act, 1980:-
(i) Report on the working and Activities of the Andhra 

Bank for the year 1992-93, alonawith Accounts and 
Auditors' Report thereon. 

(ii) Report on the working and activities of the Corporation 
Bank for the year 1992-93, alongwith Accounts and 
Auditors' Report thereon. 

(iii) Report on the working and activities of the New Bank of 
India for the year 1992-93, a10ngwith Accounts and 
Auditors' Report thereon. 

(iv) Report on the working and activities of the Punjab and 
Sind Bank for the year 1992-93, alongwith Accounts and 
Auditors' Report thereon. 

(v) Report on the working and activities of the Vijaya Bank 
for the year 1992-93, alongwith Accounts and Auditors' 
Report thereon. 

(26) A copy of the Life Insurance Corporation of India (Agents) 
Amendment Rules, 1993 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 534(E) in Gazette of India 
dated the 6th August, 1993 under sub-section (3) of section 48 
of the Life Insurance Corporation Act, 1956. 

(27) A copy of the Results of the Twenty-Third Valuation of the 
Life Insurance Corporation of India (Hindi and English 
versions) as on the 31st March, 1993, under section 29 of the 
Life Insurance Corporation Act, 1956. 

(28) A copy each of the following Annual Reports (Hindi· and 
English versions) for the year 1992-93, alongwith Accounts 
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and Auditors' Report thereon under sub-section (3) of section 
43 of the St., Bank of India (Subsidiary Banks) Act, 1959: 

(i) State Bank of Hyderabad 
(ii) State Bank of Travancore. 

(29) A copy of the Twenty-Third Valuation Report (Hindi and 
English versions) of Life Insurance Corporation of India u at 
the 31st March, 1993, under section 29 of the Life Insurance 
Corporation Act, 1956. 

(30) A copy each of the following Notifications (Hindi and English 
versions) under proviso to article 280 of the Constitution:-

(i) S.O. 800(E) published in Gazette of India dated the 14th 
October, 1993 containing President's Order regarding 
appointment of Shri Manu Shroff as Member of the 
Finance Commission, in place of Dr. C. Rangarajan, 
with effect from the date on which he assumes office up 
to the 30th November, 1993. 

(ii) S.O. 921(E) published in Gazette of India dated the 30th 
November, 1993 containing President's Order extending 
the terms of the 10th Finance Commission upto the 30th 
June, 1994. 

4. Messaae from Rajya Sabba 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the 7th December, 1993, Rajya Sabha passed with 
amendments the Advocates (Amendment) Bill, 1992, which had been 
passed by Lok Sabha on the 30th November, 1992 and returned the 
bill with the request that the concurrence of Lok Sabha to the 
amendments by communicated to Rajya Sabha. 

S. BiD al Amended by RaJya Sabba - laid on the Table 

Secretary-General laid on the Table the Advocates (Amendment) 
Bill, 1992 as returned by Rajya Sahba with amendments. 
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6. Reports or the Committee on Government Auuranc:eI 
SHRI AJOY MUKHOPADHYAY presented 1jfteenth, Sixteenth 

and Seventeenth Reports (Hindi and English versions) of the Commit-
tee on Government Assurances. 

7. Motion 
Time recommended by Governemnt : 3 Hn. 
Time Taken : 11 Hn. 55 Mtl. 

Further discussion on the following motion moved by Shri Pranab 
Mukherjee on the 6th December, 1993, eontinued:-

"That this House do consider the implications of the Dunkel Draft 
text on trade negotiations with special reference to its effect on 
India's interests." 

Shri Pranab Mukherjee replied to the debate. 

The discussion was concluded. 

(Lok Sabha adjourned at 2 P.M. and re-assembled at 3.07 P.M.) 
8. Matten Under Rule 377 

(1) Shri P.P. Kaliapcrumal raised a mater regarding need to connect 
railway track from Villupuram to Cuddalorc to broad gauge. 

(2) Shri GOP.i Nath Gajapathi raised a matter regarding need to 
protect Chilka lake from silting and shrinking. 

(3) Shri Mohan Singh raised a matter regarding need to give central 
University status to Allahabad University. 

(4) Shri S. Sivaraman raised a matter regarding need for 
construction of a railway overbridge at Madukkacheri in 
Ottapalam parliamentary constitutency. Kcrala. 

(5) Shri Sudhir Sawant raised a matter regarding need to constitute 
a separate Ministry for proper development of coastal areas. 

(6) Shri San at Kumar MandaI raised a matter regarding need to 
take steps for the development of tourism in Sundcrbans in West 
Bengal. 
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.@9. Statutory Resolution-Under Consideration 
Time allotted : 2 Hrs. 
Time taken : 13 Mts. 
Balance : 1 Hr. 47 Mts. 

Shri Mohan Singh moved the following Resolution:-
"That this House disapproves of the State Bank of India 

(Amendment) Ordinance, 1993 (No. 33 of 1993) promulgated 
by the President on the 15th October, 1993." 

·@10. Government Bill-Under Consideration 
THE STATE BANK OF INDIA (AMENDMEl'fT) BILL, 1993 
The motion for consideration of the Bill was moved by Dr. Abrar 

Ahmed. 
This discussion was not concluded. 
11. Motion Reearding Twenty-sixth Report of the Committee on 

Private Members' Bills and Resolutions 
Shri P.P. Kaliaperumal moved the following motion:-

"That this House do agree 'with Twenty-sixth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 9th December, 1993." 

The motion was adopted. 
12. Private Members' Resolution - Neaatlved 
Further discussion on the following Resolution moved by Shrimati 

Sumitra Mahajan on the 6th August, 1993, continued:-
"This House urges upon the Government that in order to achieve 

the objectives enshrined in article 44 of the Constitution and 
to promote feelings of unity and brotherhood amongst all 
citizens of the country, a commission be cl'nstituted for 
framing a uniform civil code." 

The following members took part in the debate:-
(1) Prof. Malini Bhattacharya 

@ Discussed together. 



(2) Shri Sriballav Panigrahi 
(3) Shri Sudhir Saw ant 
(4) Kum. Mamata Banerjee 
(5) Shri H.R. Bhardwaj 
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The Resolution was negatived. 

13. Private Memben' ResolutioD - UDder ConlidentioD 

Dr. Asim Bala moved the following Reaolution:-

"This House expresses its grave concern over the continuous 
neglect of the work of oil and gas exploration in the eastern 
region of the country, pmiculary in the State of Welt 
Bengal, and urges upon the Government to take effective 
steps to accelerate the exploration and drilling work in the 
region in order to achieve self-sufficiency in the production of 
oil and gas." 

The following members took part in the dcbate:-

(1) Shrl Ramesh Chennithala 
(2) Shri Sudhir Girl 
(3) Kum. Mamata Banerjee 
(4) Shri Subrata Mukherjee (Speech unfinished) 

The discussion was not concluded. 

6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 11th 
December, 1993). 

MGIP(PLU)MRN[)--474OL.8-1o-12·1893. 

C.K. JAIN, 
SECRETARY-GENERAL. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, December 11, 1993/Agrahayana 20, 1915 (Saka) 

No. 246 

11.03 A.M. 

1. Paper laid on the table 

An explanatory statement (Hindi and English versions) gIVIng 
reasons for immediate legislation by the Merchant Shipping (Amend-
ment) Ordinance, 1993 was laid on the Table of the House. 

2. Messages from Rajya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-

(1) That at its sitting held on the 9th December, 1993, Rajya 
Sabha agreed without any amendment to the National Council 
for Teacher Education Bill, 1993, passed by the Lok Sabha on 
the 14th May, 1993: 

(2) That at its sitting held on the 9th December. 1993. Rajya 
Sabha passed the merchant Shipping (Amendment) Bill, 1993. 

3. BIU passed by Rajya Sabha-Laid on the Table 

The Merchant Shipping (Amendment) Bill. 1993. 
4. Report of the Standing Committee on Food, Civil Supplies & Public 

Distribution 
SHRI SYED MAS UDAL HOSSAIN presented the Second Report 

(Hindi and English versions) of the Standing Committee on Food. 

1 
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Civil Supplies & Public Distribution on Annual Report of the 
Ministry of Food (1992-93) and the Minutes of the sittings of the 
Committee relating thereto. 
5. Statements by Ministers 

(1) The Minister of State of the Ministry of Communications made 
a statement regarding withdrawal of the postal strike. 

(2) The Minister of State in the Ministry of Parliamentary Affairs 
made a statement regarding Government Business for the week 
commencing the 13th December. 1993. 

6. Government Bill-Amendment for reference to Select 
Committee-Adopted 

The Transplantation of Human Organs Bill, 1993, as passed by Rajya 
Sabha 

Discussion on the motion for consideration of thc Bill moved by 
Shri Paban Singh Ghatowar on the 28th August. 1993 continued. 

An amendment for reference of the Bill to a Selcct Committee was 
moved by Shri Paban Singh Ghatowar. 

The amendment was adopted as follows:-
"That the Bill to provide for the regulation of removal. storage 

and transplantation of human organs for therapeutic purposes 
and for the prevention of commercial dealings in human organs 
and for matters connected therewith or incidental thereto. as 
passed by Rajya Sabha be referred to a Select Committee 
consisting of 21 members, namcly:-
(1) Dr. Krupasindhu Bhoi 
(2) Prof. Susanta Chakraborty 
(3) Shri Sharad Dighe 
(4) Smt. Saroj Dubey 
(5) Shri Bhupinder Singh Hooda 
(6) Shri Kehlan Ram Jangde 
(7) Dr. K.D. leswani 
(8) Shri Dau Dayal Joshi 
(9) Dr. G.L. Kanaujia 

(10) Dr. Ravi Mallu 
(11) Shri Peter G. Marbaniang 



3 

(12) Dr. Smt. Padma 
(13) Dr. Laxminarain Pandey 
(14) Dr. Vasant Pawar 
(15) Dr. R.K.G. Rajulu 
(16) Shri Mullappally Ramachandran 
(17) Shri Venkateswara D. Rao 
(18) Shri Rashan Lal 
(19) Shri Rajnath Sonker Shastri 
(20) Shri Vishwa Nath Shastri 
(21) Dr. C. Silvera 

~With~' truct~ons to report by the 18th. pece!1lb~, 199J... .. .l--"¥ G 
a~"L a. V\Y\Ou.~-O-~ ~~ -\'J~~ \. 

-7. tu 0 Resolution - Negatived /II\t:t.'Y~vU.c-'.~ u..:;-o& b... ,v. 
(.. ~~ '" ~ V'\ 0 ~.1 " YVl tL Time allotted : 2 Hrs. Cb ,,\AV.4 ~ 

Time taken : 2 Hrs. 38 Mts. 

Discussion on the following Resolution moved by Shri Mohan 
Singh on the 10th December, 1993. continued:-

"That this House disapproves of the State Bank of India 
(Amendment) Ordinance. 1993 (No. 33 of 1993) promulgated 
by the President on the 15th October. 1993." 

After discussion as indicated in para 8 below on the Resolution the 
House divided: Ayes "24; Noes --55. The Resolution was accord-
ingly negatived. 
-S. Government Bills - Passed 

I. The State Bank of India (Amendment) Bill, 1993 
Combined discussion on the motion for consideration of the Bill 

moved by Dr. Abrar Ahmed on the 10th December. 1993 and 
Resolution (Vide para 7 above) continued. 

The following members took part in the combined dcbatc:-
(1) Shri P.C. Chacko 
(2) Prof. Susanta Chakraborty 
(3) Shri George Fernandes 

• Item NOI. 7 and 8-1 discussed together. 
•• Subject to correction. 



(4) Shri Sudhir Sawant 
(5) Shri Bhogendra Jha 
(6) Shri Ramesh Chennithala 
(7) Shri Devendra Prasad Yadav 
(8) Shri Hari Kishore Singh 
(9) Smt. Pratibha Devisingh Patil , 

Dr. Abrar Ahmed replied to the combined debate. 

The Motion for consideration was adopted and Clause-by-Clause 
consideration of the Bill was taken up. 

Clauses 2 to 13 were adopted. 

Clause 14 adopted as amended. 

Clause 15 was adopted, as amended. 

Clauses 16 to 23 were adopted. 

Clause 1, the Enancting Formula and the Long Title were also 
adopted. 

The motion that the Bill. as amended. be passed was moved by 
Dr. Abrar Ahmed. 

Shri Sudhir Giri took part in the debate. 

Thc motion was adopted and the Bill, as amended, was passed. 

(Lok Sabha adjourned at 1.43 P.M. and re-assembled at 2.55 P.M.) 

@(II). The Supreme Court Judges (Conditions of Service) Amend-
ment Bill, 1991. 

@(III). The High Court and Supreme Court Judges (Conditions of 
Service) Amendment Bill. 1992. 

Time allotted : 2 Hrs. 
Time taken : 2 Hrs. 13 Mts. 

The motions for consideration of the Bills viz. (i) The Supreme 
-Court Judges (Conditions of Service) Amendment Bill t 1991 and (ii) 
The High Court and Supreme Court Judges (Conditions of Service) 
Amendment B~II, 1992, were moved by Shri H.R. Bhardwaj. 

@Oiscuued loaelher. 
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The following members took part in the combined debate:-
(1) Shri Pawan Kumar Bansal 
(2) Shri Sriballav Panigrahi 
(3) Shri George Fernandes 
(4) Shri Syed Shahabuddin 
(5) Kum. Mamata Banerjee 
(6) Shri Bhogendra Jha 

Shri H.R. Bhardwaj replied to the combined debate. 
(i) The ~otion for consideration of the Supreme Court Judges 

(Conditions of Service) Amendment Bill, 1991, was adopted and 
Clause-by-Clause consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1 was adopted as amended. 
The Enacting Formula was adopted as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended. be passed was moved by 

Shri H.R. Bhardwaj. 
The motion was adopted and the Bill, as amended, was passed. 
(ii) The motion for consideration of the High Court and Supreme 

Court Judges (Conditions of Service) Amendment Bill. 1992. was 
adopted and Clause-by-Clause consideration of the Bill was taken up. 

Clauses 2 and 3 were ado.,t"~ 

Clause 1 was adopted as amended. 
The Enacting Formula was adopted as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri H.R. Bhardwaj. 
The motion was adopted and the Bill, as amended. was passed. 

9. Amendments made by RaJya Sabha to Government Bill-Agreed to 
The Advocates (Amendment) Bill, 1992 

The Motion that the following amendments made by Rajya Sabha 
in the Bill be taken into consideration. was Uloved by Shri H.R. 
Bhardwaj:-

ENACTING FORMULA 
1. That at page 1, line 1. for the word "Forty-third" the word "Forty-

fourth" be substituted. 
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Clause 1 
2. That at page I, line 3, for the figure "1992" the figure "1993" be 

substituted. 
The motion for consideration of amendments made by Rajya Sabha 

was adopted. 
Amendments made by Rajya Sabha in the Bill were also adopted. 
The motion that the amendments made by Rajya Sabha in the Bill 

be agreed to was moved by Shri H.R. Bhardwaj. 
The motion was adopted and the amendments were agreed to. 

10. Government Bill-Passed 

Time allotted: 1 Hr. 
Time taken: 47 Mts. 

The Public Premises (Eviction of Unauthorised Occupants) 
Amendment Bill, 1992 

The motion for consideration of the Bill was moved by Shrimati 
Sheila Kaul. 

The following members took part in the debate:-
1. Shri Manoranjan Bhakta 
2. Shri George Fernandes 
3. Shri Ramesh Chennithala 
4. Shri Umrao Singh 
5. Shri Chandulal Chandrakar 
6. Shri Syed Shahabuddin 
7. Shri Dharampal Singh Malik 
8. Shri Anadi Charan Das 
9. Shri Bhogendra Jha 
Shrimati Sheila Kaul replied to the debate. 
The motion for consideration of the Bill was adopted and Clause-

by-clause consideration of the Bill was taken up. 
Clause 2 was adopted as amended. 
Shrimati Sheila Kaul moved the following motion under Ru',: 

388:-
"That this House do suspend clause (i) of rule 80 of the Rules of 
Procedure and Conduct of Business in Lok Sabha in so far as it 
requires that an amendment shall be within the scope of the Bill 
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and relevant to the subject matter of the clause to which it relates in 
its application to Government amendment No. 13 to the Public 
Premises (Eviction of Unauthorised Occupants) Amendment Bill, 
1992 and that this amendment may be allowed to be moved." 

The motion was adopted. 
An amendment for insertion of New aause 2A was adopted. 
New Clause 2A was also adopted. 
Clause 3 was adopted as amended. 
Shrimati Sheila Kaul moved the following motion under Rule 

388:-
"That this House do suspend clause (i) of rule 80 of the Rules of 
Procedure and conduct of Business in Lok Sabha in so far as it' 
requires that an amendment shall be within the scope of the Bill 
and relevant to the subject matter of the clause to which it relates 
in its application to Government amendment No. 16 to the Public 
Premises (Eviction of Unauthorised Occupants) Amendment Bill, 
1992 and that this amendment may be allowed to be moved," 
The motion was adopted. 
An amendment for insertion of New Clause 3A was adopted. 
New Clause 3A was also adopted, 
Clause 4 was negatived, 
Clause 1 was adopted as amended. 
The Enacting Formula was adopted as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shrimati Sheila Kaul. 
The motion was adopted and the Bill, as amended, was passed. 

11, Panel of Chairmen 
The Speaker announced that he had nominated the followln& 

Members on the Panel of Chalrmen:-
(1) Shri Sharad Dighe 
(2) Shri Peter G. Marbaniang 
(3) Shri Nitish Kumar 
(4) Smt. Geeta Mukherjee 
(5) Shri Tara Singh 



(6) Prof. Malini Bhattacharya 
(7) Shri Ram Naik 
(8) Shri P.C. Chacko 
(9) Smt. Santosh Chowdary 

(10) Prof. Rita 'Verma 
6.06 P.M. 

(Lok Sabha adjourned till II A.M. on Monday, the 13th 
December, 1993) 

MGIP(PlU)MRND-4n8LS-11.12.1993. 

C. K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Prceedings] 

Monday, December 13, 19931 Agrahayana 22, 1915 (Saka) 

No. 247 
11.06 A.M. 
1. Starred Questlons 

Starred Question Nos. 141, 143-145 and 152 were orally ans· 
wered. Replies to Starred Questions Nos. 142. 146-151 and 
153-160 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 1500-1553 and 1555-1730 
were laid on the Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Memorandum of Understanding (Hindi and 

English versions) between the North Eastern Electric Power 
Corporation Limited and the Ministry of Power for the year 
1993·94. 

(2) (i) A copy of the Annual Report (Hindi and English versions) 
of the Central Power Research Institute. Bangalore. for 
the year 1992·93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Central Power 
Research Institute, Bangalore, for the year 1992·93. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub·section (4) of section 124 of the Major 
Ports Act, 1963:-
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(i) G.S.R.32 (E) published in Gazette of India dated the 25th 
January. 1993 approving the Jawaharlal Nehru Port Trust 
Employees (Leave) Regulations. 1993. 

(ii) G.S.R.60 (E) Published in Gazette of India dated the 10th 
February. 1993 approving the Corrigendum to Tuticorin 
Port Trust (Recruitment. Seniority and Promotion) Sixth 
Amendment Regulations. 1992. 

(iii) G.S.R.346 (E) published in Gazette of India dated the 
30th March, 1993 approving the Tuticorin Port Trust 
Employees' (Recruitment. Seniority and Promotion) 
Seventh Amendment Regulations. 1993. 

(iv) G.S.R.426 (E) published in Gazette of India dated the 
22nd May, 1993 approving the Calcutta Port Trust 
Employees' (Welfare Fund) Second Amendment Regula-
tions. 1993. 

(v) G.S.R.SOO (E) published in Gazette of India dated the 8th 
July, 1993 approving the Madras Port Trust' (Recruitment t), 
of Heads of Departments) (Amendments) Regulations. 
1993. 

(vi) G.S.R.SI2 (E) published in Gazette of India dated the 
14th July, 1993 approving the Jawaharlal Nehru Port Trust 
(Recruitment of Heads of Departments) Regulations. 
1993. 

(vii) G.S.R.S22 (E) published in Gazette of India dated the 
26th July, 1993 approving the Cochin Port Trust Employ-
ees' (Educational Assistance) Regulations. 1993. 

(viii) G.S.R.582 (E) published in Gazette of India dated the 
27th August. 1993 approving the Tutieorin Port Trust 
(Recruitment of Heads of Department) Amendment Regu-
lations, 1993. ' 

(ix) G.S.R.583 (E) published in Gazette of India d~ted the 1st 
September, 1993 approving the Jawaharlal, Nehru Port 
Trus~ Employees' (Welfare Fund) First Amendment Regu-
lations; 1993. 
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(x) G.S.R.558 (E) published in Gazette of India dated the 
17th August, 1993 approving the Visakhapatnam Port 
Trust Employees'· (Leave Travel Concession) Regulations, 
1993. 

(xi) G.S.R.618 (E) published in Gazette of India dated the 
20th September, 1993 containing corrigendum to the 
Notification No. G.S.R. 843 (E) dated the 2nd November, 
1992. 

(xii) G.S.R.636 (E) published in Gazette of India dated the 1st 
October, 1993 approving the Mormugao Port Employees 
(Allotment of Residences) (Fifth Amendment) Regula-
tions, 1993. 

(xiii) G.S.R.6S (E) published in Gazette of India dated the 12th 
February, 1993 approving the Calcutta Port Trust Employ-
ees' (Leave Travel Concession) Second Amendment Regu-
la tions, 1993. 

(xiv) G .S. R. 7S (E) published in Gazette of India dated the 17th 
February, 1993 approving the Cochin Port Employees' 
(Leave) Amendment Regulations. 1993. 

(xv) G.S.R.S2 (E) published in Gazette of India dated the 23rd 
February, 1993 approving the Mormugao Port Employees' 
(Conduct) (A'mendment) Regulations, 1993. 

(xvi) G.S.R. 194 (E) Published in Gazette of India dated the 
22nd March, 1993 approving the Visakhapatnam Port, 
Class-I Officers (Acceptance of Employment after Retire-
ment) Amendment Regulations, 1993. 

(xvii) G.S.R. 256 (E) Published in Gazette of India dated the 
3rd March, 1993 approving the New Mangalore Port Trust 
Employees (Amendment of Residences) First Amendment 
Regulations, 1993. 

(xviii) G.S.R. 280 (E) published in Gazette of India dated the 
12th March, 1993 approving the Paradip Port Trust (Pen-
sion Fund) Amendment, Regulations, 1993. 

(xix) G.S.R. 347 (E) Published in Gazette of India dated the 
30th March, 1993 approving the Cochin Port Employees 
(Recruitment, Seniority and Promotion) Amendment 
Regulations, 1993. 
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(xx) G.S.R. 569 (E) Published in Gazette of India dated the 
23rd August, 1993 approving the Mormugao Port Employ-
ees (Grant of Advance for purchase of Convcyance) 
Amendment Regulations, 1993. 

(xxi) G.S.R. 593 (E) published in Gazette of India dated the 6th 
September, 1993 approving the Visakhapatnam Port Trust 
Employees (Contributory Outdoor and Indoor Medical 
Benefit after Retirement) Amendment Regulations, 1993. 

(xxii) G.S.R. 620 (E) published in Gazette of India dated the 
23rd September, 1993 approving the Mormugao Port 
Employees (Contributory Medical Benefits after retire-
ment) Amendment Regulations. 1993. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Review by the Government on the working of the Dredg-

ing Corporation of India Limited, New Delhi. for the year 
1992-93. 

(ii) Annual Report of the Dredging Corporation of India 
Limited, New Delhi, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptrollcr and 
Auditor General thereon. 

(5) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Visakhapatnam Port Trust for the 
year 1992-93, together with Accounts. 

Oi) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Visakhapatnam Port 
Trust for the year 1992-93. 

(6) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Calcutta Port Trust for the year 
1992-93, together with Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Calcutta Port Trust for 
the year 1992-93. 

(7) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Cochin Port Trust for the year 
1992-93, together with Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government on the Cochin Port Trust for the year 1992-93. 

(8) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Paradip Port Trust for the year 
1992-93. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Paradip Port Trust for 
the year 1992-93. 

(9) (i) A copy of the Annual Report (Hindi and English versions) 
of the Bombay Dock Labour Board for the year 1992-93, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the ~mbay Dock Labour 
Board for the year 1992-93. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mormugao Dock Labour Board for the 
year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (tiindi and English versions) by 
the Government on the working of the Morrnugao Dock 
Labour Board for the 1992-93. 

(11) A copy each of the following papers (Hindi and English 
versions) under sub-section (2) of section 103 of the 
Major Port Trusts Act, 1963:-

(a) (i) Annual Accounts of the Visakhapatnam Port Trust for 
the year 1992-93, together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts 
of the Visakhapatnam Port Trust for the year 1992-93. 

(b) (i) Annual Accounts of the Calcutta Port Trust for the 
year 1992-93, together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts 
of the Calcutta Port Trust for the year 1992-93. 

(12) A copy of the National Highways (Amendment) Rules, 1993 
(Hindi and English versions) published in Notification 
No. S. O. 699 (E) in Gazette of India dated the 17th 
September, 1993 issued under section 7 of the National 
Highways Act, 1956. 



6 

(13) A copy of the National Highways (Amendment) Rules, 1993 
(Hindi and English versions) published in Notification 
No. S. O. 855 (E) in Gazette of India dated 5th November, 
1993 under sub-section (3) of section 9 of the National 
Highways Act, 1956. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Visakhapatnam Dock Labour Board for 
the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Visakhapatnam 
Dock Labour Board for the year 1992-93. 

(15) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Bharal 
Aluminium Company Limited for the year 1992-93. 

(ii) Annual Report of the Bharat Aluminium Company 
Limited for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(16) A copy. of the profit and Loss Account and Balance Sheet 
(on accrual basis) of the Department of Telecommunica-
tions, for the year 1991-92 (Hindi and English versions). 

(17) A copy o( the Memorandum of Understanding (Hindi and 
English versions) between the Videsh Sanchar Nigam 
Limited and the Ministry of Communications, Department 
of Telecommunications for the year 1993-94. 

(18) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Kudremukh Iron Ore Company Limited for the year 
1992-93. 
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(ii) Annual Report of the Kudremukh Iron Ore Company 
Limited for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of the 
Vijayanagar Steel Limited, Bangalore, for the year 
1992-93. 

(ii) Annual Report of the Vijayanagar Steel Limited, 
Bangalore, for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of the 
Sponge Iron India Limited, Hyderabad, for the year 
1992-93. 

(ii) Annual Report of the Sponge Iron India Limited, 
Hyderabad, for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(d) (i) Review by the Government on the working of the 
Neelaehal Ispat Nigam Limited. Bhubaneswar. for the 
year 1992-93. 

(ii) Annual Report of the Neelaehal Ispat Nigam Limited, 
Bhubaneswar. for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Paddy Processing Research Centre 
(Tamil Nadu) Society, Tamil Nadu, for the year 1992-93, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Paddy Processing 
Research Centre (Tamil Nadu) Society. Tamil Nadu, for 
the year 1992-93. 



4. Statemeau by Mlnlsten 
(1) The Minister of Agriculture made a statement regarding 

earthquake in Maharashtra and adjoining areas and the relief 
and rehabilitation measures taken by the Government. 

(2) The Minister of Railways made a statement regarding the 
unmanned level crossing gate accident involving 7304 Sahyadri 
Express and a Bus on the Miraj-Pune BG single line section of 
South Central Railway on 11.12.1993. 

5. Matlen under Rule 377 
(1) Shri Sarat Chandra Pattanayak raised a matter regarding need 

to improve the standard of portrayal of public figures in films. 
(2) Shri Ram Kripal Yadav raised a matter regarding need for 

construction of a railway bridge at village Jamaluddin chack in 
Patna parliamcqtary constituency, Bihar. 

(3) Shri C.P. Muda\agiriyappa raised a matter regarding need to 
release special, grants for Construction of two subways at 
Kempegowda road in Bangalore. 

(4) Shri K.G. Shivappa raised a matter regarding need for conver-
sion of metre gauge railway line between Talaguppa and 
Shimoga, Karnataka into broad gauge. . 

(5) Shri Uddhab Barman raised a matter regarding need to take 
steps to solve power crisis in Assam. 

(6) Shri Birsingh Mahato raised a matter regarding need to start a 
900 M.W. pumped storage power project over Kistabazar river 
near Purulia town, West Bengal. 

6. Government Bill - Passed 
The President's Emoluments and Pension (Amendment) Bill, J993 

The motion for consideration of the Bill was moved by Shri P.M. 
Sayeed. 

The motion for consideration was adopted and c1ause-by-c1ause 
consideration of the Bill was taken up. 

Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title· were also 

adopted. 
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The motion that the Bill, be passed was moved by Shri P.M. 
Sayeed. 

The motion was adopted and the Bill was passed. 

-7. Statutory Resolution - W.ithdrawn 
Time allotted: 2 Hrs. 
Time taken: 3 Hrs. 27 Mts. 

Shrimati Geeta Mukherjee moved the following resolution:-
"That this House disapproves of the Chief Election Commis-

sioner and other Election Commissioners (Conditions of. 
Service) Amendment Ordinance, 1993 (No. 32 of 1993) 
promulgated by the President on the 1st October, 1993." 

The Resolution was withdrawn by leave of the House after 
discussion as indicated in para 8 below. 
-S. Government 8U1 - Passed 
The Chief Election Commissioner and other Election Commissioners 

(Conditions of Service) Amendment Bill, 1993 
The motion for consideration of the Bill was moved by Shri H.R. 

Bhardwaj. 
(Lok SabluJ adjourned at 1.02 P.M. and re-assembled at 2.07 P.M.) 

The following Members took part in the combined debate on the 
Resolution Vide para 7 above) and the motion for consideration of 
the Bill:-

1. Shri Saifuddin Choudhury 
2. Shri Sharad Dighe 
3. Shri Nitish Kumar 
4. Shri V.S. Vijayaraghavan 
S. Shri Kadambur M.R. Janardhanan 
6. Shri Kamla Mishra Madhukar 
7. Dr. Debi Prosad Pal 
8. Shri Somnath Chatterjee 
9. Shri Hari Kishore Singh 

10. Shri Umrao Singh 

°Discuued loaelher. 
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11. Shri Vijaya Kumar Yadav 
12. Shri Syed Shahabuddin 
13. Shri P.C. Chacko 
14. Shri Bhogendra lha 
15. Dr. Kartikeswar Patra 
16. Shri Tej Narayan Singh 
17. Shri Sriballav Panigrahi 
18. Shri Ramashray Prasad Singh 
19. Shri Sharad Yadav 

Shri H.R. Bhardwaj replied to the combined debate. 
Smt. Geeta Mukherjee spoke (by way of reply to her Statutory 

Resolution). 
The motion for consideration was adopted and c1ause-by-c\ause 

consideration of the Bill was taken up. 
Clause 2 to 10 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill, be passed was movcd by Shri H.R. 

Bhardwaj. 
The motion was adopted and thc Bill was passed. 

·9. Intimation Regardin& Arrest of Member 
The Deputy Speaker informed the House that the Speakcr had 

received the following telex message dated 11 December, 1993 from 
the District MagistratelDistrict Superintendent of Police, Godda, 
Bihar, today:-

"Shri Suraj MandaI, Member of Parliament, has been arrested in 
connection with economic blockade by lharkhand Mukti 
Morcha (S) in Goda District, Bihar, on 10.12.1993." 

10. Statutory Resolution - Under Consideration 

"AI 2.07 P.M. 

Time recommended by 
Government: 1 Hour. 
Time taken: 30 Mts. 
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Shri Basudeb Acharia moved the following Resolution:-
"That this House disapproves of the Merchant Shipping (Amend-

ment) Ordinance, 1993 (No. 34 of 1993) promulgated by the 
President on the 27th October, 1993." 

His speech was not concluded. 
Discussion was not concluded. 

6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 14th December, 

1993) 

MGIP(PLU)MRND-4798l5-13.12.1993. 

C.K. JAIN, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 14, 1993/Agrahayana 23, 1915 (Saka) 

No. 148 
11 A.M. 
1. Questions 

Due to interruptions in the House, Starred Questions could not be 
called for oral answer. SQ Nos. 161-180 put down in the Order Paper 
for the day were, therefore treated as Unstarred and their replies 
together with the replies to the Unstarred Question Nos. 1731, 1733-
1759. 1761-1773, 1775-1796, 1798-1805, 1807-1872. 1874-1918. 1920-
1934 and 1936-1962 will be printed in the Official Report for the day. 

(Lok Sabha adjourned at 11.03 A.M. and re-asseembled at 12 noon) 

2. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Notification No. S.O. 585(E) (Hindi and 
English versions) published in Gazette of India dated the 30th 
July, 1993 regarding exemption of duty of exCise on sugar 
exported out of India with immediate effect under sub-section 
(3) of sectidn 6 of the Sugar Cess Act. 1982. 

(2) A copy of the Food Corporation of India (Death-cum-
Retirement. Retirement Gratuity) (First Amendment) 
Regulation, 1993 (Hindi and English versions) published in 
Notification No. EP. 39-3083 in Gazette of India dated the 
13th October, 1993 under sub-sea ion (5) of section 45 of the 
Food Corporation Act, 1964. 

1 



(3) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of the National Dairy Development Board, 
Anand, for the year 1992-93, alongwith Audited Ac-
counts. 

(ii) Statement (Hindi and Enalish versions) regarding Review 
by the Government on the working of the National Dairy 
Development Board, Anand, for the year 1992-93: 

(4) A copy of the Milk and Milk Product (Third Amendment) 
Order, 1993 (Hindi and English versions) Published in Notifica-
tion No. S.O. 639(E) in Gazette of India dated the 27th 
August, 1993 under sub-section (6) of section 3 of the Essential 
Commodities Act, 19S5. 

(S) (i) A copy of the Annual Report (Hindi and Enalish 
versions) of the National Agricultural Cooperative Mar-
keting Federation of India Limited, New Delhi, for the 
year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Agricul-
tural Cooperative Marketing Federation of India Limited, 
New Delhi, for the year 1992-93. 

(6) A copy of the Standards of Weights and Measures (Packaged 
Commodities) (Second Amendment) Rules, 1993 (Hindi and 
English versions) published in Notification No. G.S.R. S78(E) 
in Gazette of India dated the 26th August, 1993 under sub-
section (4) of section 83 of the Standards of Weights and 
Measures Act, 1976. 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(a) (i) Review by the Government on tite ~orking of the 

National Seeds Corporation Limited, New Delhi, for 
the year 1992-93. 

(ii) Annual Report of the National Seeds Corporation 
Limited, New Delhi, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 
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(8) A copy each of the foUowin, papers (Hindi and Enpish 
versions) under sc<:tion 619A of the Companies Act, 19S6:-
(i) Review by the Government on the working of the 

Karnataka A,ro Industries Corporation Limited, Banga-
lore, for the year 1989-90. 

(ii) Annual Report of the Kamataka Agro Industries Corpo-
ration Limited, Bangalore, for the year 1989-90, along-
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(9) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) Statement (Hindi and English versions) explainina reasons for 
not layin, the Annual Report and Audited Accounts of the 
State Farms Corporation of India Limited, New Delhi, for the 
year 1992-93 within the stipulated period of nine months after 
the close of the Accounting year. 

(11) (i) A copy of the Annual Report (Hindi and Enalish 
versions) of the Indian Institute of Technology, 
Madras, for the year 1991-92. 

(ii) A copy of the Review (Hindi and English versions) by 
the Govem~ent on the working of the Indian Institute of 
Technology, Madras, for the year 1991-92. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Illdian Institute of Technology, Delhi, for 
the year 1991-92. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government o~ the working of the Indian Institute of 
Technology, Delhi, for the year 1991-92. 

(13) A copy each of the following papers (Hindi and English 
versions) under sub-section (4) of section 23 of the Institutes 
of Technol~gy Act, 1961:-
(i) Aqnual Accounts of the Indian Institute of Techno-

10IY, Madras, for the year 1991-92, together with 
Audit Report thereon. 

(ii) Annual Accounts of the Indian Institute of 
Technology, Delhi, for the year 1991-92, together with 
Audit Report thereon. 
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(14) .Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at 11 to 13 above. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Navodaya Vidyalaya Samiti, New Delhi, 
for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Navodaya Vidyalaya Samiti, New Delhi, 
for the year 1991-92, together with Audit Report 
thereon. 

(iii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Navodaya 
Vidyalaya Samiti, New Delhi, for the year 1991-92. 

(16) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (15) above. 

3. Report of Public Accounts Committee 
SHRI SRIKANTA JENA presented the Fifty-Fifth Report (Hindi 

and English versions) of the Public Accounts Committee on action 
taken on Seventh Report of Public Accounts Committee (10th Lok 
Sabha) on Trade Development Authority. . 

4. Report and Minutes of Standing Committee on Railways 
SHRI SOMNA TH CHATTERJEE presented the Third Report 

(Hindi and English versions) of the Standing Committee on Railways 
011 "Gauge Conversion on Indian Railways" and Minutes of the 
sittings of the Committee relating thereto. 

5. Report of. the Standinl Committee on Commerce 
SHRI PAW AN KUMAR BANSAL laid on the Table a copy 

(Hindi and English versions) of the Third Report of the Department 
- related Parliamentary Standing Committee on Commerce on Draft 
Dunkel Proposals. 

6. Evidence Tendered Before the Standing Committee on. Commerce 
SHRI PAWAN KUMAR BANSAL laid on the Table a copy of 

the Evidence tendered before the Department-Related Parliamentary 
Standing Committee on Commerce on Draft Dunkel Proposals. 
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7. Motion for Election to Committee 
Shri Mukul Wasnik moved the following motion:-

"That in pursuance of Section 3(4)(i) of the All India Council 
for Technical Education Act, 1987, the members of this House 
do proceed to elect, in such manner u the Speaker may direct, 
one member from amoltg themselves to serve as a member of 
the All India Council for Technical Education for the term 
ending on 11 May, 1996, subject to other provisions of the said 
Act." 

The motion was adopted. 
8. Matters under Rule 377 

(1) Shri Manphool Singh raised a matter regarding need to provide 
financial ayistance to State Government of Rajuthan for providing 
relief to the farmers affected by waterlogging in Suratgarh Tehsil of 
Sriganganagar district. 

(2) Shri K. Pradhani raised a matter regarding need to provide 
funds for execution of Potteru irrigation project in Orissa. 

(3) Shri Braja Kishore Tripathy raised a matter regarding need to 
ensure that raw material division of the Steel Authority of India 
Limited attached to Rourkela Steel Plant is not closed. 

(4) Shri Anadi Charan Das raised a matter regarding need to 
restore and preserve the historical monuments and sculptures of 
Jajpur in Orissa. 

(5) Shri Vijay Kumar Yadav raised a matter regarding need to 
make arrangements for diagnosis of cancer in its early stage. 

(6) Dr. Vasant Pawar raised a matter regarding need to set up a 
National Park-cum-Zoo in and around Nasik. 
*9. Statutory ResoluUon-Nqatived 

Time recommended by Government: 1 hr. 
Time taken 2 Hours. 02Mts. 

Shri Basudeb Acharia concluded his speech on the following 
Statutory Resolution moved by him on the 13th December, 1993:-

"Discussed toaether. 
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"That this House disapproves of the Merchant Shippin, 
(Amendment) Ordinance, 1993 (No. 34 of 1993) promulpted 
by the President on the 27th October, 1993." , 

After discussion as indicated in para 10 below on tbe RCIOIution 
the House divided: Ayes@ 38; Noes.@ 44. The Resolution was 
accordinaIy negatived. 
-10. Government BllI-Pauect 

The Merchant Shipping (Amendment) BiU, 1993, As passed by 
Rajya Sabha 

The motion for consideration of the Bill was moved by Shri Ja,dish 
Tytler. 

The following members took part in the combined debate on the 
Resolution (vide para 9 above) and the motion for consideration of 
the Bill:-

(1) Shri Hari Kishore Singh 
(2) Shri Ramesh Chennithala 
(3) Shri Arjun Charan Sethi 
(4) Shri A. Charles 
(5) Prof. Malini Bhattacharya 
(6) Shri Indrajit Gupta 
SHRI JAG DISH TYTLER replied to the combined debate. 
The motion for consideration was adopted and clause ·by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 8 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Ja,dish 

Tytler. 
The following members took part in debate:-

(1) Smt. Suscela. Gopalan 
(2) Shri George Fernandes 
(3) Shri Jaldish Tytler. 

eI>ilcuued toptber. 
OSubject to CorNctioD. 
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On the motion that the Bill, be paucd moved by Shri Ja.dish 
Tytler, the House divided, Ayes • ··57; Noes ···48. The motion wu 
accordingly adopted and the Bill was passed. 

[Lok Sabha adjourned at 2.20 P.M. and ,e-asscmbled at 3.35 P.M.) 

£11. Statutory Resolution - Under Co .... de ... don 
Time allotted: 3 hrs. 
Time taken: 2 hrs. 26 Mts. 
Balance: 34 Mts. 

Shrimati Geeta Mukherjee moved the following Resolution:-
"That this House disapproves of the protection of Human Rights 

Ordinance, 1993 (No. 30 of 1993) promulgated by the 
President on the 28th September, 1993." 

£12. Government Bill - Under Consideration 
The Protection of Human Rights Bill, 1993. 
The motion for consideration of the Bill was moved by Shri S.B. 

Chavan. 
An Amendment for circulation of the Bill for the purpose of 

eliciting opinion thereon was moved by Shri Bhogendra Jha. 
The following members took part in the combined debate on the 

Resolution (vide para 11 above) and the motion for consideration of 
the BiII:-

(1) Shri George Fernandes 
(2) Shri Umrao Singh 
(3) Shri Saifuddin Choudhury 
(4) Shri K.M. Mathew 
(5) Shri E. Ahamed 
(6) Shri Sarat Chandra Pattanayak 
(7) Shri Ramashray Prasad Singh 
(8) Shri Ramesh Chennithala (Speech unfinished) 

The discussion was not concluded . 

•• 'Subject 10 correction. 
£Discussed lose1her. 
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13. Report of BUJlDeu Advisory Committee 
Shri Mukul Wunik presented the Thirty-fifth Report of the 

Business Advisory Committee. 
6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 15th 

December, 1993) 

MGIP(PLU)MRND---4842L~14.12.1993. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Wednesday, December IS, 1993/Agrahayana 24, 1915 (Saka) 

No. 249 
11 A.M. 

QUESTIONS 
Due to interruptions in the House, Starred Questions could not be 

called for oral answer. SQ Nos. 181~200 put down in the Order Paper 
for the day were, therefore, treated as Unstarred and their replies 
together with the replies to the Unstarred Question Nos. 1963-1999, 
2001·2138 and 2140·2165 will be printed in the Official Report for the 
day. 
(Lok Sabha adjourned af ll.12 A.M. and re-4SSembled af 12 Noon) 
(Lok Sabha adjourned at 12.04 P.M. and re-lUsembled at 1.02 P.M.) 
1-10 P.M. 
(Lok Snbha adjollrned fill JJ A.M. on ThllndllY, the 16th December, 1993) 

C.K. JAIN, 
Secretary-General. 



LOIC SABRA 

BULLETIN-PART J 
[Brief I'\ecord of Proceedings] 

Thursday, December 16, 1993/Agrahayana 25, 1915 (Saka) 

No. lSO 
11 A.M. 
1. Questions 

Due to interrupt;ons in the House, Starred Questions could not 
be called for oral answer. SQ Nos. 201-220 put down in the Order 
Paper for the day were, therefore, treated as Unstarred and their 
answers together 'ith the answers to the Unstarred Question Nos. 
2166-2368 will be printed in the Official Report for the day. 

A statement by the Minister of State for Coal correcting the reply 
given on December 2, 1993 to Unstarred Question No. 162 regard-
ing Underground Mines will also be printed in the Official Report 
for the day. 

(Lok Sablul adjoumea al 11.21 A.M. lind re-QSsembled 
III 12.01 P.M.) 

(Lok Sablul IIdJourned III 12.02 P.M. lind re-assembled III 2 P.M.) 

2. Statement by Minister 
The Minister of Commerce made a st"tement on the Uruguay 

Round talks. 
3. Papen LaId on the Table 

The fc.llo" .. l& papers were laid on tbe Table:-
(1) , copy eacb of it} following papers (Hindi and Englisb 

1 
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versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the workiDl of the 
Singarem Collieries Company, Limited, Kothagudem, for 
the year 1992-93. 

(il) Anuual Report of the Singareni Collieries Company 
Limited, Kothagudem, for the year 1992-93, aIoagwith 
Audited Accounts and comments of the Camptroller and 
Auditor General thereon. 

(2) (i) A copy of the Annual Report (Hindi and EnaJish 
versions) of the Indian Statistical Institute, Calcutta, for 
the year 1992-93, alongwith Audited Aa:ouDts. 

(ii) A copy of the Review (Hindi ud English versions) by 
the Government 00 tbe workin, of the Indian Statistical 
Institute, Calcutta, for the year 1992-93. 

(3) (i) A copy of tIae Annual Report (Hindi and Englisb 
versions) of the Mehta Research Institute of Mathematics 
and Mathematical Physics, AUahabad, for the year 
1992-93, a100gwith Audited Accounts-. 

(ii) Statement (Hindi and English venions) regardin, Review 
by the Government on the working of the Mehta 
Research Institute of Mathematics and Mathematical 
Physics, Allahabad, for the year 1992-93. 

(4) (i)_A copy of the Annual Report (Hindi and Enalisb 
versional of the Tata Memorial Centre, Bombay, for the 
year 1992-93. 

(ii) A copy of the Annual Accounts (Hindi and EnJlisb 
versions) of the Tata Memorial Ccatre, Bombay, for the 
year 1992-93, wlether with Audit Report ther.-. 

• 
(iii) Statement (Hindi and Eollish versions) reprdin. Review 

by the Government on the workiq of the Ta .. Maaorial 
Ccatre, Bombay, for the year 1992·93. 

(5) (i) A copy of the Annual Report (Hindi aad &aIiIh 
versions) of the Inatitute of Mathematical Scicnc:ea, 
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Madra, -for the year 1992-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and -EnaJish versions) regarding 
Review by tbe Government on the working of the 
Institute of Mathematical Sciences, Madras, for the year 
1992-93. 

(6) (i) A copy of the Annual Report (Hindi and En&lish 
versions) of the Tata Institute of Fundamental Reteareb, 
Bombay, for the year 1992-93, alongwith Audited 
Accounts. 

(il) Statement (Hindi and English versions) regardin& 
Review by the Government on the workina of the Tala 
Institute of Fundamental Research, Bombay, for the 
year 1992-93. 

(7) A copy each of the following Papcrs (Hindi and EnSliab 
versions) under su~section (1) of seaion 619A of the Com-
panies Act, 1956:-

(a)(i) Statement regarding Review by the Government on the 
working of the Indian Rare Earths Limited, Bombay, 
for the y~ar 1992-93. 

(ii) Annual Report of the Indian Rare Earths Limited, 
Bombay, for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(b)(i) Statement regardina Review by the Government on the 
workins of the Electronies Corpontion of India Limited, 
Hyderabad, for the year 1992-93. 

(ii) Annual Report of the Electronies Corporation of India 
Limited, Hyderabad, for the ycar 1992-93, alongwitb 
Audited Accounts and commcnts of the Comptroller and 
Auditor Geo,eral thereon. 

(c)(i) Statement re'arding Review by the Government 00 the 
workins of the Uranium Corpontion of India Limited, 
Jadupda, for tbe year 1992-93. 

(ii) Annual Report of the Unnium Corporation of India 
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Umited, JaduJUda, for tbe year 1992-93, aIonpith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(8) (i) A copy of tbe Annual Report (Hindi and EnaJisb 
versions) of the Saba Instituto of Nuclear Physics, Cal-
cutta, for the year 1992-93. 

(ii) Statement (Hiadi and English versions) regarding Review 
by tbe Government on the working of the Saba Institute 
of Nuclear Physics, Calcutta, for the year 1992-93. 

(iii) A copy of the Annual Accounts (Hindi and Enllish 
versions) of the Saba Institute of Nuclear Physics, Cal-
cutta, for the year 1992-93, tOlether witb Audit Report 
thereon. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Physics, Bhubaneswar, for 
tbe year 1992-93. 

(ii) A copy of· the Annual Accounts (Hindi and English 
versions) of the Institute of Physics, Bhubaneswar, for 
tbe yellr 1992-93 together witb Audit Report thereon. 

(ill) Statement regarding Review by the Government on the 
working of tl)e Institute of Physics, Bhubaneswar, for the 
yeai 1992-93. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Atomic Energy Education Society, Bom-
bay, for the year 1992-93, alongwith Audited Accounts. 

(ii) Statement regarding Review by tbe Government on the 
working of the Atomic Energy Education Society, 
Bombay, for the year 1992-93. 

(11) (i) 

(ii) 

A copy of the Annual Report (Hindi and English 
versions) of the Physical Research Laboratory, 
Ahmedabad, for the year 1992-93, alongwith Audited 
Accounts. 
Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Physical 
Research Laboratory, Ahmedabad, for the year 1992·93. 



(U) A copy each of the following .papers (Hindi and EncJisb 
versions) under lub-section (1) of section 619A of the 
Companies Act,..·19S6:-

(a) (i) Review by the Government on the working of the 
Hindustan Antibiotics Limited, Pune, for the year 
1992-93. 

(n) Annual Report of the Hindustan Antibiotics Limited, 
Pune, for the year 1992-93, alonptith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan Organic Chemicals Umited, Rasayani, for the 
year 1992-93. 

(n) Annual Report of the Hindustan Organic Chemicals 
Limited, Rasayani,' for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereoa. 

(c) (i) Review by the Government on the working of the 
Hindustan Insecticides Umited, New Delhi, for the year 
1992-93. 

(n) Annual Report of the Hindustan Insecticides Limited, 
New Deihi, for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(d) (i) Review by the Government on the working of the Smith 
Stanistreet Pharmaceuticals Limited, Calcutta, for the 
year 1992-93. 

(n) Annual Report of the Smith Stanistreet Pharmaceuticals 
Limited, Calcutta, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Ruhtriya Chemicals and Fertilizers Umited, Bombay, for 
the year 1992-93. 
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(il) Annual Report of the Rashtriya Chemicals and Fertiliz-
ers Limited, Bombay, for the yeu 1992-93, alonpith 
Audited Acc:ounts and comments of the Comptroller and 
Auditor General thereon. 

(f) (i) Review by the Government on the working of the 
Bengal Immunity Limited~ Calcutta, for the yeu 
1992-93. 

(il) Annual Report of the Bengal Immunity Limited, Cal-
cutta, for the year 1992-93, alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(,) (i) Review by the Government on the working of the 
Indian Petrochemicals Limited, VadOOara, for the year 
1992-93. 

(li) Annual Report of the Indian Petrochemicals Corpora-
tion Limited, Vadodara, for the year 1992-93. alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(h) (i) Review by the Government on the working of the 
Projects and Development India Limited, Dhanbad, for 
the year ~992-93. 

(il) Annual Report of the Projects and Development India 
Limited, Dhanbad, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(i) (i) Review by the Government on the working of the 
Fertilisers and Chemicals Travancore Limited, Cochin. 
for the year 1992-93. 

(ii) Annual Report of the Fertilisers and Chemicals Travan-
core Limited, Cochin, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(13) (i) A copy of the Annual Report (Hindi and· English 
versions) of the Krishak Bharati Cooperative Limited, 
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New DelIU, for the year 1992-93, alonpitb Audited 
Acc:oUD1l. 

(a) A copy of the Review (Hindi aod English versional by 
the GOVClDIMnl on the working of the Krisbat 
Bbarati Cooperative Limited, New Delhi, for the year 
1992-93. 

(14) (i) A copy of the Annual Report (Hindi and English 
versional of the Indian Farmers Fertiliser Cooperative 
Limited, New Delhi, for the year 1992-93, aJongwitb 
Audited Account •. 

(ii) A copy of tbe Review (Hindi and Enllish versions) by 
the Government on the workin, of the Indian Farmers 
Fertilizer Cooperative Limited, New Delhi, for the 
year 1992-93. 

(15) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Madras Fertilizers Limited 
and the Ministry of Chemical. and Fertilizers, Department 
of Fertilizers for the year 1993-94. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Petrofils Co-operative Limited, Vadod-
ara, for the year 1992-93, aJongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the workin, of the Petrofils Co-
operative Limited, Vadodara, for the year 1992-93. 

(17) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of the section 619A of the 
Companies Act, 1956:-

<a) (i) Statement regarding Review by the Government on 
the workin, of the Andrew Yule and Company 
Limited, Calcutta, for the year 1992-93. 

(ii) ADDUal Report of the Andrew Yule and Company 
Limited, Calcutta, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptro1Jcr 
and Auditor General thereon. 

(b) (i) Statement re,ardio, Review by the Government on 
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the working of the Bharat Ophthalmic Glass Limited, 
Durgapur, for the year 1992·93. 

(ii) Annual Report of the Bharat Ophthalmic Glass Limited, 
Duraapur, for the year 1992·93, a10ngwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Statement regarding Review by the Government on the 
working of the Hindustan Machine Tools Limited, Ban-
galore, for tbe year 1992·93. 

(ii) Annual Report of the Hindustan Machine Tools Limited, 
Bangalore, for the year 1992-93, alongwith Audited 
Aa:ounts and comments of the Comptroller and Auditor 
General thereon. 

(d) (i) Statement regarding Review by the Government on the 
working of the Hindustan Cables Limited, Calcutta, for 
the year 1992-93. 

(ii) Annual Report of the Hindustan Cables Limited, Cal-
cutta, for the year 1992-93 a10ngwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Automotive Research Association of 
India, Pune, for the year 1992-93, alongwith Audited 
Accounts. 

(in Statement regarding Review (Hindi and English versions) 
by the Government on the working of the Automotive 
Research Association of India, Pune, for the year 
1992·93. 

(19) A copy of the Memorandum of understanding (Hindi and 
English versions) between the National Industrial Develop. 
ment Corporation and the Department of Heavy Industry for 
the year 1993·94. 

(20) (i) A copy of the Annual Report (Hindi and. English 
versions) of the Fluid Control Research Institute, Pal-
ahat, for the year 1992-93, alongwith Audited Accounts. 
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(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the ,orking of the Fluid Control 
Research Institute, Palghat, for the year ~9?2-93. 

(21) A copy of the Patents (Amendment) Rules, 1993 (Hindi and 
English versions) published in Notification No. S.O. 889 (E) 
in Gazette of India. dated the 24th November, 1993 under 
section 160 of the Patents Act, 1970. 

(22) (i) A copy of the Annual Report (Hindi and En&Jish 
venions) of the National Federation of Industrial 
Cooperatives Limited, New Delhi, for the year 1992-93. 

(ii) A copy of the Review (Hindi and English venions) ·by 
the Government on the working of the National Federa-
tion of Industrial Cooperatives Limited, New Delhi for 
the year 1992-93. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Federation of Industrial 
Cooperatives Limited, New Delhi, for the year 1992-93, 
together with Audit ~eport thereon. 

(23) A copy each of the foUowing Notifications (Hindi and English 
venions) issued under proviso to article 309 of the Constitu-
tion:-
(i) The Central Civil Service Regulations (Amendment) 

Regulations, 1993 published in Notification No. S.R.O. 
128 in Gazette of India dated the 25th September, 1993. 

(ii) The General Reserve Engineer Force Group 'C' and 'D' 
Recruitment (Amendment) Rules, 1993 published in 
Notification No. G.S.R. 476 in Gazette of India dated 
the 25th September, 1993. 

(ill) The Physical Fitness Standards of Pioneers and grant of 
terminal benefits to affected Pioneen in (jeneral Reserve 
Engineer Force, Rules, 1993 published in Notification 
No. G.S.R. 477 in Gazette of India dated the 25th 
September, 1993. 

(24) A copy of the Memorandum of Understanding (Hindi and 
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English VCniODl) betwcco thc Gardea Reach 'Shipbuilders and 
Enliacen Limited and the Department of Defence Production 
and Supplies. Ministry of Dcfcnce for tbe year 1993-94. 

(25) (i) A copy of the Annual Report (Hindi and En&Jisb 
versions) of thc Indian Institute of Public Administration, 
New Delhi, for the year 1992-93, alonpith Audited 
Aa:ounts. 

(ii) A copy of the Review (Hindi and EnJlish versions) by 
the Government on the working of the Indian Institute of 
Public Administration, New Delhi, for thc year 1992-93. 

(26) A copy of the Notification No. F. 27(8)E0I93(ACC) (Hindi 
and English versions) published in the Gazette of India dated 
the 2nd September, 1993 containina amendments to Resolu-
tion No. 27(21)EOI86(ACC) dated tbe 3rd March, 1987. 

(27) A copy of the Braba~utra Board (Powers and Duties of the 
General Manager) Regulations, 1993 (Hindi and English 
versions) published in Notification No. G.S.R. S6S in Gazette 
of India dated the 20th November, 1993 under section 30 of 
the Brahmaputra Board Act, 1980. 

(28) (i) A copy of the Annual Report (Hindi and English 
versions) of the Braha~utra Board for the year 1992-93, 
alongwith Audited AC£ounts. 

(ii) Statement (Hindi and English versions) regardinl 
Review by the Government on the working of the 
Brahartutra Board for the year 1992-93. 

(29) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Water and Power Consultancy 
Services (India) Limited and the Ministry of Water Resources 
for the year 1993-94. 

(30) A copy each of tbe following papers (Hindi and English 
versions) under sub-section (1) of section 619A of tbe Com-
panies Act. 19S6:-
(i) Review by the Government on tbe working of the 

Rasbtriya Pariyojna Nirman Nigam Limited, New Delhi, 
for the year 1992-93. 
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(ii) Annual Report of the Ruhtriya Parlyojn. Ninau Niaam 
Limited, New Delhi, for the year 1992-93, alonpith 
Audited Accounts and commenD of the Comptroller and 
Auditor General thereon. 

(31) (i) A copy of the Annual Report (Hindi and English 
veniou) of the Betwa River Board, 1hansi, for the year 
1992-93, alongwith Audited Acc:oun~l. 

(ii) Statement (Hindi and English versionl) regarding Review 
by the Government on the working of the Betwa River 
Board, Jhansi, for the year 1992-93. 

(32) A copy of the Madhya Pradesh Lottery Pratibandb Act, 1993 
(President Act No. 8 of 1993) (Hindi and English versions) 
published in Gazette of India dated the 3rd April, 1993 under 
sub-section (3) of section 3 of tbe Madhya Pradesh State 
Legislature (Delegation of Powers) Act, 1993. 

(33) A copy of tbe Annual Assessment Report (Hindi and Englisb 
versions) on the Programme and its implementation for 
accelerating the spread and development of Hindi and its 
progressive use for the various official purpose of the Union 
for the year 1991-92. 

(34) An explanatory statement (Hindi and English versions) givin, 
reasons for immediate legislation by the Kalakshetra Founda-
tion Ordinance, 1993. 

4. Messaaea from RaJya Sabba 
Secretary-General reported the following messages from Rajya 

Sabha:-
(1) That at its sitting held on tbe 13th December, 1993, Rajya 

Sabba passed the Kalakshetra Foundation Bill, 1993. 
(2) That at its sitting held on the 13th December, 1993, Rajya 

Sabba agreed without any amencirrlent to the Governon 
(Emoluments, Allowances and Privileges) Amendment BiD 
1993, passed by the Lok Sabha on tbe 9th December, 1993. 

(3) lbat at its sitting held on the 14tb December 1993, Rajya 
Sabba passed tbe Coir Industry (Amendment) Bill, 1993. 
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(4) That at its sitting held on the 14th December, 1993, Rajya 
Sabba agreed without any amendment to the State Bank of 
India (Amendment) Bill, 1993, passed by the Lok Sabha on 
the 11th December, 1993. 

S. Billa Puled by R-.!ya Sabba-Lald on the Table 

1. The Kalakshetra Foundation Bill, 1993; 

2. The Coir Industry (Amendment) Bill, 1993. 

6. Motion for Election to Committee 
Shri Kamaluddin Ahmed moved the following motion:-

"That in pursuance of sub-section (4) (d) of Section 4 of the 
Aaricultural and PrOCClSCd Food Products Export Development 
Autbority Act, 1985, tbe members or tbis House do proceed to 
elect, in such manner as the Speaker may direct, two members 
from among tbemselves to serve as members of the Agricul-
tural and Processed Food Products Export Development 
Authority, subject to other provisions of the said Act. " or) 

The motion was adopted. 

7. Motion Reeardlill Thlrty-FlI'th Report of Business Advisory ,Com-
:m1ttee 
Shri Vidy~charan Shukla moved the following motion:-

"That this House do agree with the Thirty-fifth Report of the 
Business Advisory Committee presented to the House on the 
14th December, 1993." 

The motion was adopted. 

8. Supplementary Demands for Grants (General) - 1993-94 

Shri M.V. Chandrasekbar Murthy presented a statement (Hindi ~ 
and English versions) showing the Supplementary Demands for 
Grants in respect. of the Budget (General) for 1993-94. 

(Lok SGbhll adjourned at 2.28 P.M. and Fe-assembled at 5 P.M.) 

... 
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5.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, th~ 17th D~c~mb~r, 

1993) 

MGIP(PLU)MRN~905LS-18-12-1993. 

C.K. JAIN, 
S~cretary·General. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 
Friday. December 17. 19931 Agrahayana 26. 1915 (Saka) 

No. 251 
11 A.M. 

1. Questions 
Due to interrruptions in the House. Starred Questions could not be 

called for oral answer. SQ Nos. 21.1-240 put down in the Order Paper 
for the day were. therefore, treated as Unstarred and their replies 
together, treated as Unstarred Question Nos. 2364-2383. 2385-2429, 
2431-2436, 2438-2482. 2484-2525 and 2527-2597 will be printed in 
the Official Report for the day. 
(Lok Sabha adjourned at 1l.07 A.M. and re·assembled at 12 Noon) 
2. Further Discussion and Clarlneallons on the Uruluay Round Talks 

The following members participated in the further discussion on 
Uruguay Round talks and sought c1arifications:-

1. Shri Nitish Kumar 
2. Shri Sobhanadreeswara Rao Vadde 
3. Shri Surya Narain Yadav 
4. Prof. Malini Bhattacharya 
5. Shri Jagmeet Singh Brar 
6. Shri Mohan Singh (Deoria) 
7. Shri Rupchand Pal 
8. Shri Ramcsh Chennithala 
9. Shri Indrajit Gupta 

10. Dr. Kartikeswar Patra 
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11. Shri E. Ahamed 
12. Shri Devendra Prasad Yadav 
13. Shri A. Charles 
14. Shri P.G. Narayanan 
15. Shri Nirmal Kanti Chatterjee 
16. Shri Syed Shahabuddin 
17. Shri Pawan Kumar Bansal 
18. Shri Somnath Chatterjee \ 
19. Shri George Fernandes \ . ./") 
20. Shri Hari Kishore Singh 
21. Shri Bhogendra Jha 
The Prime Minister intervo~ed in the discussion. 
Shri Pranab Mukherjee replied to the discussion. 

(Lok Sabha adjourned at 2.04 P.M. and re-assembled at 3.06 P.M.) 
3. Papers to be L.al~ on the Table 

The following papers were laid on the Table:-

A copy of the Aircraft (Second Amendment) Rules, 1993 (Hindi 
and Engli$h versions) published in Notification No. G.S.R. 452(E) in 
Gazette of India dated the 11th June, 1993 under section 14A of the 
Aircraft Act, 1934 together with an explanatory note. 

2. A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Cnmpanies 
Act, 1956:-

(i) Review by the Government on the working of the Central 
Cottage Industries Corporation of India Limited, New Delhi, 
for the year 1992-93. 

(ii) Annual Report of the Central Cottage Industries Corporation 
of India Limited, New Delhi, for the year 
1992-93, alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon . 

. (3) A copy each of the follo~ing Notifkations (Hindi and 
English versions) under section 40 of the Spices Board Act, 
1986:-
(i) The Spices Board (Amendment) Rules, 1993 published in 
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Notification No. G.S.R. 661(E) in Gazette of India dated 
the 19th October, 1993. 

(ii) The Spices Board (Registration of Exporters) (Amend-
ment) Regulations, 1993 published in Notification No. 
2377/G1I93 in Gazette of India dated the 19th October, 
1993. 

(4) A copy of the Spices Cess (Amendment) Rules, 1993 (Hindi 
and English versions) published in Notification No. G.S.R. 
662(E) in Gazette of India dated the 19th October, 1993 
under sub-section (3) of section 5 of the Spices Cess Act, 
1986. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cashew Export Promotion Council of 
India, Cochin, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review. (Hindi and English versions) by 
the Government on the working of the Cashew Export 
Promotion Council of India, Cochin, for the year 
1992-93. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 17 of the 
Export (Quality Control and Inspection) Act, 1963:-
(i) The Export of Chillies (Quality Control and Inspection) 

Rules, 1993 published in Notification No. S.O. 976 in 
Gazette of India dated the 15th May, 1993. 

(ii) The Export of Raw Meat (ChillediFrozen) (Quality 
Control and Inspection) (Amendment) Rules, 1993 pub-
lished in Notification No. S.O. 1989 in Gazette of India 
dated the 25th September, 1993. 

(iii) The Export Inspection Council Contributory Provident 
Fund (Amendment) Rules, 1993 published in Notification 
No. G.S.R. 263 in Gazette of India dated the 29th May, 
1993: 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Co-operative Consumers' Feder-
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ation of India Umited, New Delhi, for the year 1992-93, 
alongWith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
tbe Government on the working of tbe National Co-
operative Consumers' Federation of India Limited, New 
Delhi, for the year 1992-93. 

(8) A copy each of the following Notifications (Hindi and 
English versions) under section 39 of the Bureau of Indian 
Standards Act, 1986:-
(i) The Bureau of Indian Standards (Terms and Conditions 

of Service of Employees) Amendment Regulations, 1993 
published in Notification No. G.S.R. 552(E) in Gazette 
of India dated the 13th August, 1993. 

(Ii) The Bureau of Indian Standards (Amendment) Rules, 
1993 published in Notification No. G.S.R. 557(E) in 
Gazette of India dated the 17th August, 1993. 

(iii) The Bureau of Indian Standards (Appointment, Terms 
and Conditions of Servic.e of Director-General) Amend-
ment Rules, 1993 published in Notification No. G.S.R. 
692(E) in Gazette of India dated the 8th November, 
1993. 

(iv) The Bureau of Indian Standards (Second Amendment) 
Rules, 1993 published in Notification No. G.S.R. 702(E) 
in Gazette of India dated the 12th November, 1993. 

(9) A copy of the Coinage (Standard weight and Remedy of the 
Two R~pees Coin containing Copper 75 percent and Nickel 25 
percent) cointed with the theme "BIO DIVERSITY-WORLD 
FOOD DA Y" Rules, 1993 (Hindi and English versions) 
published in Notification No. G.S.R. 644(E) in Gazette of 
India dated the 8th October, 1993 under sub-section (3) of 
section 21 of the Coinage Act, 1906. 

(10) A copy of the New Bank of India (Amalgamation and 
Transfer of Undertakings) Scheme, 1993. (Hindi and' English 
versions) published in Notification No. S.O. 662(E) in Gazette 
of India dated the 4th September, 1993 under sub-section (6) 
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of section 9 of the Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 1980. 

(11) A copy of the amendment to Regulation 20 of the Deposit 
Insurance and Credit Guarantee Corporation, General Regu-
lations, 1961 (Hindi and English versions) published in Notifi-
cation No.6 in Gazette of India dated the 6th February, 1993 
under sub-section (4) of section 50 of the Deposit Insurance 
and Credit Guarantee Corporation, 1961. 

(12) A copy of the Review· (Hindi and English versions) by the 
Government on the working of the Deposit Insurance and 
Cred~t Guarantee Corporation, Bombay, for the year 1992-93. 

(13) (i) A copy of the Annual Report (Hindi and English. 
versions) of the Industrial Reconstruction Bank of India 
for the year 1992-93, alongwith Audited Accounts under 
sub-section (5) of section 29 and sub-section (5) of 
section 34 of the Industrial Reconstruction Bank of India 
Act, 1984. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Industrial Recon-
struction Bank of India for the year 1992-93. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Export-Import Bank of India for the year 
1992-93, alongwith Audited Accounts under sub-section 
(5) of section 19 and sub-section (5) of section 24 of the 
Export-Import Bank of India Act, 1981. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of th~ Export-Import 
Bank of India for the year 1992-93. 

(15) Statement (Hindi and English versions) on Fourth and Fifth 
instalments of Market Loans issued on the 1st September, 
1993 and the 16th November, 1993 respectively. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Life Insurance Corporation of India for 
the year ending the 31st March, 1993, alongwith Audited 

• The Annual Repon was laid on the Table on the 20th AUiust. 1993. 



6 

Accounts under section 29 of the Ufe Insurance Corpora-
tion Act, 1956. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Ufe Insurance 
CorPoration of India for the year ending the 31st March, 
1993. 

(17) A copy each of the following Notification (Hindi and English 
v.ersions) under section 159 of the Companies Act, 1962:-
(i) G .S.R. 607(E) published in Gazette of India dated the 13th 

September, 1993 together with an explanatory memoran-
dum regarding exemption to goods imported by Units set 
up in the Vishakapatnam Export Processing Zone from the 
whole of the basic and additional duties of customs leviable 
thereon. 

(ii) G .S.R. 610(E) published in Gazette of India dated the 16th 
September, 1993 together with an explanatory memoran-
dum regarding exemption to bonafide gifts upto a value of 
Rs. One thousand when imported through the medium of 
Posts or through air freight from the whole of the basic and 
additional duties of customs leviable thereon. 

(iii) G.S.R. 717(E) published in Gazette of India dated the 25th 
November, 1993 together with an explanatory memoran-
dum making certain amendments to certain Notificalions 
men~ioned therein. 

(iv) S.O. 907(E) published in Gazette of India dated the 26th 
November, 1993 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or vice-versa 
for the purpose of assessment of imports and calculation of 
stamp duty. 

(v) S.O. 908(E) published in Gazette of India dated the 26th 
November. 1993 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or.vice-versa 
for the purpose of assessment of exports and calculation of 
stamp duty. 
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(18) A copy of the Interest-tax (Amendment) Rules, 1993 (Hindi 
and English versions) published in Notification No. S.O. 
685(E) in Gazette of India dated the 15th September, 1993 
under sub-section (4) of section 27 of the Interest-tax Act, 
1974. 

(19) A copy of the Gift-tax (Amendment) Rules, 1993 (Hindi and 
English versions) published in Notification No. S.O. 683(E) in 
Gazette of India dated the 15th September, 1993 under sub-
section (4) of section 46 of the Gift-tax Act, 1958. 

(20) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-
(i) The Central Excise (Amendment) Rules, 1993 published 

in Notification No. G .S.R. 681(E) in Gazette of India 
dated the 1st November. 1993. 

(ii) G.S.R. 709(E) published in Gazetle of India dated the 
18th Noverrrber. 1993 making certain amendments in 
Notification No. 266167-CE. dated the 28th November. 
1967. 

(21) A copy each of the following Notifications (Hindi and English 
versions) under section 72 of the Delhi Sales Tax Act, 1975:-
(i) The Delhi Sales Tax (Second Amendment) Rules. 1993 

published in Notification No. F4(28)/92-Fin(G) in Delhi 
Gazetle dated the 9th July. 1993. 

(ii) The Delhi Sales Tax (Amendment) Rules, 1993 .. pub-
lished in Notification No. F.4(31)193-Fin.(G) in Delhi 
Gazette dated the 29th April, 1993. 

4. Report and Minutes or Standing Committee on Petroleum and 
Chemicals 

Shri Sriballav Panigrahi presented the Third Report (Hindi and 
English versions) of the Standing Committee on Petroleum and 
Chemicals on 'Production, Imports, R&D, Promotion and Marketing 
of Fertilisers' and Minutes of the sittings of the Committee relating 
thereto. 
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5. Motion Reaardlna Select Committee on the Transplantation or 
Human Oraans BOl, 1993 as passed b)' Raj)'a Sabba 

Shri Peter G. Marbaniang moved the following motion:-

"Tbat this House do appoint Dr. R. Sridharan to the Select 
Committee on the transplantation of Human Organs Bill, 1993, 
as passed by Rajya Sabha, in the vacancy casued by the 
resignation of Dr. R.K.G. Rajulu." 

The motion was adopted. 
@6. Report or the Standing Committee on Human Resource Develop-

ment 
Smt. Malini Bhattacharya laid on the Table a copy (Hindi and 

English versions) of the Third Report of the Department Related 
Parliamentary Standing Committee on Human Resource Develop-
ment on the working of the Department of Women & Child 
Development (regarding Child Development), Ministry of Human 
Resource Development. 
7. Government Bill-Introduced 

The Specified Areas (Issue of Identity Cards to Residents) Bill, 1993. 
8. Matters under Rule 377 

(1) Shri Kodikkunnil Suresh raised a matter regarding need to 
provide 27% reservation facilities to Muslim community in 
Government employment. 

(2) Shri Shravan Kumar Patel raised a matter rega:ding need for 
early completion of Jabalpur Airport Project and also to start 
air taxi services to and from Jabalpur, Madhya Pradesh. 

J 

(3) Shri V.S. Vijayaraghavan raised a matter regarding need to 
provide adequate assistance to Kerala State for using soil 
ameliorants such as lime, dolomite etc. for augmenting paddy 
production. 

(4) Dr. (Smt.) K.S. Soundaram raised a matter regarding need to 
create a Free Trade Zone between India & Singapore in Tamil 
Nadu. 

(5) Shri E. Ahamed raised a matter regarding need to start seamen 

@ AI 3.35 P.M. 



training centre at Beypre port. Kerala and make it an all 
weather port. 

(6) Shri P.C. Chacko raised a matter regarding need to look into 
the request of Kerala Government for supply of speed boats 
for strict implementation of fishing regulations. 

···9. S I latutory Reso ullon -- Under condderatlon 
Time allotted 
Time taken 
Balance 

: 3 hours 
: 2 hrs. 43 mts. 
: 17 Mts. 

Discussion on the following resolution moved by Smt. Geeta 
Mukherjee on the 14th December. 1993. continued:-

"That this House disapproves of the protection of Human Rights 
Ordinance. 1993 (No. 30 of 1993) promulgated by the Presi-
dent on the 28th September. 1993." 

···10. Government Bill-Under consideration 
The Protection of Human Rights Bill, /993. 
Combined discussion on the motion for consideration of the Bill 

moved by Shri S.B. Chavan and amendment thereto moved on the 
14th December. 1993 and Resolution (vide para 9 above) con-
tinued. 

The following members took part m the debate: 
1. Shri Ramesh Chennithala 
2. Shri Ram Vilas Paswan. 

The discussion was not concluded. 
11. Private Members' Bills-Introduced 

(1) The Protection of Property Rights of Women and Girls Bill, 
1993 moved by Shri Shravan Kumar Patel. 

(2) The Uttar Orissa Central University Bill. 1993 moved by Dr. 
Kartikeswar Patra. 

(3) The Constitution (Amendment) Bill. 1993 (Insertion of new 
article /6A) 1993 moved by Shri Syed Shahabuddin. 

••• Discussed logether. 
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(4) The Constitution (Amendment) Bill, 1993 (Insertion of new 
article 28A, etc.) moved by Shri Syed Shahabuddin. 

(5) The Spices and Cash Crops Prices Commission Bill, 1993 
moved by Shri Ramesh Chennithala. 

(6) The Constitution (Amendment) Bill, 1993 (Amendment of 
article 19) moved by Shri Ramesh Chennithala. 

(7) The Indian Telegraph (Amendment) Bill, 1993 (Amendment of 
section 12) moved by Prof. Malini Bhattacharya. 

(8) The Indian Electricity (Amendment) Bill, 1993 (Amendment of 
section 12) moved by Prof. Malini Bhattacharya. 

(9) The Representation of the People (Amendment) Bill, 1993 
(Amendment of section 30, etc.) moved by Shri Pawan Kumar 
Bansal. 

12. Private Members' BlIl-Neptived 
The Constitution (Amendment) Bill, 1991 (Amendment of article 

107, etc), by Dr. Laxminarain Pandey. 
Further discussion on the motion for consideration of the Bill 

moved by Dr. Laxminarain Pandey on the 30th July. 1993. continued. 
Shri P.M. Sayeed took part in the debate. 
The Bill was negatived. 

13. Private Members' Bill-Withdrawn 
The Code of Civil Procedure (Amendment) Bill, J992 (Amend-
ment of Section 51, elc. by Shri 1'.1'. Kaliaperumal) 

The motion for consideration of the Bill was moved by Shri P.P. 
Kaliaperumal. 

The following Members took part in the debate:-
(1) Shri Sriballav Panigrahi 
(2) Shri Mohan Singh (Deoria) 
(3) Shri A. Charles 
(4) Shri K.D. Sultanpuri 
(5) Shri B. Akber Pasha 
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(6) Shri Ramesh Chennithala 
(7) Shri Sudhir Giri 
(8) Shri H.R. Bhardwa; 

Shri P.P. Kaliaperumal replied to the debate. 
The Bill was withdrawn by leave of the House. 

14. Discussion Under Rule 193 
Time permissible : 2 Hours 
Time taken : 28 Mts. 
Balance : 1 Hr. 32 Mts . 

..thri Ram Vilas Paswan raised a discussion on the situation arising 
out of the increasing population in the country and measures taken 
by the Government to check the same. 

The discussion was not concluded. 
6.04 P.M. 
(Lok Sabha adjourned (ill II A.M. on Saturday, the 18th December, 

1993). 

MGIP(PLU)MRND--4935L~t7-t2-t993. 

C.K. JAIN, 
Secretary-General. 



Lore SABRA 

BULLETIN-PART I 
[Brief Record of Proceedinp] 

Saturday, December 18, 19931A.rahayana 27, 1915 (Sata) 

No. 153 
11.04 A.M. 
1. Reports or Public Accounts Committee 

Sbri Motilal Sin.h presented the foUowin. Rcportl (Hindi ana 
En.lish versions) of the Public Accounts Committee: 

(1) Fifty-fourth Report on Paraarapb 6 of the Report of Comptrol-
ler and Auditor General of India for the ycar endin. 31 March, 
1991 (No. 12 of 1992) Union Government (Civil) on MCD and 
NOMC relatin. to DESU-Blllina and Collection of Electricity 
Charaes. 

(2) Fifty-sixth Report on action taken on Fifth Report of Public 
Accounts Committee (10th Lok Sabha) on Customs 
Receipts-Non-verification of end use. 

D. Motion Reprdlnl Report or Select Committee-ExteDSlon of Time 
Shri Peter G. Marbaniang moved the followin. motion:-
"That this House do extend up to the 21st December, 1993, the 

time for presentation of the report of the Select Committee 
on Transplantation of Human Orlans Bill. 1993, U paued 
by Rajya Sabha." 

The motioa wu adopted. 
3. S~ by th. Minister 

The Minister of State in the Ministry of Parliamentary Affairs 
made. statement regarding Government Business for the remainin. 
put;l)f. tfle,5eaioa. 

~ Ii .. IUIOIII lor atelllioa of time cinIIIIaliICI leplrately. 
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lame allottedl 3 hn. 
Time taken: 4 Hn. 44 Mta. 

DiIcuuion on the foUowiD, resoIutio.D moved by Smt. Geeta 
Mukherjee on the 14th December, 1993, continued:-

"nat thil HoUle disapproves of the protection of HUIIWl JUahta 
OrdiDlDcc, 1993 (No. 30 of 1993) promulpted by the 
Preaident on the 28th September, 1993." 

After discussion a indicated in para 5-1 below, the RelOlution wa 
neptived. 
··S. GoYemmeat 81111 PIaed 
0) The Protection 0/ Hunum RiglrlJ BUI, 1993 
Combined dilCuuion on the motion for consideration of the BiD 

moved by Shri S.B. Chann and amendment thereto moved on the 
14th December, 1993 and Resolution (vide para 4 above) 
contlnued:-

The foUowin, memben took part in the debate:-
(1) Sbri A. Charles 
(2) Shri Syed Shahabuddin 
(3) Dr. (Smt.) K.S. Soundaram 
(4) Smt. Dil Kumarl Bhandari 
(5) Shri Sudhir Sawant 
(6) Shri Harl Kisbore Sin,b 
(7) Shri P .C. Thoma 
(S) Sbri Japneet Sinah Brar 
Shri S.B. Cbavan rep~ed to the debate. 
An amendment for circulation of BiD for the purpose of eUdtin, 

opinion thereon, wa neptived. 
The motion for consideration wa adopted and dause-by-clausc 

consi$Seration of tbe Bill wa taken up. 
aausea 2 to 17 were adop' .d. 
aaUIC 18 wa adopted, a amended . 

•• J ....... aad 5(l)DIa-.d lIOp"'er. 
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aauses 19 and 20 were adopted. 
CIauIe 21 wu adoptcd. u ameDded. 
aauiea 22 to 43 were adopted. 
aause 1 wu adoptcd. u amended. 
The BUdin, Formula and the Lon, ntle were aIao adopted. 
The motion that the BUI. a ameaded. be paued wa movod by 

Sbri S.B. Clavan. 
The motion wa adopted. and the BiU. a amended. wu puled. 

(Lot SGbIul Ildjoumed Ilt 1.36 P.M. to meet Illilin til 2.35 P.M. At 
2.47 P.M.. Secrelary-Generlll Il1Inounced tlull since there Will 110 
quorum, the Deputy Speaker had directed tItat Lot Stlblul would mHt 
III 3 P.M. Accordinlly, the HoUlt re-illsmabkd III 3.tu P.M.) 
(Ii) The Inland WllterwllYs Authority o/lndiIJ (Amendmmt) BiU. 1992 

The motion for c:onsideration of the Bill wa moved by Shri Ja,dilb 
Tytler. 

The motion for consideration was adopted and clause-by-c:lause 
consideration of tbe BUI wa taken up. 

aauleS 2 and 3 were adopted. 
aause 1 wa adopted, a amended. 
The EnaClin, Formula wa adopted, a amended. 
The Lon, Title wa also adopted. 
The motion tbat tbe Bill, a amended, be pUled wa moved by 

Sbri Ja,diab Tytler. 
The motion wa adopted and the Bill, a amended, wa pused. 

(III) The Jute Mll1Iu/tJeture.r Development COUIICU (Arrwndmaat) BUI, 
1992 

The motion for c:onsideration of the BiU wa moved by Shri Mukul 
Wanik. 

The foUowin, members took part in the Debate:-
(1) Shri Syed Shahabuddin 
(2) Shri Syed Maudal Houain 



Sbri Munl Wasnik replied to the debale. 

The Motion for coDlideration was adopted and Clauae-by-Clause 
Consideration of tbe BiU was taken up. 

aause 2 was adopted. 
aause 1 was adopted. as amended. 

The Enacting Formula was also adopted. as amended. 

The Long Title was also adopted. 

The motion that the Bill. as amended, be passed was moved by 
Shri Mukul Wasnik. 

The motion was adopted. and the Bill. as amended. was passed. 

6. Government DOl-Under Condderation 
The Sick Industrial Companies (Special Provisions) Amendment Bill, 

1992 IJS PlJSsed by Rajya SabhtJ 

Time allotted: 3 Hours. 
Time taken: 01 M~. 

Balance: 2 Hours 59 Mts. 
The motion for consideration of the Bill was moved by Dr. Abrar 

Ahmed. 

His speech was not concluded. 

Discussion was not concluded. 

7. DlaeualoD Under Rule 1'3 

Time permissible: 2 Hrs. 
nme taken: 1 Hr. 23 Mt •. 

Balance: 37 Mts. 
Discussion on the situation arising out of the increasing population 

in the country and measures taken by the Government to cbeck the 
lime raised by Shri Ram Vilas Puwan on the 17th December. 1993, 
continued. 

The following Members took part in the debate:-
(1) Prof. Malini Bhattacharya 

(2) Dr. Kartikeswar Patra (Speech unfinished) 
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The discussion wu not concluded. 
Tlte House was tUljourned lor Wtlllt 0/ quorum. 

4.43 P.M. 
(Lok 5Gb'"' tUljoUTMd tUlll A.M. on MondIIy, 1M 20th December, 

1993). 

CORRIGENDA 

C. K. JAIN, 
StcrttIJry-GtnerGl. 

In Bulletin Part-I No. 251, dated 17 December, 199~ 
I. Page I, Item 1:-

(i) Une 2, lor "SO Nos. 211-240" retUl 
"SO Nos. 221-240". 

(ii) Une 4, lor "treated as" rtlld 
"with the replies to the" 

II. Pale 2·ltem No. ~ 
For 'Papen to be Laid on the Table' rtIId 'Papen Laid on tbe 
Table' 

MGlp(PLU)MAND 48551.8-18.12.1_ 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 20, 19931Agrahayana 29, 1915 (Saka) 

No. 253 
11 A.M. 

1. Obituary Rere~nces 
The Speaker, the Prime Minister, Sarvuhri Atal Bihari 

Vajpayee, Sharad Yadav, Nirmal Kanti Chatterjee, Ram Vilas 
Paswan, Kanda Mishra Madhukar and Hari Kishore Singh made 
references to the passing away of Shri Shiva Sharan Sinha, a 
sitting Member of Lok Sabha; Shri Bhopinder Singh Mann, a 
Member of Constituent Assembly and Provisional Parliament; 
Shri Girdhari Bhoi, a Member of First Lok Sabha; and 
Shri Ram Samujhawan, a Member of Eighth Lok Sabha. 

As a mark of respect to the memory of the deceased, 
Members stood in silence for a short while and thereafter the 
House was adjourned for the day. 

2. Questions 
As the House adjourned after Obituary references, Starred Oue .. 

tions could not be called for oral answer. SQ Nos. 241-260 put 
down in the Ord~r Paper for the day were therefore, treated as 
Unstarred and their replies together with replies to the Unstarred 
Question Nos. 2598-2762 and 2764-2830 will be printed in the 
Official Report for the day. 
11.19 A.M. 
(Lok Sabluz adjourned till Jl A.M. on TuudiJy, the 21st December, 
1993) 

C.K. JAIN, 
Secretary-GeMrtll. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday December 21, 1993/Agrahayana 30, 1915 (Saka) 

No. 254 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 261, 262, 265, 268 aDd 271 were orally 
answered. Replies to Starred ·Questions Nos. 263, 264, 266, 267, 269, 
270 and 272-280 were laid on the Table. 
2. Vastarred Questions 

Replies to Unstarred Question Nos. 2831-3061 and 3061·A were 
laid on the Table. 
3. Statements b)'l Mlnlsten 

(I) The Minister of Human Resource Development made a 
statement regarding decision taken at the Education for All Summit 
and the Plans of the Government to implement them in the country. 

He also laid on the Table a copy each of the followin, documents 
(English and Hindi versions):-

(i) Delhi Declaration; and 
(iI) Framework for Action - EF A Summit of Nine Hlab-

Population Developin, 
Countries. 

-(II) The Minister of State in the Ministry of Agriculture made a 
statemenr reJardin.s. the situation arising out of the recent cyclone/ 
flood in Tamil Nadu and Pondicherry and relief and rehabilitation 
measures taken by the Government. 

-Made 8' 1.16 p.m. 
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4. Papers Laid on the Tahle 
The following papers were laid on the Table:-
(1) A copy of the Memorandum of Understanding (Hindi and 

English versions) between the Rural Electrification Corporation 
Limited and the Department of Power for the year 1993-94. 
(2) (i)<\ copy of thc Annual Report (Hindi and English versions) 

of the Central Warehousing Corporation for the year 1992-
93, alongwith Auditcd Accounts undel sub-section (11) of 
Scction 31 of the Warehousing Corporations Act, 1962. 

(ii) A copy of thc Rcvicw (Hindi and English versions) by the 
Govcrnmcnt on thc working of the Central Ware-
housing Corporation, for the year 1992-93. 

(3) A eopy of thc Madhya Pradesh Motor Yan Karadhan (Second 
Amendment) Act. IlJlJJ (President Aet No. 13 of 1993) (Hindi 
and Englislr-vcrsiolls) published in Gazette of India dated the 4th 
October. )9"1)3 under sub-section (3) of Section 3 of the Madhya 
Prilaesh st:ltc Legislature (Delegation of Powers) 
Act. 191)3. 

(4) A copy cal:h of th~' following Notifications (Hindi and English 
versions) u ndc r Sli b-sc(t ion (4) of Section 124 of the Major Ports 
Act. 1903:-

(i) G.S.R. 5JO(E) published in Gazette of India dated the 3rd 
August. Illll) approving the New Mangalore Port Trust 
Employccs (RcI:Tuitment, Scniority and Promotion) Sixth 
Amendment. Regulations, 1993. 

(ii) G.S.R. 568(E) publishcd in Gazctte of India dated the 23rd 
August. Ill!)) approving the Madras Port Trust Employees 
(Reimbursement of Tuition Fees) Regulations. 1993. 

(iii) G.S.R. 605(E) publishcd in Gazette of India dated the 13th 
September. 191)3 approving the Paradip Port 
(Authorisation of Pilots) Second Amendment Regulations. 
11)93. 

(i~) G.S. R. h)S( E) puhlished in Gazette of India dated the, 30th 
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September. 1993 approving the Madras Port Trust 
(Leave) Amendment Regulations, 1993. 

(v) G.S.R. 642(E) published in Gazette of India dated the 
6th October. 1993, making certain amendments in the 
Notification No. G.S.R. 889(E) dAted the 23rd 
November. 1992. 

(vi) G.S.R. 263(E) published in Gazette of India dated the 
5th March, 1993. approving the Jawaharlal Nehru Port 
Trust Employees (Classification, Control & Appeal) 
Regulations. 1993 together with a corrigendum thereto 
published in Notification No. G.S.R. 667(E) dated the 
20th October. 1993. 

(vii) G.S.R. 697(E) published in Gazette of India dated the 
10th November. 1993 containing corrigendum to the 
Notification No. 672(E) dated the 7th July. 1992. 

(viii) G.S.R. 705(E) published in Gazette of India dated the 
12th Novembcr. 1993 approving the Bombay Port Trust 
Employees (Grant of Advances in connection with 
Festivals) (A mcndment) Regulations. 1993. 

(ix) G.S.R. 77l(E) published in Gazette of India dated the 
21st Scptcmher, 1993 approving the Kandla Port 
Employees (Classification, Control and Appeal) 
Amendment. Regulations. 1992 together with a 
corrigendum thereto published in Notification No. 
G.S.R. 641(E) dated the 6th October. 1993. ~ 

(x) G.S.R. 806(E) published in Gazette of India dated the 
12th October. 1992 approving the Kandla Port Pilot 
Service (Training, Grading and Seniority) Regulations, 
1992. 

(xi) G.S.R. 838(E) published in Gazette of India dated the 
30th October. 1992 approving the Mormugao Port 
Employecs (Allotmcnt of Residences) (Second 
Amcndmcnt) Regulations, 1992 together with a 
corrigendum thereto published in Notification No. 
G.S.R. 640(E) dated the 6th October. 1993. 
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(Xli) G.S.R. 845(E) published in Gazette of India dated the 
3rd November, 1992 approving the Tuticorin Port 
Employees (Leave Travel Concession) First Amendment 
Regulations, 1992. 

(xiii) G.S.R. 633(E) published in Gazette of India dated the 
28th September. 1993 approving the Calcutta Port Trust 
Employees (Medical Attendance and Treatment) First 
Amendment Regulations, 1993. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 212 of the Motor 
Vehicles Act. 1988:-

(i) The Delhi Motor Vehicles Rules, 1993 published in 
Notification No. F.2(1)/93-Law in Delhi Gazette dated 
the 21st June. 1993. 

(ii) G.S.R. 609(E) published in Gazette of India dated the 
15th September. 1993 adding sub-rule (9) Mass Emission 
Standard for Diesel Vehicles in the Central Motor 
Vehicle Rules. 1989 together with a corrigendum thereto 
published in Notification No. G.S.R. 743(E) dated the 
9th December. 1993. . 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (i) of item (5) above. 

(7) A copy ,of the Annual Report (Hindi and English vusions) of 
the National InMitute for the Training of Highway Engineers 
New Delhi. for the year 1992-93, alongwith Audited Accounts. 

(8) (i) A copy of the Annual Report (Hindi and English 
.versions) of the Navik Bhavishya Nidhi (Seamen's 
Provident Fund Organisation), Bombay, for the year 
1992-93. 

(ii) A copy of Annual Accounts (Hindi and J::nglish versions) 
of the Navik Bhavishya Nidhi (Seamen's Provident Fund 
Organisation). Bombay, for the y~ar 1992-93, together 
~ith Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
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the Government on the working of the Navik Bhavishya 
Niclhi (Seamen's Provident Fund Organisation), Bombay, 
for the year 1992·93. 

(9) A copy each of the following papers (Hindi and English 
versions) under sub·seetion (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on· the working of the 
Hinduslan Shipyard Limited, Visakhapatnam, for the 
year 1992·93. 

(ii) Annual Report of the Hindustan Shipyard Limited 
Visakhapatnam, for the year 1992·93, alongwith audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(10) A copy each of Ihe following papers (Hindi and English 
versions) under sub·section (1) of sectioQ 619A of the 
Companies Act. 1956:-

(a) (i) Review by the Govornment on the working of the 
Hindustan Zinc Limited. Udaipur, for the year 1~2·93. 

(ii) Annual Report of the Hindustan Zinc Limited, Udaipur, 
for the year 1992·93, alongwith Audited Accounts and 
comment!! of the Comptroller and· ~uditor General 
thereon. 

(b) (i) Review by the Government on the l¥orking of the 
Hindustsn Copper Limited, Calcutta, for the year 
1992·93. 

(ii) Annual Report of the Hindustan Copper Limited r 
Calcutta. for the year 1992·93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(e) (i) Review by the Government on the working of the 
Mineral Explorntion Corporation Limited, Nagpur, for 
the year 1992·93. 

(ii) Annual Report of the Mineral Exploration Corporation 
Limited. Nagpur. for the year 1992·93. alongwilh 



Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(d) (i) Review by the Government on the working of the Bharat 
Gold Mines Limited, Oorgaum, for the year 1992·93. 

(ii) Annual Report of the Bharat Gold Mines Limited, 
Oorgaum for the year 1992·93, alongwith Audited 

.~ Accounts and comments of the Comptroller and Auditor 
General thereon. 

(e) (i) Review by the Government on the working of the 
National Aluminium Company Limited, Bhubaneswar, 
for the year 1992·93. 

(ii) Annual Report of the National Aluminium Company 
Limited. Bhubaneswar, for the year 1992·93, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Centre of Films for Children 
and Young People. New Delhi. for the year 1992·93, 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the National 
Centre of Films for Children and Young People, New 
Delhi. for the year 1992·93. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Film and Television Institute of India, 
Pune, for the year 1992·93. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Film and Television Institute of India, 
Pune, for the year 1992·93, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Film and 
Television Institute of India. Pune. for the year 1992·93. 

(13) A eopy eaeh of the following papers (Hindi and English 
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versions) under sub·section (1) of section 619A of the 
Companies Act. 1956:-

(a) (i) Review by the Government on the working of the 
Telecommunications Consultants India Limited, New 
Delhi, for the year 1992·93. 

(ii) Annual Report of the Telecommunication Consultants 
India Limited, New Delhi, for the year 1992-93, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the Videsh 
Sanchar Nigam Limited. Bombay, for the year 1992-93. 

(ii) Annual Report of the Videsh Sanehar Nigam Limited, 
Bombay. for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of the 
Hindustan Teleprinters Limited. Madras. for the year 
1992·93. 

(ii) Annual Report of the Hindustan Teleprinters Limited. 
Madras. for the year 1992·93. alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(d) (i) Review by the Government on the working of the Indian 
Telephone Industries Limited, Bangalore, for the year 
1992·93. 

(ii) Annual Report of the Indian Telephone Industries 
Limited. Bangalore, for the year 1992·93, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(14) Statement (Hindi and English version) (i) correcting the reply 
givcn on July 26. i993 to Unstarred Question No. 83 by Shri 
Ram Badan regarding Post and Telegraph Offices in U.P.; 
and (ii) the reasons for delay in correcting the reply. 

(15) A copy of the Memorandum of Understanding (Hindi and 
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English versions) between the Hindustan Teleprinters Limited 
and the Department of Telecommunications for the year 
1993-94. 

(16) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Indian Telephone Industries 
Limited and the Department of Telecommunications for tbe 
year 1993-94. 

(17) A copy of the Notification No. S.O. 677(E) (Hindi and Englisb 
versions) published in Gazette of India dated the 13th 
September, 1993 notifying the first day of October, 1993 as the 
date on which the Rules for Manufacture, Use, Import, Export 
and Sto~agc of Hazardous Micro Organisms/Genetically 
Engineered Organisms or Cells shall come into force. 

(18);A eOPY!e'Cach of the following papers (HinJi and English 
,~ersionsl ~nder sub-section (1) of the section 619A of the 
'tompanfts Act, 1956:-

I 
(i) Review by the Government on the working of the 

Andaman and Nicobar Islands Forest and Plantation 
Developmcnt Corporation Limited. Port Blair. for the 
year 1992-93. 

Oi) Annual Report of the Andaman and Nicobar Islands 
Forest and Plantation Development Corporation Limited, 
Port Blair. for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(19) A copy of the Annual Report (Hindi and English versions) of 
the Central Pollution Control Board, Delhi, for the year 1992-
93 under sub-section (1) of section 39 of the Water (Prevention 
& Control of Pollution) Act, 1974, as amended by Amendment 
Act, 1978 (No. 44 of 1978). 

(20) (i) A copy of the Annual Report (Hindi and English versions) 
of the Centre for Environment Education, Ahmedabad. 
for the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Centre for 



Environment Education, Ahmedabad, for the year 
1992·93. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the C.P.R. Environmental Education Centre, 
Madras, for the year 1992·93, alongwith Audited 
Accounts. 

(ii) A eopy of the Review (Hindi and English versions) by 
the Government on the working of the C.P.R. 
Environmental Education Centre, Madras, for the year 
1992·93. 

(22) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Wildlife Institute of India, Dehradun, for 
the year 1992·93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Wildlife Institute 
of India. Dehradun, for the year 1992·93. 

(23) A copy each of the following papers (Hindi and English 
versio"~) under ~ub·~ection (1) of section 619A of the 
Companies Act. 1956:-

(a) (i) Review by the Government on the working of the Metal 
Scrap Trade Corporation Limited. Calcutta. for the year 
1992·93. 

(ii) Annual Report of the Metal Scrap Trade Corporation 
Limited, Calcutta, for the year 1992·93, alongwith 
Audited Accounts and comments of the Comptroller. and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Metallurgical and Engineering Consultants (India) 
Limited, Ranehi, for the year 1992·93. 

(ii) Annual Repor ( of the Metallurgical and Engineering 
Consu~tants (India) Limited, Ranchi, for the year 1992· 
93, alongwith Audited Accounts and comments of the 
Comptroller nnd Auditor General thereon. 

(c) (i) Review by the Government on the working of the Bharat 



10 

Refractories Limited. Bokaro. for the year 
1992·93. 

Oi) Annual Report of the Bharat Refractories Limited, 
Bokaro. for the year 1992·93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(d) (i) Review by the Government on the working of the 
National Mineral Development Corporation Limited for 
the year 1992·93. 

(ii) Annual Report of the National Mineral Development 
Corporation Limited. for the year 1992·93. alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(c) (i) Review by the Government on the working of the 
Rashtriya Ispat Nigam Limited. Visakhapatnam. for the 
yea r 1992·93. 

(ii) Annual Report of the Rashtriya Ispat Nigam Limited. 
Visakhapatnam. for the year 1992·93. alongwith Audited 
Accounts nnd comments of the Comptroller and Auditor 
General thereon. 

(f) (i) Review by the Government on the working of the Steel 
Authority of India Limited. for the year 
1992-93. C' 

(ii) Atlnuul Report of the Steel Authority of India Limited. 
for the year 1992·93. alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(g) (i) Review by the Government on the working of the 
Hindustan Steelworks Construction Limited. Calcutta. for 
the 'year 1992·93. 

(ii) Annual Report of the Hindustan Steelworks Construction 
Limited. Calcutta. for the year 1992·93. alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 
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(h) (i) Review by the Government on the working of the 
Manganese Ore (India) Limited, Nagpur, for the year 
1992·93. 

(ii) Annual Report of the Manganese Ore (India) Limited, 
Nagpur, for .the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(24) A copy cach of the following papers (Hindi and English 
versions) under sub·section (1) of section 619A of the 
Companies Act. 1956:-

(a) (i) Review by the Government on the working of the 
Modern Food Industries (India) Limited. New Delhi. for 
the year 1992-93. 

(ii) Annual Report of the Modern Food Industries (India) 
Limited. New Delhi. for the year 1992·93. alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the North 
Eastern Regional Agricultural Marketing Corporation 
Limited. Guwahati. for the year 1988·89. 

(ii) Annual Report of the North Eastern Regional 
Agricultural Marketing Corporation Limited, Guwahati, 
for the year \lJ88-89. alongwith Audited Accounts and 
comments of the comptroller and Auditor General 
thereon. 

(25) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (b) of item (24) 
above. . 

(26) (i) A eopy of the Annual Report (Hindi and English 
versions) of the National Federation of Fishermen's 
Cooperatives Limited, New Delhi, for the year 1992-93, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and. English versions) by 
the Government of the working of the National 
Federation of Fishermen's Cooperatives Limited. 
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New Delhi, for the year 1992-93. 
(27) (i) A copy of the Annual Report (Hindi and English 

versions) of the National Federation of State Cooperative 
Banks Limited, Bombay, for the year 1992·93. 

(ii) A copy of the Annual Accounts (Hindi and Englisb 
versions) of tbe National Federation of State Cooperatr.e 
Banks Limited, Bombay, for the year 1992·93, togetber 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the National 
Federation of State Cooperative Banks Limited, Bombay, 
for the year 1992·93. 

(28) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Co-operative Agriculture and 
Rural Development Banks' Federation Limited, Bombay, 
for the year 1992·93. 

(ii) A copy of the Annual· Accounts (Hindi and English 
versions) of the National Co-operative Agriculture and 
Rural Development Banks' Federation Limited, Bombay, 
for the year 1992·93, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Co-
operative Agriculture and Rural Development Banks' 
Federation Limited, Bombay, for the year 1992-93. 

(29) A copy of the Fertiliser (Control) Third Amendment Order, 
1993 (Hindi and English versions) published in Notification 
No. S.O. 942(E) in Gazette of India dated the 10th 
December, 1993 under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(30) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the Tehri 
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Hydro Development Corporation Limited, Tehri-
Garhwal, for the year 1992-93. 

(ii) Annual Report of the Tehri Hydro Development 
Corporation Limited, Tehri Garhwal, for the year 
1992-93, alongwith Audited Ac:counts and comments of 
the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
National Hydroelectric Power Corporation Limited, New 
Delhi, for the year 1992-93. 

(ii) Annual Report of the National Hydroelectric Power 
Corporation Limited, New Delhi, for the year 1992-93, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the workina of the 
National Thermal Power Corporation Limited, New 
r,clhi, for the year 1992-93. 

(ii) Annual Report of the National Thermal Power 
Corporation Limited, New Delhi, for the year 1992-93, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working of the 
Nathpa Jhakri Power Corporation Limited, Shimla, for 
the year 1992-93. 

(ii) Annual Report of the Natbpa Jhakri Power Corporation 
Limited, Shimla, for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(e) (i) Review by the Government on the workins of the Rural 
Electrification Corporation Limited, New Delhi, for the 
year 1992-93. 

(ii) Annual Report of the Rural Electrification Corporation 
Limited, New Delhi, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General tbereon. 
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(31) (i) A copy of the Annual Report (Hindi and English 
versions) of the Energy Management Centre, New Delhi, 
for the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Energy 
Management Centre, New Delhi, for the year 1992-93. 

(32) A copy of the Annual Budget (Hindi and English versions) of 
the Damodar Valley Corporation for the year 1993-94, under 
sub-section (3) of section 44 of the Damodar Valley 
Corporation Act, 1948. 

(33) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Power Grid Corporation of 
India Limited and the Ministry of Power for the year 1993-94. 

(34) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Power Finance Corporation 
Limited and the Ministry of Power. for the year 1993-94. 

35. A copy of the Notification No. G.S.R. 570(E) (Hindi and 
English versions) published in Gazette of India dated the 25th 
August, 1993 exempting citizens of India against whom proceeding in 
respect of an offence alleged to have been committed by them are 
pending before a criminal court in India and who produce orders 
from the Court concerned permitting them to depart from India. 
(r"'1l the operation of the provisions of Clause (0 of sub-section (2) 
\:. Jection 6 of the Passports Act. 1967, subject to certain conditions 
mentioned in the notification, issued under section 22 of the said Act. 

(36) A copy each of the following papers (Hindi and Engl!sh 
versions) under Section 619A of the Companies Act 1956:-

(a) (i) Review by the Government on the working of the Tamil 
Nadu Agro Industries Corporation Limited. Madras, for 
the year 1991-92. 

(ii) Annual Report of the Tamil Nadu Agro Industries 
Corporation Limited, Madras, for the year 1991-92, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the Uttar 
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Pradesh State Agro Industrial Corporation Limited, 
Lueknow, for the year 1987-88. 

(il) Annual Report of the Uttar Pradesh State Agro 
Industrial Corporation Limited. Lucknow. for the year 
1987-88, alongwith Audited Accounts and comments 
of the Comptroller and Auditor General theteon. 

(e) (i) Review by the Government on the working of the 
Punjab Agro Industries Corporation Limited, 
Chandigarh, for the year 1991-92. 

(ii) Annual Report of the Punjab Agro Industries 
Corporation Limited, Chandigarh, for the year 1991· 
92. alongwith Audited Accounts and Comments of 
the Comptroller and Auditor General thereon. 

(37) Three statements (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (36) 
8bo\'~. 

(38) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Agricultural 
Extension Mangagement, Jlyderabad. for the year 
1992·93. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Agricultural Extension· Mangagement. 
Hyderabad. for the year 1992·93. 

(39) A copy each of the following Notifications (Hindi and 
English versions) under Section 24 of the All India 
Council for Technical Education Act, 1987:-
(i) The All India Council for Technical Education 

(Procedure relating to meetings of the Council) 
Regulations. 1992 published in Notification No. 
G.S.R. 37 in Gazette of India dated the 16th 
January, 1993. 

(ii) The All India Council for Technical. Education 
(Procedure relating to meetings of the Executive 
Committee) Regulations. 1992 published in 
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Notification No. G.S.R. 38 in Gazette of India dated 
the 16th January, 1993. 

(iii) The AU India Council for Technical Education 
(Association of Persons with the Council) Regulations, 
1992 publisbed in Notification No. G.S.R. 39 in 

... Gazette of India dated the 16th. January, 1993. 
(iv) The AU India Council for Technical Education 

(procedure relating to meetings of Boards of Studies) 
Regulations, 1992 publisbed in Notification No. 
G.S.R. 40 in Gazette of India dated tbe 16th 
January, 1993. 

(v) The All India Council for Technical Education 
(Procedure relating to meetings of the Regional 
Committees) Regulations, 1992 published in 
Notification No. G.S.R. 41 in Gazette of India dated 
the 16th January, 1993. 

(vi) The AU India Council for Technical Education 
(procedure to be followed by tbe Members in the 
discharge of their functions) Rules, 1992 publisbed in 
Notification No. S.O. 609(E) in Gazette of India 
dated tbe 10th August, 1992. 

(vii) The All India Council for Technical Education 
'(Inspection of Technical Institutions and Universities) 
Rules, 1992 published in Notification No. S.O. 610(E) 
in Gazette of India dated the 10th August, 1992. 

(viii) The AU India Council for Technical Education 
(Budget, Annual Report and Accounts) Rules, 1992 
publisbed in Notification No. S.0.611(E) in Gazette 
of India dated the 10th August, 1992. 

(40) A copy each of the following Notifications (Hindi and 
English versions) issued under section 13(i)(ii) and (iii) of 
the AU· India Council for Technical Education Act, 
1987:-
(i) G.S.R. 169 published in Gazette of India dated the 

16tb March, 1991 establishing the All India Board of 



17 

Technical Education with effect from the 12th October, 
1990 stating the composition, membership, functions and 
area of concern of the Board. 

(ii) G.S.R. 170 published in Gazette of India dated the 16th 
March, 1991 establishing the All India Board of Under-
graduate Studies in Engineering and Technology with 
effect from the 12th October, 1990 stating the 
composition, membership, functions and area of concern 
of the Board. 

(iii) G.S.R. 171 published in Gazette of India dated the 
16th March, 1991 establishing the All India Board of Post-
Graduate Education and Research in Engineering and 
Technology with effect from the 12th October, 1990 
stating the composition, membership, functions and area 
of concern of the Board. 

(iv) G.S.R. 286 published in Gazette of India dated the 
4th May, 1991 establishing the All India Board of 
Management Studies with effect from the 12th October, 
1990 stating the composition, membership, functions and 
area of concern of the Board. 

(41) A copy each of the following Notifications (Hindi and English 
versions) issued under sub-section (4) of section 14 of the All 
India Council for Technical Education Act, 1987:-
(i) G.S.R. 182 published in Gazette of India dated the 

16th March, 1991 establishing the Southern Regional 
Committee with its Office at Madras who made 'certain 
nominations on the Southern Regional Committee. 

(ii) G.S.R. 387 published in Gazette of India dated the 
23rd June, 1990 establishing the Eastern Regional 
Committee with its Office at Calcutta with effect from the 
23rd June, 1990 stating composition, functions, 
demarcation and membership of the Eastern Regional 
CommittCf· 

(iii) G.S.R. 388 published in Gazette of India dated the 
23rd June, 1990 establishing the Western Regional 
Committee with its Office in Bombay with effect from the 
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18th April. 1990. stating the composition, functions, 
demarcation and membership of the Western Regional 
Committee. 

(iv) G.S.R. 389 published in Gazette of India dated the 
23rd June. 1990 establishing the Northern Regional 
Committee with effect from the 18th April, 1990, stating. 
the composition, functions, demarcation and membership 
of the Northern Regional Committee. 

(v) G .S.R. 390 published in Gazette of India dated the 
23rd June, 1990 establishing the Southern Regional 
Committee with effect from the 18th April, 1990, stating 
tbe composition, functions, demarcation and membership 
of tbe Southern Regional Committee. 

(vi) G.S.R. 320 published in Gazette of India dated the 
11tb.July, 1992 prescribing the guidelines for admission of 
students to Engineering Degree and Engineering 
Diploma programmes. 

(vii) G.S.R. 414 published in Gazette of India dated the 
21st June, 1991 containing corrigendum to the Notification 
No. F.2·5I89·AITCF dated the 3rd January, 1991. 

(viii) G.S.R. 415 published in Gazette of India dated the 
21st lune, 1991 containing corrigendum to the Notification 
No. F.2·5189·AITCF dated the 3rd January, 1991. 

(42) (i) A copy of the Annual Report (Hindi and English 
versions) of the lawaharlal Nehru University. New. 
Delhi, for the year 1991·92. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Jawaharlal Nehru 
University, New Delhi, for the year 1991·92. 

(43) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4l) above. 

(44) Statement (Hindi and English versions) correcting the reply 
.given on the 8th December, 1992, to Unstarred Question No. 
2324 by Shri Syed Shahabuddin pertaining to Kabir Puraskars 
and giving reasons for delay in correcting the reply: 
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(45) A copy of Annual Report (Hindi and English versions) of the 
Maharishi Sandipani Rashtriya Vedavidya Pratishthanam 
Ujjain, for the year 1992-93, alongwith Audited Accounts. 

5. Report or the Estimates Committee 

DR. KRUPASINDHU BHDI presented the Thirty-Fifth Report 
(Hindi and English versions) of the Estimates Committee on action 
taken by Government on the recommendations containtd in their 
Ninth Report (10th Lok Sabha) relating to the Ministry of 
Defence-Defence Lands and Land Use Policy. 

5. Report of the Committee on PedtloDS 

SHRI P.O. NARAYANAN presented the Tenth Report (Hindi 
and English versions) of the Committee on Petitions. 

7. Report or Committee on PrlvOqes 

SHRI SHIV CHARAN MATHUR laid on the Table the Third 
Report (Hindi and English versions) of the Committee of Privileges. 

8. Reports of the Studinl Committee on Apiculture 

SHRI NmSH KUMAR presented the Second, Third, Fourth, 
Fifth and Sixth Reports (Hindi and English versions) of the Standing 
Committee on Agriculture on Annual Reports (1992-93) of 
Department of Agricultural Research and Education, Department of 
Agriculture and Cooperation, Department of Animal Husbandry &; 
Dairying, Ministry of Food Processing Industries and the Ministry of 
Water Resources respectively and Minutes of Sittings of the 
Committee relating thereto. 

9. Report and Minutes of Standing Committee on Communlcatloal 

SHRI LAETA UMBREY presented the Fourth Report (Hindi 
and English versions) of the Standing Committee on Communications 
on DEPARTMENT OF POSTS, INDIA (Ministry of Com-
munications)-Annual Report (1992-93) and Minutes of Sittings of 
the Committee relatina thereto. 
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10. Report of the Committee on Urban &: Rural Development 
SHRI PRATAPRAO B. BHOSALE presented the Fourth 

Report (Hindi and English versions) of the Committee on Urban and 
Rural Development (1993-94) on the National Housing Policy-May 
1992 and the Minutes relating thereto. 
11. Report of the Standing Committee on Human Resource 

Development 
DR. VASANT PAWAR laid on the Table a copy (Hindi and 

Engliab versions) of the Fourth Report of the Department-Related 
Parli~entary Standing Committee on Human Resource Develop-
ment on National Health Programmes of the Department of Health, 
Ministry of Health & Family Welfare. 
12. Report of the Standing Committee on Science &: TeclmoloaY, 

Environment &: Forests 
SHRI JITENDRA NA TH DAS laid on the Table a copy (Hindi 

and English versions) of the Fourth Report of the Department 
Related Parliamentary Standing Committee on Science & Technol-
ogy, Environment & Forests on the Annual Report of the Depart-
ment of Electronics for the year 1992-93. 
13. Report of tbe Select Committee 

DR. V ASANT PAW AR presented the Report (Hindi and 
English versions) of the Sclect Committee on Transplantation of 
Human Organs Bill, 1993 as passed by Rajya Sabha. 
14. Report, Minutes and Evidence of the Joint Committee to Enquire 

Into Irrel11larltles In Securities and Banking Transactions 
SHRI RAM NIW AS MIRDHA presented the Report (Hindi 

and English versions) of the Joint Committee to enquire into 
irregularities in Securities and Banking Transactions, Minutes of 
sittings and Evidence tendered before the Committee. 

15. Presentation of Petition 
SMT. DIL KUMARI BHANDARI presented a petition signed by 

Shri Bir Bal Limboo, Chairman and other office bearers of the 
Sikkim Limboo Action Committee for Tribal Status, Gangtok, 
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Sikkim, regarding inclusion of Limboo community in the Scheduled 
Tribes List of Sikkim. 

16. Introduction of Bill - Leave for Introduction Opposed 
The Public Sector Iron and Steel Companies (Restructurln&) and 

Miscellaneous Provisions (Amendment) BW, 1993. 

Leave for introduction of the Public Sector Iron and Steel 
Companies (Restructuring) and Miscellaneous Provisions 
(Amendment) Bill, 1993 was opposed. As there was consensus in the 
House that the Bill before introduction be referred to the Standing 
Committee, the Speaker agreed to refer it to the Standing Commit.tee. 

(Lolc Sabha adjourned at 2 P.M. and re-assembled at 3.04 P.M.) 
17. Government BID - Introduced 

The Banking Campanies (Acquisition and Transfer of Undertakings) 
Aendment Bill. 1993. 
18. Matters Under Rule 377 

(1) Dr. Krupasindhu Bhoi raised a matter regarding need to take 
steps to check increasing dropout among SC/ST students in Orissa. 

(2) Dr. Vasant Pawar raised a matter regarding need to construct 
railway over bridges at Odha, Niphad and Lasalgaon in Maharashtra. 

(3) Shri N. Dennis raised a matter regarding need to take steps for 
maintenance of Tamil Nadu section of Trivandrum-Kanyalcumari, 
National Highway No. 37. 

(4) Shri Satyanarayan Jatiya raised a matter regarding need to 
provide more railway facilities at Ujain. Devas and Indore in Madhya 
Pradesh. 

(5) Shri Surendra Pal Pathak raised a matter regarding need to 
provide adequate funds to Government of Uttar Pradesh for solving 
drinking water problem in Hardoi and Lakhimpur-Khiri districts. 

(6) Shri Ajoy Mukhopadhyay raised a matter regarding need to stop 
import of silk yam. 

(7) Shri Arjun Singh Yadav raised a matter regarding need to 
provide adequate funds to Government of Uttar Pradesh for solving 
acute drinking water problem in Iaunpur district. 
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(8) Shri V.S. Vijayaraghavan raised a matter regarding need to 
provide adequate forest land to Government of Kerala for the 
development of Sabarimala pilgrim centre in Pathanamthitta district 
of Kerala. 
19. Supplementary Demands for Grants (General) -1993-94 Under 
CoDlideratlon 

Time allotted: 2 hours 
Time taken: 2 hours 47 minutes. 

Discussion on the Supplementary Demands for Grants Nos. 6, 9, 
11, 15, 23, 24, 25, 27, 29, 32, 38, 39, 40, 44, 45, 46, 48, 51, 52. 54, 
58, 69, 75, 77, 79, 80, 82, 83, 85, 86, in respect of Budget (General) 
for 1993-94, commenced. 

Seven cut motions (8 to 14) were moved. 
The following members took part in the debatc:-

(1) Prof. Rasa Singh Rawat 
(2) Shri Mohan Singh 
(3) Shri Ram Naik (speech unfinished) 

The discussion was not concluded. 
(Discussion was held over and resumed vide para 22 below) 

20. Discussion Under Rule 193 
Time Permissible: 2 Hours. 
Time Taken: 2 Hrs. 55 Mts. 

Shri Ram Naik raised a discussion on the statem,nt made by the 
Minister of Agriculture in the House on 13 December, 1993 regarding 
earthquake in 'Maharashtra and adjoining areas and the relief and 
rehabilitation measures taken by the Government. 

The following members took part in the debate:-
(1) Shri Murli Deora 
(2) Shri Venkateswarlu Ummareddy 
(3) Shri Anna Joshi 
(4) Shri R. Jeevarathinam 
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(5) Shri Ramchandra Marotrao Ghangare 
(6) Prof. Ashokrao Anandrao Deshmukh 
(7) Shri Ram Kapse 
(8) Smt. Kesharbai Sonajirao Kshirasagar 
(9) Dr. Laxminarain Pandey 

(10) Shri Manikrao Hodalya Gavit 
(11) Shri Ramashray Prasad Singh 
(12) Shrimati Pratibha Devisingh PatiP'"""' 
(13) Shri P.G. Narayanan 
(14) Shri A. Charles 
(15) Shri V. Dhananjaya Kumar 
(16) Shri Rameshwar Patidar 

Shri Balram lakhar replied to the discussion. 
The discussion was concluded. 

21. Report or Business Advisory Committee 
Shri Mukul Wasnik presented the Thirty·Sixth Report of the 

Business Advisory Committee. 
22. Supplementary Demands ror Grants (General) - 1993·94 

Discussion on the Supplementary Demands for Grants in respect of 
Budget (General) for 1993·94 (vide para 19 above) was resumed. 

Shri Ram Naik concluded his speech. 
(4) Kum. Mamata Banerjee 
(5) Shri Ajoy Mukhopadhyay 
(6) Shri Santosh Kumar Gangwar 
(7) Shri Kamla Mishra Madhukar 
(8) Shri R. leevarathinam 
(9) Shri C. Sreenivaasan 

(10) Shri Bhagwan Shankar Rawat 
(11) Shri Sobhanadreeswara Rao Vadde 
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(12) Shri Manoranjan Bhakta 
Shri M.V. Chandrasekhar Murthy replied to th~ debate. 
All the cut motions moved were negatived. 
All the Supplementary Demands for Grants Nos. 6, 9, 11, 15, 23, 

24, 25, 27, 29, 32, 38, 39, 40, 44, 45, 46, 48, 51, 52, 54, 58, 69, 75, 
77, 79, SO, 82, 83, 85, 86 (both Revenue Account and Capital 
Account) for the amounts shown under column 3 of the printed List 
of Supplementary Demands for Grants (General) for 1993-94 were 
voted in full. 
23. Government Bm - Introduced 

The Appropriation (No.5) Bill, 1993. 
24. Government BID - Passed 

The Appropriaton (No.5) Bill, 1993. 
The motion for consideration moved by Shri M.V. Chandrasekhar 

Murthy was adopted and Clause-by-cluase consideration of the Bill 
was taken up. 

Clauses 2, 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri M.V. 

Chandrasekhar Murthy. 
The motion was adopted and the Bill was passed. 
9.15 P.M. 

(Lok Sabha Adjourned till 11 A.M. on Wednesday, the 22nd 
December, 1993). 

MGIP(PLU)MRND--5OO3l.S-21.12.1993. 

C.K. JAIN, 
Secretary-General. 



LOX: SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 22, 19931Pausa 1, 191.5 (Saka) 

No. 255 
11.01 A.M. 
1. Starred Questions 

Starred Question Nos. 281, 282, 284, 28S and 287 were orally 
answered. Replies to Starred Questions Nos. 283, 286 and 288-300 
were laid on the Table. 
2. Unstarrecl Questlona 

Replies to Unstarred Quest,ion Nos. 3062-3071, 3073-3110, 3112-
3241, 3243-32.58, 3260-3300 and 3300-A were laid on the Table. 
3. Penooal explanation Under Rule 357 

Capt. Satish Sharma made personal explanation re,ardina certaiD 
allegations made against him by Shri Jaswant Singh, M.P. in the 
House on the 21st December, 1993. 
4. Papen laid 00 the Table 

The following papers were laid on the Table:-
(1) A copy of the Delhi Urban Art Commission (Ministerial and 

Non-Ministerial Posts) Recruitment (Amendment) Replatiobl, 
1993 (Hindi and English versions) published in Notification No. 
3(8ys6-DUAC in Gazette of India dated the 23rd October, 
1993 under sub-section (2) of section 27 of the Delhi Urban 
Art Commission Act, 1973. 

(2) A copy each of the following papeR (Hindi and En"'" 
versions) under sub-section (1) of section 619A of the 
Companies Act, 19.56:-
(a) (i) Statement regarding Review by the Government On 

the working of the Bharat Immunolopcala and 

1 
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Biologicals Corporation Limited, Bulandshahr, for the 
year 1992-93. 

(ii) Annual Report of the Bharat Immunologicals and 
Biologicals Corporation Limited, Bulandshahr, for the 
year 1992-93, alongwith Audited Accounts and 
comments of the ComptroUer and Auditor General 
thereon. 

(b) (i) Statement regarding Review by the Government on 
the working of the Indian Vaccines Corporation 
Limited, Gurgaon, for the year 1992-93. 

(ii) Annual Report of the Indian Vaccines Corporation 
Limited, Gurgaon, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(c) (i) Statement regarding Review by the Government on 
the working of the Nuclear Power Corporation of India 
Limited, New Delhi, for the year 1992-93. 

(ii) Annual Report of the Nuclear Power Corporation of 
India Limited, New Delhi, for the year 1992-93, 
a10ngwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working of the Antrix 
Corporation Limited, Bangalore, for the year 1992-93. 

(ii) Annual Report of the Antrix Corporation Limited, 
Bangalore, for the year 1992-93, a10ngwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(e) (i) Review by the Government on the working of the 
National Research Development Corporation, New 
Delhi, for the year 1992-93. 

(ii) Annual Report of tbe National Research Development 
Corporation, New Delhi, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 



(3) (i) A copy of the Annual Report (Hindi and English 
venions) of tbe Satyendra Nath Bose National Centre for 
Buit Sciences, Calcutta, for the year 1992-93, alongwith 
Audited Accounts. \, 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Satyendra Nath 
Bose National Centre for Buit Sciences, Calcutta, for the 
year 1992-93. 

(4) (i) A copy of tbe Annual Report (Hindi and English 
versions) of the Technology Information, Forecasting and 
Assessment Council, New Delhi, for the year 1992-93, 
a10ngwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Technology 
Information, Forecasting and Assessment CO!lncil, New 
Delhi, for the year 1992-93. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Vigyan Prasar, New Delhi, for the year 
1992-93, alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Vigyan Prasar, 
New Delhi, for tbe year 1992-93. 

(6) (i) A copy of the Annual Report (.Hindi and English 
versions) of the Indian Science Congress Association, 
Calcutta, for the year 1992-93, a10ngwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Indian Science 
Congress Association, Calcutta, for tb~ year 1992-93. 

(7) (i) A copy of the Annual Report (Hindi and English 
versibns) of the Wadia Institute of Himalayan Geology, 
Debra Dun, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
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Wadia Institute of Himalayan Geology, Dehra Dun, for 
the year 1992-93. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Inst~tute for Plasma Research, 
Gandhinagar, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Institute for 
Plasma Research, Gandhinagar, for the year 1992-93. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian ASsociation for the Cultivation of 
Science, Calcutta, for the year 1992-93, alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Indian 
Association for the Cultivation of Science, Calcutta, for 
the year 1992-93. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Academy of Sciences, Bangalore, 
for the year 1992-93, alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Indian 
Acade~y of Sciences, Bangalore, for the year 1992-93. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Tropical Meteorology, 
Pune, for the year 1992-93. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Tropical Meteorology, 
Pune, for the year 1992-93, together with Audit Report 
thCl"eon. 

(iii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Indian 
Institute of Tropical Meteorology, Pune, for the year 
1992-93. 

(12) (i) A copy of the Annual Report (Hindi' and English 
versions) of the National Facility for Animal Tissue and 
Ceo Culture, Pune, for the year 1992-93, alongwith 
Audited Accounts. 
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(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the National 
Facility for Animal Tissue and Ceo Culture, Pune, for 
the year 1992·93. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Immunology, New 
Delhi, for the year 1992·93, a10ngwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the National 
Institute of Immunology, New Delfii, for the year 1992-
93. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian National Science Academy, New 
Delhi, for the year 1992-93, alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of tbe Indian 
National Science Acadc;my, New Delhi, for tbe year 
1992·93. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Academy of Sciences, India, 
Allahabad, for the year 1992·93, alongwith Audited 
Accounts. 

(ii) Statement (lfindi and English versions) regarding Review 
by the Government on tbe working of the National 
Academy of Sciences, India, Allahabad, for the year 
1992·93. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Raman Research Institute, BangaJore, 
for the year 1992·93, alongwith Audited Accounts. 

(ii) Statement (Hindi and English ~ersions) regarding Review 
by the Government on the working of the RAman 
Research Institute, Bangalore, for the year 1992-93. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bose Institute, Calcutta, for the year 
1992·93, alongwith Audited Accounts. 

(ii) Statement (Hindi ~nd Englisb versions) regarding Review 
by the Governmelu on the working of the Bose Institute, 
Calcutta, for the year 1992·93. 
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(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Agharkar Research Institute, Pune, for 
the year 1992-93, alongwith Audited Accounts. .,..., 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Agharkar 
Research Institute, Pune, for the year 1992-93 . .,...,. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the lawaharlal Nehru Centre for Advanced 
Scientific Research, Bangalore, for the year 1992-93, 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the lawaharlal 
Nehru Centre for Advanced Scientific Research, 
Bangalore, for the year 1992-93. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Birbal Sahni Institute of Palaeobotany, 
Lucknow, for the year 1992-93, alongwith Audited 
Aocounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Birbal Sahni 
Institute of Palaeobotany, Lucknow, for the year 1992-93. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Remote Sensing Agency. 
Hyderabad, for the year 1992-93 alongwith Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and English versions) 
by Government on the working of the National Remote 
Sensing Agency. Hyderabad, for the year 1992-93. 

(22) A copy each of the following papers (Hindi and English 
versions) under sub-section (l) of section 619A of the 
Companies ",ct, 1956:-

(a) (i) Review by the Government on the working of the 
National Fertilizers Limited, for the year 1992-93. ~ 

(ii) Annual Report of the National Fertilizers Limited. for 
the year 1992-93. alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 
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(b) (i) Review by the Government on the working of the 
Hindustan Fertilizer Corporation Limited, New Delhi, for 
the year 1992-93. 

(ii) Annual Report of the Hindustan Fertilizers Limited, New 
Delhi, for the year 1992-93, alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(c) (i) Review by the Government on the working of the 
Pyrites, Phosphates and Chemicals Limited, Rohtas, for 
the year 1992-93. 

(ii) Annual Report of the Pyrites, Phosphates and Oiemicals 
Limited, New Delhi, for the year 1992-93, aJongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(d) (i) Review by the Government on the working of the Bengal 
Chemicals and Pharmace\lticals Limited, Calcutta, for the 
year 1992-93. 

(ii) Annual Report of the Bengal Chemicals and 
Pharmaceuticals Limited, Calcutta, for the year 1992-93, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(e) (i) Statement regarding Review by the Government on the 
working of the Semiconductor Complex Limited, 
Chandigarh, for the year 1992-93. 

(ii) Annual Report of the Semiconductor Complex Limited, 
Chandigarh, for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(f) (i) Statement regarding Review by the Government on the 
working of the Computer Maintenance Corporation 
Limited, New Delhi, for the year 1992-93. 

(ii) Annual Report of the Computer Maintenance 
Corporation Limited, New Delhi, for the year 1992-93, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 
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(23) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Institute of Pesticide Formulation 
Technology, New Delhi, for the year 1992-93, alongwith 
Audited Accounts. 

(il) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Institute of 
Pesticide Formulation Technology, New Delhi for the 
year 1992-93. 

(24) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology, S.A.S. Nagar, for the year 1992-93, 
alongwith Audited Accounts. 

(il) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Centre for 
Electronics Design and Technology, S.A.S. Nagar, for 
the year 1992-93. 

(25) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Satcomm Services (India), New Delhi, 
for the year 1992-93, alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Satcomm 
Services (India), New Delhi, for the year 1992-93. 

(26) (i) A copy of the Annual Repon (Hindi and English 
versions) of the SoftwareV"Technology Parks of India, 
New Delhi, for period covering from September, 1991 to 
the 31st March, 1993. alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by tbe Government on the working of the Software 
Technology Parks of India, New Delhi, for the period 
covering from September, 1991 to the 31st March, 1993. 

(27) (i) A copy of the Annual Repon (Hindi and English 
venions) of the Electronics Research and Development 
Centre, Lucknow, for the years 1990-93, alongwith 
Audited Accounts. 
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(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the' Electronics 
Research and Development Centre, Lucknow, for the 
year 1990-93. 

(28) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Computer Centre, Chandigarh, 
for the years 1992-93, alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Regional 
Computer Centre, Chandigarh, for the year 1992-93. 

(29) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics Research and Development 
Centre, Calcutta, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Electronics 
Research and Development Centre, Calcutta, for the 
year 1992-93. 

(30) 0) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology, Imphal, for the year 1992-93, alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Centre for 
Electronics Design and Technology, Imphal, for the year 
1992-93. 

(31) (i) A copy of the Annual Report (Hindi .and English 
versions) of the Centre-for Electronics 'Design and 
Technology, Gorakhpur, for the year 1992-93, alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Centre for 
Electronics Design and Technology, Gorakhpur, for the 
year 1992-93. 
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(32) (i) A copy of the Annual Report (Hindi and EDJlish 
versions) of the Electronics Research and Development 
Centre, Pune, for the year 1992-93, a10ngwitb Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Electronics 
Research and Development Centre, Pune, for the year 
1992-93. 

(33) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology, Calicut, for the year 1992-93, alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Centre for 
Electronics Design and Technology, Calicut, for the year 
1992-93. 

(34) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics Research and Development 
Centre, Mohali, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Electronics 
Research and Development Centre, Mohali, for the yellr 
1992-93. 

(35) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Development of Advanced 
Computing, Pune, for the year 1992-93, a10ngwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Centre for 
Development of Advanced Computing, Pune, for the 
year 1992-93. 

(36) (i) A copy of the Annual Report (Hindi and English 
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versions) of the Regional Computer Centre, Calcutta, 
for the year 1992-93, alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Regional Computer Centre, Calcutta, for the year 
1992-93. 

(37) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology, Srinagar. for the year 1992-93. alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Centre for Electronics Design and Technology, 
Srinagar. for the year 1992-93. 

(38) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics Re~arch and Development 
Centre. Thiruvananthapuram •. for the year 1992-93. 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Electronics Research and Development Centre. 
Thiruvananthapuram. for the year 1992-93. 

(39) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Centre for Softwar~ Techno-
logy, Bombay. for the year 1992-93. alonP,ith· Audited 
Accounts. 

(ii) Statement (Hindi and Englisb versions) regarding 
Review by the Government on the working of the 
National Centre for Software Technology. Bombay, for 
the year 1992-93. 

(40) (i) A copy of the Annual Report (Hindi and English 
version~) of the Materials for ElectroniC$ Technology, 
New Delhi, for the year 1992-93. alonp-itb Audited 
Accounts. 
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(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Materials for 
Electronics Technology, New Delhi, for the year 1992-93. 

(41) 0) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology, Aurangabad, for the year 1992-93, alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Centre for 
Electronics Design and Technology, Aurangabad, for the 
year 1992-93. 

(42) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 642 of the 
Companies Act, 1956:-
(i) The Companies (Issue of Share Certificates) Amendment 

Rules, 1993 published in Notification No. G.S.R. 562(E) 
in Gazette of India dated the 19th Augu'lt lQQ~ 

(ii) The Companies (Central Government's) General Rules 
and Fonns (Amendment) Rules, 1993 published in 
Notification No. G.S.R. 621(E) in Gazette of India dated 
the 24th September, 1993. 

(iii) The 'Companies (Central Government's) General Rules 
and Fonns (Amendment) Rules, 1993 published in 
Notification No. G.S.R. 581(E) in Gazette of India dated 
the 27th August, 1993. 

(43) A copy of the Company Secretaries (Amendment) 
Regulations, 1993 (Hindi and English versions) published in 
NotifiCb~lon No. 710/1(M)/1I8 in Gazette of India dated the 
20th August, 1993 under sub-section (4) of section 39 of the 
Company Secretaries Act, 1980. 

(44) (i) A copy 'of the Annual Report (Hindi and English 
versions) of the Indian Law Institute, New Delhi, for the 
year 1992-93, alongwith Audited Accounts. 
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(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Indian Law 
Institute, New Delhi, for the year 1992-93. 

(45) A copy of the One hundred Forty-Fourth Report of Law 
Commission (Hindi and English versions) on the Conflicting 
Judicial Decisions pertaming to the Code of Civil Procedure 
1908. 

(46) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-
<a) (i) Statement regarding Review by the Government on 

the working of the NEPA Limited, Nepanagar, for the 
year 1992-93. 

(ii) Annual Report of the NEPA Limited, Nepanagar, for 
the year 1992-93, alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Statement regarding Review by the Government C'n 
the working of the Hindustan Paper Corporation 
Limited, New Delhi, for the year 1992-93. 

(ii) Annual Report of the Hindustan Paper Corporation 
Limited, New Delhi, for the year 1992-93, alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(c) (i) Statement regarding Review by the Government on 
the working of the Rehabilitation Industries 
Corporation Limited, Calcutta, for the year 1992-93. 

(ii) Annual Report of the Rehabilitation Industries 
Corporation Limited, Calcutta, for the year 1992-93, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(d) (i) Statement regarding Review by the Government on 
the working of the Instrumentation Limited, Kota, for 
the year 1992-93. 
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(ii) Annual Report of the Instrumentation Limited, 
Kota, for the year 1992-93, a10ngwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(e) (i) Statement regarding Review by the Government on 
the working of the Heavy Engineering Corporation 
Limited, Ranchi, for the year 1992-93. 

(ii) Annual Report of the Heavy Enginccring 
Corporation Limited, Ranchi, for the year 1992-93, 
alongwith Audited Accounts. 

(f) (i) Statement regarding Review by the Government on 
the working of the Mining and Allied Machinery 
Corporation Limited, Durgapur, for the year 1992-
93. 

(ii) Annual Report of the Mining and Allied Machinery 
Corporation Limited, Durgapur, for the year 1992-
93, alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(g) (i) Statement regarding Review by the Government on 
the working of the Cycle Corporation of India 
Limited, Calcutta. for the year 1992-93. 

(ii) Annual Report of the Cycle Corporation of India 
Limited. Calcutta, for the year 1992-93. alongwith 
Audited Accounts. and comments of the Comptroller 
and Auditor General thereon. 

(h) (i) Statement regarding Review by the Government on 
the working of the National Bicycle Corporation of 
India Limited, for the year 1992-93. 

(ii) Annual Report of the National Bicycle Corporation 
of India Limited, for the year 1992-93. alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(47) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Design. 
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Ahmedabad, for the year 1992-93, alonJWith Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of D~~:~", Ahmedabad, for the year 1992-93. 

(48) (i) A copy of the. Annual Report (Hindi and English 
versions) of the National Productivity Council, New 
Delhi, for the year 1992-93, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English versions) 
by the Government on the working of the National 
Productivity Council, New Delhi, for the year 1992-93.' 

(49) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of Section 3 of the Essential 
Commodities Act, 1955:-
(i) S.O. No. 648(E) published in Gazette of India dated the 

27th August, 1993 notifying the Indo Afrique Paper Mills 
Limited, Pune, as a mill producing newsprint. 

(ii) S.O. No. 831(E) published iJ1 Gazette of India dated the 
2nd November, 1993 notifying the GVG Paper Mills 
Private Limited. Nallur, as a mill producing newsprint. 

(iii) S.O. No. 947(E) published in Gazette of India dated the 
14th December, 1993 notifying the Shrike Paper Mills 
Limited. Shirwal, as a mill producing newsprint. 

(50) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-
(i) Statement regarding Review by the Govern,ment on the 

working of the National Small Industries Corporation 
Limited, New Delhi, for the year 1992-93. 

(ii) Annual Report of the National Small Industries 
Corporation Limited, New Delhi. for the year 1992-93, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(51) (i) A copy of the Annual Report (Hindi and English 
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versions) of the Electronic Service and Training Centre, 
Nainital, for the year 1992-93, alonpith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Electronic 
Service and Training Centre, Nainital, for the year 
1992-93. 

(52) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Process and Product Development 
Centre, Agra, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Process and 
Product Development Centre, Agra, for the year 1992-
93. 

(53) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute for Entrepreneurship 
and Small Business Development, New Delhi, for the 
year 1992-93, alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the National 
Inlititute for Entrepreneurship and Small Business 
Development, New Delhi, for the year 1992-93. 

(54) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Tool Room and Training Centre, 
Calcutta, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Central Tool 
Room and Training Centre, Calcutta, for the year 
1992-93. 

(55) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Coir Board. Kochi, for the year 1992-93. 
under section 19 of the Coir Industry Act, 1953. 

(ii) Statement (Hindi and English versional re.arding Review 
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by the Government on the working of the ('.oir Board, 
Kocbi, for the year 1992~93. 

(S6) (i) A copy of the Annual Report (Hindi and En~ 
veniODJ) of the Khadi and Village Industries Commiaion 
Bombay, for the year 1992-93, under sub-section (3) of 
section 24 of tbe Kbadi and Village 'Industries Commis-
sion Act, 1956. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Khadi and 
Village Industries Commission, Bombay, for tbe year 
1992-93. 

(57) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Khadi and Village Industries 
Commission, Bombay, for the year 1992-93, together 
with Audit Report thereon under sub-section (4) of 
section 23 of the Khadi and Village Industries 
Commission Act, 1956. 

(ii) Statement (Hindi and English versions) regarding ~eview 
by the Government on the Audited Accounts of Kbadi 
and Village Industries Commission, Bombay, for the year 
1992-93, 

(58) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Mishra Dbatu Nigam Limited 
and the Department of Defence Production and Supplies, 
Ministry of Defence for the year 1993-94. 

(59) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Hindustan Aeronautics Limited, Bangalore, for the year 
1992-93. 

(ii) Annual Report of the Hindustan Aeronautics Limited, 
Bangalore, for the year 1992-93, alonpitb Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 
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(b) (i) Review by the Government OD the workin, of the Misbra 
Dbatu Nigam Limited, Hyderabad, for the year 1992-93. 

(ii) Annual Report of the Mishra Dhatu Ni,am Limited, 
Hyderabad, for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of the Bharat 
Earth Movers Limited, for the year 1992-93. 

(ii) Annual Report of the Bharat Earth Movers Limited for 
the year 1992-93, alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(d) (i) Review by the Government on the working of the Goa 
Shipyard Limited, Goa, for the year 1992-93. 

(ii) Annual Report of the Goa Shipyard Limited, Goa, for 
the year 1992-93, alongwith Audited Aecounts and 
comments of the Comptroller and Auditor General 
thereon. 

(e) (i) Review by the Government on the working of the 
Mazagon Dock Limited, Bombay, for the year 1992-93. 

(ii) Annual Report of the Mazagon Dock Limited, Bombay, 
for the year 1992-93, alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(f) (i) Review by the Government on the working of the 
Garden Reach Shipbuilders and Engineers Limited, 
Calcutta, for the year 1992-93. 

(ii) Annuil Report of the Garden Reach Shipbuilders and 
Engineers Limited, Calcutta, for the year 1992-93, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(60) (i) A copy of the Annual Report (Hindi and English 
versions) of the Himalayan Mountain .. .ering Institute, 
Darjeeling, for the year 1992-93. 
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(ii) A copy of the Annual Accounts (Hindi and EDlliab 
versions) of the Himalayan Mountaineering Institute. 
Darjeeling. for .the year 1992-93. together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Himalayan 
Mountaineering Institute, Darjeeling, for tbe year 
1992·93. 

(61) (i) A copy of the Annual Report (Hindi and EnaIisb 
versions) of the Nehru Institute of Mountaincerin,. 
Uttarkashi, for the year 1992·93. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Nehru Institute of Mountaineering. 
Uttarkashi, for the year 1992·93, together with Audit 
Report thereon. 

,iii) A copy of the Review (Hindi and English versions) by 
the Government on the Nehru Institute of 
Mountaineering, Uttarkashi, for the year 1992·93. 

(62) A copy of the Annual Administrztion Reports (Hindi and 
English versions) of the Cantonment Boards for the year 
1992-93. 

(63) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Rural Development, Hyderabad, for 
the year 1992-93. 

(64) A copy of the Annual Accounts (Hindi and English versions) 
of the National Institute of Rural Development, Hyderabad, 
for the year 1992·93, together with Audit Report thereon. 

(65) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute of Rural 
Development, Hyderabad, for the year tm·93. 

5. Meuaps from, Rajy. S.bha 
Secretary-General reported the following messages from Rajya 

Sabha:-
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(i) "That at its litting held on the 20th December, 1993, 
Rajya Sabha, agreed without any amendment to the 
Chief Election Commissioner and other Election 
Commissioners (Conditions of Service) Amendment Bill, 
1993, passed by Lot Sabha on the 13th December, 
1993." 

(ii) That at its sitting held on the 20th December, 1993, 
Rajya Sabha, agreed without any amendment to the 
Census (Amendment) Bill, 1993, passed by the Lot 
Sabha on the 9th December, 1993." 

6. Reports of the Committee on the Welfare of Scheduled Calta 
and Scbeduled Tribes 

DR: RAMESH CHAND TOMAR presented a copy each of 
the following Reports (Hindi and English versions) of the 
Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes:-

(i) Twenty-Fifth Report on Action Taken by Government 
on the recommendations contained in the Fifth Report 
of the Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes (Tenth Lok Sabha) on the 
Ministry of Chemicals and Fertilizers (Department of 
Fertilizers) - Reservations for and employment of 
Scheduled Castes and Scheduled Tribes in Paradeep 
Phosphates Limited. 

(ii) Twenty-Sixth Report on Action Taken by Government 
on the recommendations contained in the Thirteenth 
Report of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes (Tenth Lok Sabha) on the 
Ministry of Petroleum and Natural Gas - Reservations 
for and employment of Scbeduled Castes and Scheduled 
Tribes in Gas Authority of India Limited. 

(iii) Twenty-Eighth Report on Action Taken by Government 
on the recommendations contained in the Fourteenth 
Report of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes (Tenth Lok Sabba) on the 
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Ministry of Civil Aviation and Tourism (Department of 
Civil Aviation) - Reservations for and employment of 
Scheduled Castes and Scheduled Tribes in International 
Airports Authority of India. 

7. Report or the Standlq Committee on Food, ClvU Supplies A 
PubUc Distribution 

SHRI RAM KAPSE presented the Third Report (Hindi and 
English versions) of the Standing Committee on Food, Civil 
Supplies & Public Distribution on Annual Report of the Ministry 
of Civil Supplies, Consumer Affairs & Public Distribution (1992-
93) and the Minutes of the sittings of the Committee relating 
thereto. 

8. Report or the Standing Committee on Science " Tech noloI)', 
Environment " Forests 

SHRI E. AHMED laid on the Table a copy (Hindi and 
English versions) of the Fifth Report of the Department-Related 
Parliamentary Standing Committee on Science & Technology, 
Environment & Forests on the Annual Report of the Department 
of Biotechnology for the year 1992-93. 

9. Motion regarding Third Report of Committee of PrivUeaes 
Shri Shiv Charan Mathur moved the following motion:-
"That this House do agree with the Third Report of the 

Committee of Privileges laid on the Table of the House on 
the 21st December, 1993." 

The motion was adopted. 
10. Matters under Rule 377 
(1) Shri Mullappally Ramachandran raised a matter regarding 

need to expedite work on fishing harbour Projects at Chombala 
and Mapila Bay in North Kerala. 

(2) Shri P.P. Kaliaperumal raised a matter regarding need to 
take steps to uproot superstitious beliefs from the society. 
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(3) Shri C.P. Mudalagiriyappa raised a matter rcprdiDl need to 
construct Ring Railway at Bangalore. 

(4) Dr. Parshuram Gangwar raised a matter relardinl need to 
ensure that namel of Bengali refugees settled in Pilibhit, U.P. is 
included in voters' list. 

(5) Shri Chandresh Patel raised a matter regarding need to connect 
Porbandar in Oujarat by a long distance train and Dame it as 
'Mahatima Gandhi' in his memory. 

(6) Shri Keshari Lal raised a matter regarding need to provide 
more funds to Government of Uttar Pradesh for early construction of 
roads etc. under Dacoit Eradication Programme in Ghatampur, 
Kanpur Dehat. 

(7) Shri Ramashray Prasad Singh raised a matter regarding need to 
look into mal-functioning of telephones in Jahanabad, Bihar . . 

(8) Prof. Rasa Singh Rawat raised a matter regarding need to 
amend Wild Life Protection Act. 
(Lok Sabha adjourned al 1.21 P.M. and re-assembled al 2.35 P.M.) 

°11. Statutory Resolution-withdrawn 
Time alloted: 1 hour 
Time taken: 1 hr. SO mts. 

Prof. Rasa Singh Rawat moved the following Resolution:-

"That this House disapproves of the Kalakshetra Foundation 
Ordinance, 1993 (No. 31 of 1993) promulgated by the President 
on the 29th s.cptember, 1993." 

The Resolution was withdrawn by leave of the House after 
discussion, as indicated in para 12 below. 

°12. Government B1U-passed 

The Kalakshetra Foundation Bill, 1993, as passed by Rajya Sabha. 

The motion for consideration of the Bill was moved by Kumari 

• Discussed toaether 



Selja. 

The following members took part in the combined discussion on 
the Resolution (vide para 11 above) and the motion for consideration 
of the BilI:-

(1) Shri Ramesh Chennithala 
(2) Shri Sartaj Singh Chhatwal 
(3) Shrimati Girija Devi 
(4) Prof. Malini Bhattacharya 
(5) Shri P. Kumarasamy 
(6) Shri Sobhanadreeswara Rao Vadde 
(7) Shri V. Dhananjaya Kumar 

Kumari Selja replied to the Debate. 
Prof. Rasa Singh Rawat spoke (by way of reply to his Statutory 

Resolution). 
The motion for consideration of the Bill was adopted and Clause-

by-clause consideration of the Bill was taken up. 
Clauses 2 to 35 were adopted. 
The First and Second schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Kumari Selja. 
The following members took part in the debate:-

(1) Shri George Fernandes 
(2) Kumari Selja 

The motion was adopted and the Bill was passed. 
13. Government BiU-4nder consideration 

The Sick Industrial Companies (Special Provisions) Amendment 
Bill. 1992. as Passed by Rajya Sabha. 

Time aDoted: 
Time taken: 
Balance: 

3 hours 
33' mts. 
2 Hn. 27 mts. 

Dr. Abrar Ahmed concluded his speech on tbe motion for 
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consideration of the Bill moved by him on th~ 18th December, 1993. 
The following members took part in ~he debate. 

(1) Dr. Luminarain Pandey 
(2) Shri A. Charles 
(3) Shri Ram Kripal Yadav (Speech unfinished) 

The discussion was not concluded. 
14. Discussion under Rule 193 

Time permissible: 2 hours 
Time taken: 4 Hrs. 08 mts. 

Discussion on the situation arising out of the increasing population 
in the country and measures taken by the Government to check the 
same raised by Shri Ram Vilas Paswan on the 17th December, 1993, 
continued. 

The following Members took part in the debate:-
(1) Dr. Kartikeswar Patra 
(2) Prof. Rita Verma 
(3) Shri Sriballav Panigrahi 
(4) Smt. Saroj Dubey 
(5) Shri Anna Joshi 
(6) Shri Amal Datta 
(7) Kum. Frida Topno 
(8) Smt. Geeta Mukherjee 
(9) Shri P.G. Narayanan 

(10) Shri Gopi Nath Gajapathi 
(11) Shri Sobhanadreeswara Rao Vadde 
(12) Shri Mani Shankar Aiyer (Speech "nfinished) 

The discussion was not concluded. 
The House was adjourned for want of quorum. 

7.51 P.M. 
(Lok Sabha Gdjourned tilill A.M. on Thursday, the 23rd December, 
1993) 

MGIP(PLU)MRND-5032LS-22-12-1993. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, December 23, 19931Pausa 2, 1915 (Saka) 

No. 256 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 301-304 and 306 were orally answered. 
Replies to Starred Question Nos. 305 and 307-320 were laid on the 
Table. 
2. Unstarred Questions ~ 

I 
Replies to Unstarred Ouest ion Nos. 3301-3536 and 3536-A were laid 

on the Table. 
3. Papen laid OD the Table 

The following papers were laid on the Table:-
(1) A copy of the Aircraft (Third Amendment) Rules, 1993 (Hindi 

and English versions) published in NotificatioD No. G.S.R. 637 
(E) in Gazette of India dated the 4th October, 1993 under 
section 14A of the Aircraft· Act, 1934 together with an 
explanatory Note. 

(2) (i) A copy of the Annual Report (Hindi and English versions) of 
the Air India, Bombay, for the year 1992-93 under sub-
section (2) of section 37 of the Air Corporations Act. 1953. 

(ti) A statement (Hindi and English versions) regarding Review 
by tbe Government on the workina of the Air India. 
Bombay. for the year 1992·93. 



(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Air India, Bombay, for the year 1992-93, 
together with Audit Report thereon under sub-section (4) 
of the section 15 of the Air, Corporations Act, 1953. 

(3) A copy of the Annual Report (Hindi and English versions) 
of the National Institute for the Mentally Handicapped. 
Secunderabad, for the year 1992-93. alongwith Audited Ac-
counts. 

(4) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute for the 
Mentally Handicapped, Secunderabad. for the year 1992-93. 

(5) A copy of the Tea (Marketing) Control (Amendment) 
Order, 1993 (Hindi and English versions) published in Notifi-
cation No. S.O. 876 (E) in Gazette of India dated the 18th 
Nove~ber, 1993 under sub-section (3) of Section 49 of thc 
Tea Act, 1953. 

(6) A copy each of th..e following papen (Hindi and English 
versions) under sub-section (1) of Section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of thc 
India Tea and Restaurants Limited. Bombay. for the 
year 1992-93. 

(ii) Annual Report of the India Tea and Restaurants 
Limited. Bombay, for the year 1992·93. alongwith 
Audited Accounts and Comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Export Credit Guarantee Corporation of India 
Limited. Bombay, for the year 1?92-93. 

(ii) Annual Report of the Export Credit Guarantee Cor-
poration of India Limited, Bombay, for the year 
1992-93, alongwith Auditcd Accounts and Comments 
of the Comptroller and Auditor General thereon. 

(7) (i) A copy of the Annual Report (Hindi and English ver-



3 

sions) of the Federation of Indian Export Orpnisationl, 
New Delhi, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the worlcing of the Federation of Indian 
Export Organisations, New Delhi, for the year 1992-93. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Council for Leather Exports, Madras. 
for the year 1992-93. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Council for Leather 
Exports, Madras. for the year 1992-93. 

(9) (i) A copy of the Annual Report (Hindi and English versions) 
of the Rubber Board. Kouayam. for the year 1992-93. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Rubber Board. Kot-
tayam. for the year 1992-93. 

(10) (i) A copy of the Annual Report (Hindi and English versions) 
of the Gem & Jewellery Export Promotion Council. 
Bombay, for the year 1992-93 alongwith Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Gem & Jewellery 
Export Promotion Council. Bombay. for the year 1992-93. 

(11) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Diamond Institute. Surat. for the year 1992-
93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Diamond 
Institute, Surat. for the year 1992-93. 

(12) (i) A copy of the Annual Report (Hindi and English versions) 
of thc Overseas Construction Council of India. Bombay, 
for the year 1992-93. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
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Government on the working of the Overseas Construction 
Council of India, Bombay, for the year 1992-93. 

(13) A copy of the Annual Accounts (Hindi and English venons) 
of the Employees' State Insurance Corporation, New Delhi, 
for the year 1992-93, together with Audit Report thereon, 
under Section 36 of the Employees' State Insurance Act, 
1948. 

(14) (i) A copy of the Annual Report (Hindi and En,lish versions) 
of the National Institute of Port Management, Madras, for 
the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute of 
Port Mana,ement, Madras, for the year 1992-93. 

(IS) (i) A copy of the Annual Report (Hindi and English versions) 
of the .National Ship Design &: Research Centre, Vis-
akhapatnam, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Ship Design 
&: Research Centre, Visakhapatnam, for the year 1992-93. 

(16) Statement (Hindi and English versions) explaining the reasons 
for not laying the Annual Report and Audited Accounts of 
the Hooghly Dock &: Port Engineers, Limited, for the year 
1992-93~ within the stipulated period of nine months after the 
close of the Accounting year. 

(17) A copy each of the following papers (Hindi and EnaIiah 
versions) under sub-section (I) of section 619A of the Com-
panies Act, 1956:-
(a) (i) Review by the Government on the working of the IBP 

Company Limited, Calcutta, for the year 1992-93. 
(ii) Annual Report of the IBP Company Limited, Cal-

cutta, for the year 1992-93, alongwith Audited 
Accounts aad comments of the Comptroller and 
Auditor General thereon. 
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(b) (i) Review by the Government on the workia. of the 
Indian Oil Corporation Limited. Bombay. for the year 
1992-93. 

(ii) Annual Report of the Indian Oil Corporation Limited. 
Bombay, for the year 1992-93. alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(c) (I) Review by the Government on tbe working of the 
Hindustan Petroleum Corporation Limited, Bombay. 
for the year 1992-93. 

(ii) Annual Report of the Hindustan Petroleum Corpora-
tion Limited. Bombay, for the year 1992-93. ~Ion&with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(d) (i) Review by the Government on the working of the 
Bharat Petroleum Corporation Limited. Bombay. for 
the year 1992-93. 

(ii) Annual Report of tbe Bharat Petroleum Corporation 
Limited, Bombay, for the year 1992-93. alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Engineen India Limited. New Delhi. for the year 
1992-93. 

(ii) Annual Report of the Engineers India Limited. New 
Delhi, for the year 1992:93, alongwith AudilCd 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(f) (i) Review by the Government on the working of the 
Biecco Lawrie Limited, Calcutta. for the year 1992-93. 

(ii) Annual Report of the Bieceo Lawrie Limited. Cal-
cutta, for the year 1992-93. alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 
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(g) (i) Review by the Government on the working of the 
Madras Refineries Limited, Madras, for the year 1992-
93. 

(ii) Annual Report of the Madras Refineries Limited, 
Madras, for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(h) (i) Review by the Government on the working of the 
Lubrizol India Limited, Bombay, for the year 1992-93. 

(ii) Annual Report of the Lubrizol India Limited, Bom-
bay, for the year 1992-93. alongwith Audited Accounts 
and comments of the Comptroller and Auditor Gen-
eral thereon. 

(i) (i) Review by the Government on the working of the 
Cochin Refineries Limited. Ernakulam. for the year 
1992-93. 

(ii) Annual Report of the Cochin Refineries Limited. 
Ernakulam, for the year 1992-93, alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(j) (i) Review by the Government on the working of the 
Bongaigaon Refinery and Petrochemicals Limited. 
Bongaigaon. for the year 1992-93. 

(ii) Annual Report of the Bongaigaon Refinery and Pet-
rochemicals Limited. Bongaigaon. for the year 1992-
93, alongwith Audjted Accounts and comments of the 
Comptroller and Auditor General thereon. 

(k) (i) Review by the Government on the working of the Gas 
Authority of India Limited. New Delhi. for the year 
1992-93. 

(ii) Annual Report of the Gas Authority of India Limited. 
New Delhi, for the year 1992-93. alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 
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(I) (i) Review by the Government on the working of the Oil 
India Limited, for the year 1992·93. 

(ii) Annual Report of the Oil India Limited, for the year 
1992-93, alonpith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(18) (i) A copy of the Annual Report (Hindi and English versions) 
of the Man made Textiles Research Association, Surat, for 
the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and ~nglish versions) by the 
Government on the working of the Man Made Textiles 
Research Association, Surat, for the year 1992-93. 

(19) (i) A copy of the Annual Report (Hindi and English versions) 
of the Silk and Art Silk Mills Research Association, 
Bombay, for the year 1992-93, alongwith Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English ver!ions) by the 
Government on the working of the Silk and Art Silk Mills 
Research Association, Bombay, for the year 1992-93. 

(20) (i) A copy of the Annual Report (Hindi and English versions) 
of the Synthetic & Rayon Textiles Export Promotion 
Council, Bombay, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Synthetic -& Rayon 
Textiles Export Promotion Council, 'Bombay, for the year 
1992-93. 

(21) (i) A copy of the Annual Repoa (Hindi and English versions) 
of the Cotton Textiles Export Promotion Council, Bom-
bay, for the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Cotton Textiles Export 
Promotion Council, Bombay, for the year 1992-93. 

(22) (i) A copy of the Annual Report (Hindi and English versions) 
of the Ahmedabad Textile Industry's Research Associ.-



8 

tion, Ahmedabad, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Annual Report (Hindi and English versions) 
of the Bombay Textile Resca(ch Association, Bombay, for 
the year 1992-93, alongwith Audited Accounts. 

(iii) A copy of the Annual Report (Hindi and English versions) 
of the South India Textile Research Association, Coimba-
tore, for the year 1992-93 alongwith Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English versions) 
of the Northern India Textile Research Association, 
Ghaziabad, for the ycar 1992-93, alongwith Audited Ac-
counts. 

(23) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Ahmedabad Textile 
Industry's Research Association, Ahmedabad; Bombay Tex-
tile Research Association, Bombay; South India Textile 
Research Association Coimbatore and Northern India Textile 
Research Association. Ghaziabad for the year 1992-93. 

(24) A copy each of the following papers (Hindi and English 
versions) under Sub-Section (1) of Section 619A of the 
Companies Act, 1956:-
(a) (i) Review by the Government on the working of the 

Cotton Corporation of India Limited, Bombay, for the 
year 1992-93. 

(ii) Annual Report on the Cotton Corporation of India 
Limited, Bombay, for the year 1992-93. alongwith 
Audited Accounts and comments of the Comptroller 
and Auditer General thereon. 

(b) (i) Review by the Government on the working of the 
National Handloom Development Corporation 
Limited, for the year 1992-93. 

(ii) Annual Report of the National Handloom Develop-
ment Corporation Limited, for the year 1992-93, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditer General thereon. 



(c) (i) Review by the Government on the working of the 
National Jute Manufactures Corporation Limited, Cal-
cutta, for the year 1991-92. 

(ii) Annual Report of the National Jute Manufactures 
Corporation Limited, Calcutta, for the year 1991-92, 
along with Audited Accounts and comments of the 
Comptroller and Auditer General thereon. -(25) Statement (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at (c) of item (24) above. 

(26) (i) A copy of the Annual Report (Hindi and English 
versions) of the Textiles Committee, Bombay for the 
year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Textiles Commit-
tee, Bombay for the year 1992·93. 

(27) (i) A copy of the Ann~al Report (Hindi and English 
versions) of the Handloom Export Promotion Council, 
Madras for the year 1992·93, alongwith Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Handloom 
Export Promotion Council. Madras for the year 1992·93. 

(28) (i) A copy of the Annual Report (Hindi and English 
versions) of the Wool Research Association. Thane, for 
the year 1992-93, alongwith Audited Accounts. 

(ii) A copy the Review (Hindi and English versions) by the 
Government on the working of the Wool Research 
Association, Thane, for the year 1992·93. 

(29) (i) A copy of the Annual Report (Hindi and English 
versions) of the All India Handloom Fabrics Marketing 
Co-operative Society Limited. Delhi • .for the year 1992· 
93, Alongwith Audited Accounts. 

(ii) A copy of tbe Review (Hindi and English versions) by 
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the Government on the working of the All India 
Handloom Fabrics Marketing Co-operative Society 
Limited, Delhi, for the year 1992·93. 

(30) (i) A copy of the Annual Report (Hindi and English 
versions) of the Export Promotion Council for Handi-
crafts, New Delhi, for the year 1992-93, alongwith 
Audited Ac:c:ounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Export Promo-
tion Council for Handicrafts, New Delhi, for the year 
1992-93. 

(31) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Cooperative Union of India. 
New Delhi, for the year 1992-93. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Cooperative Union of India. 
New Delhi. for the year 1992-93, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Cooperative Union of India, New Delhi, for the year 
1992-93. 

(32) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Federation of Urban 
Cooperative Banks and Credit Societies Limited. New 
Delhi, for the year 1992-93. 

(ii) A copy of. the Annual Accounts (Hindi and English 
versions) of the National Federation of Urban 
Cooperative Banks and Credit Societies Limited, New 
Delhi, for the year 1992-93, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Federation of Urban Cooperative Banks and Credit 
Societies Limited, New Delhi, for the year 1992-93. 



11 

(33) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of the All India Federation of Co-operative 
Spinning Mills Limited, Bombay, for the year 1992-93, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the workinl of the All India 
Federation of· Co-operative Spinning Mills Limited, 
Bombay, for the year 1992-93. 

(34) (i) A copy of the Annual Report (Hindi and En,lish 
versions) of the National Co-operative Dairy Federa-
tion of India Limited, Anand, for the year 1992-93, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Co-
operative Dairy Federation of India Limited, Anand. 
for the year 1992·93. 

(35) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Federation of Labour 
Cooperatives Limited, New Delhi. for the year 1992-
93. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Federation of Labour Cooperatives Limited. New 
Delhi. for the year 1992·93. 

(36) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council for Cooperative 
Training, New Delhi, for the year 1992-93. 

(ii) A copy of the Annual Accounts (Hindi and' English 
versions) of the National Council f9r Cooperative 
Training, New Delhi, for the year 1992-93, together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Council for Cooperative Training, New Delhi, for the 
year 1992·93. 
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(37) (i) A copy of the National Federation of Cooperative 
Sugar Factories Limited, New Delhi, for the year 
1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the workina of the National 
Federation of Cooperative Sugar Factories Limited, 
New Delhi, for the year 1992-93. 

(38) A copy of the Annual Report (Hindi and English versions) of 
the Central Social Welfare Board. New Delhi, for the year 
1992-93, alongwith Audited Accounts. 

(39) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Central Social Welfare 
Board. New Delhi for the year 1992-93. 

(40) A copy each of the following papers (Hindi and Enalish 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Indian Railway Finance Corporation Limited. New 
Delhi, for the year 1992-93. 

(ii) Annual Report of the Indian Railway Finance Corpo-
ration Limited, New Delhi. for the year 1992-93. 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Indian Railway Construction Company Limited. New 
Delhi, for the year 1992-93. 

(ii) Annual Report of the Indian Railway Construction 
Company Limited, New Delhi. for tbe year 1992-93. 
alongwith Audited Accounts and commenlli of the 
Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working of the Rail 
India Technical and Economic Servic:s Limited, New 
Delhi. for the year 1992-93. 
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(ii) Annual Report of tbe Rail India Technical and 
Economic Services Limited, New Delhi, for the 
year 1992·93, alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereoD. 

(41) (i) A copy of tbe Annual Report (Hindi and English 
versions) of the Railway Sports Control Board, for 
the year 1992·93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver· 
sions) by the Government on the working of the 
Railway Sports Control Board, for the yea, 
1992-93. 

(42) A copy each of the following papcrs (Hindi and English 
versions) under Sub-Section (1) of Section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Hindustan Vegetable Oils Corporation Limited. 
New Delhi, for the year 1992-93. 

(ii) Annual Report of the Hinduslan Vegetable Oils 
Corporation Limited. New Delhi, for the year 
1992-93, alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
State Trading Corporation of India Limited, for the 
year 1992·93. 

(ii) Annual Report of the State Trading Corporation of 
India Limited, for the year 1992-93, alongwith 
Audited Accounts and comments of. the Comptrol-
ler and Auditor General thereon. 

(43) (i) A copy of the Annual Report (Hindi and English 
versions) of tbe Spices Board, Cocbin, for the year 
1992·93. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Spice. Board, Cocbin, for the 
year 1992-93, together with Audit Report thereon. 
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(iii) A copy of the R~view (Hindi and English vemons) by 
the Government on the working of the Spices Board, 
Cochin. for the year 1992-93. 

(44) (i) A copy of the Annual Report (Hindi and English 
versions) of the Shellac Export Promotion Council, 
Calcutta. for the year 1992-93. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Shellac Export Promotion Council, 
Calcutta. for the year 1992-93. together with Audit 
Report thereon. -

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Shellac Export 
Promotion Council. Calcutta. for the year 1992-93. 

(45) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tobacco Board. Guntur. for the year 
1992-93. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Tobacco 
Board. Guntur. for the year 1992-93. 

(46) (i) A copy of the Annual Report (Hindi and English 
versions) of the Plastics & Linoleums Export Promo-
tion Council. Bombay. for the year 1992-93. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Plastics & 
Linoleums Export Promotion Council. for the year 
1992-93. 

(47) (i) A copy of the Annual Report (Hindi and English 
versions) of the Export Inspection Council and Export 
Inspection Agencies (Volume-I) for the year 1992-93. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Export Inspec-
tion Agencies (Volume-I) for the year 1992-93. 

(48) (i) A copy of the Annual Report (Hindi and English 
versions) of the Coffee Board for the year 1992-93. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Coffee Board 
for the year 1992-93. 
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(49) A copy each of the followin. papen (Hindi and En,lith 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Statement relarding Review by the Government on the 

working of the National Instruments Limited, Calcutta, for 
the year 1992-9". 

(ii) Annual Report of the National Instruments Limited, Cal· 
cutta, for the year 1992·93, alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(50) A copy each of the following Annual Reports and Accounts 
(Hindi and English versions) of the Regional Rural Banks for 
the year 1992-93, together with Auditor's Report thereon:-
(i) Indore Ujjain Kshetriya Gramin Bank, Ujjain. 

(ii) Pithoragarh Kshetriya Gramin Bank, Pithoragarh. 
(iii) Marudhar Kshetriya Gramin Bank. Churu. 
(iv) Faizabad Kshetriya Gramio Bank. Faizabad. 
(v) Sarayu Gramin Bank, Lakhmipur. 
(vi) Gwalior Datia Kshetriya Gramin Bank. Datia. 

(vii) Dewas Shajapur Kshetriya Gramin Bank. Dewas. 
(viii) Murshidabad Gramin Bank. Berhampore. 

(ix) Palamau Kshetriya Gramin Bank. Dahonganj. 
(x) Surat Bharuch Gramin Bank. Bharuch. 

(xi) Bhagirath Gramin Bank. Sitapur. 
(xii) Patliputra Gramin Bank, Patna. 

(xiii) Rewa Sidhi Gramin Bank. Rewa. 
(xiv) Sravasthi Gramin Bank. Bahraich. 
(xv) Hissar Sirsa Kshctriya Gramin Bank. Hissar. 

(xvi) Gurdaspur-Amritsar Kshctriya Gramin Vikas Bank. Gur· 
daspur. 

(xvii) Mandla-Balaghat Kshetriya Gramin Bank. Mandla. 
(xviii) Rajgarh-Schorc Kshetriya Gramin Bank. Schore. 

(xix) Valsad-Dangs Gramin Bank. Valsad. 
(xx) Sultan pur Kshctriya Gamin Bank. sultanpur. 

(xxi) Ballia Kshetriya Gramin Bank. Ballia. 
(xxii) Muzaffarnagar Kshetriya Gramin Bank. Muzaffarnagar. 



16 

(xxiii) Kakathiya Grameena Bank, Warangal. 
(xxiv) Solapur Oramin Bank, Solapur. 
(xxv) Sahyadri Gramin Bank, Shimoga. 

(xxvi) Va~ada Grameen Bank, Kumta. 
(xxvii) Manipur Rural Bank, Imphal. 

(xxviii) Bhojpur Rohtas Gramin Bank, Arrah. 
(xxix) Kanpur Kshetriya Gramin Bank, Kanpur. 
(xxx) Basti Gramin Bank, Basti. 
(xxxi) Marwar Gramin Bank, Patio 
(xxxii) Alwar Bharatpur Anchalit Gramin Bank, Bbaratpur. 
(xxxiii) Ambala-Kurukshetra Gramya Bank, Ambala City. 
(xxxiv) Howrah Gramin Bank, Howrah. 
(xxxv) Bhagalpur Banka Kshetriya Oramin Bank, Bhagalpur. 

(xxxvi) Mallabhum' Gramin Bank, Bankura. 
(xxxvii) Fatchpur Kshetriya Gramin Bank, Fatehpur. 
(xxxviii) Nainital Almora Kshetriya Gramin Bank, Nainital. 

(xxxix) Kalahandi Anchalika Gramyha Bank, Bhawanipatna. 
(xl) Koraput Panchabati Gramya Bank, Jeypore. 

(xli) Langpi Dehangi Rural Bank, Diphu. 
(xlii) Lakhimi Gaonlia Bank, Golaghat. 

(xliii) Bundelkhand Kshetriya Gramin Bank, Tikamgarh. 
(xliv) Singhbhum Kshetriya Gramin Bank, Chaibasa. 
(xlv) Gorakhpur Kshetriya Gramin Bank, Gorakhpur. 
(xlvi) Baitlrani Gramya Bank, Baripada. 

(xlvii) Bolanajr Anchalik Gramya Bank, Bolanajr. 
(xlviii) Pinakini Grameena Bank, Nellore. 

(xlix) Sri Rama Grameena Bank, Nizamabad. 
(I) Vallalar Grama Bank, Cuddalore. 

(Ii) Thane Gramin Bank, Thane. 
(Iii) Rushikulya Grama Bank, Berbampur. 

(Iiii) Manjira Grameena Bank, San,arcddy. 
(Iiv) Chaitanya Gramccna Bank, Tenali. 
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(Iv) Godavari Grameena Bank. Rajahmunciry. 
(Ivi) Naaaland Rural Bank. Kobima. 

(Ivii) Chikmalalur KOdap Grameena Bank, Cbikamaplur. 
(lviii) Farrukhabad Grantin Bank. Farrukbabad. 

(lilt) Parvathiya Gramin Bank, Cbamba. 
(Ix) Chitradurp Gramin Bank, Chitradur,a. 

(lxi) Prathma Bank, Moradabad. 
(lxii) Madhubani Kabetriya Gramin Bank, Madhubani. 

(lxiii) Damob Panna Sapr Kshetriya Gramin Bank, Damoh. 
(!xiv) Vidur Gramin Bank, Bijnor. 
(lxv) Jamuna Gramin Bank, Asra. 

(lxvi) Sabarkantba Gandbina,ar Gramin Bank, Himatnagar. 
(Ixvii) Banukantha Mehaana Gramin Bank, Patan. 

(lxviii) Visveshvaraya Grameena Bank. Mandya. 
(Ixix) Bilaspur Raipur Kahetriya Gamin bank, Bilaspur. 
(Ixx) Shahdol Kabetriya Gramin Bank, Sbudol. 

(lxxi) Hindon Gr~in Bank. Gbuiabad. 
(lxxii) Nalanda Gramin Bank, Biharsbarif. 

(lxxiii) Jamnagar Rajkot Gramin Bank, Jamnalar. 
(lxxiv) Santbal Parpnu Gramin Bank, Dumb. 
(lxxv) Bundi Cbittorgarh Kshetriya Gramin Bank, Bundi. 

(lxxvi) Magadb Gramin Bank, Gayi. 
(lxxvii) Ratnaliri Sindbudurg Gramin Bank. Ratnap;. 

(lxxviii) North Malabar Gramin Baok, Kannur. 
(budx) DunJarpur BanlW&ra Kabetriya Gramin Bank, Dunprpur. 
(Ixu) Kuhi Gramin Bank, Varanui. 
(luxi) Bastar Ksbetriya Gramm Bank, laJdalpur. 
(lxuii) Saran Ksbetriya Gramin Bank, Cbapra. 
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(lx.xxiii) Sangamelbwara Grameena Bank, Mchboobnapr. 
(lxxxiv) Avadh Gramin Bank, Lucknow. 
(lxuv) ChhatrasaJ Gramin Bank, Orai. 
(luxvi) Allahabad Ksbetriya Gramin Bank, AUahabad. 
(luxvii) Ohenkanal Gramya Bank, Ohenkanal. 
(lxuviii) Bhandara Gramin Bank, Bhandara. 

(lxxxix) Jaipur Nagaur Aanchalik Gramin Bank, Jaipur. 
(xc) Aurangabad Jalna Gramin Bank. Auranlabad. 

(xci) Samastipur Kshctriya Gramin Bank, Samutipur. 
(xcii) Vidisha Bhopal Kshctriya Gramin Bank, Vidisha. 

(xciii) Samyut Kshetriya Gramin Bank, Azamlarh. 
(xciv) Shivalik Kshetriya Gramin Bank, Hoshiarpur. 
(xcv) South Malabar Gramin Bank, Malappuram. 
(xcvi) Shivpuri Guna Kshetriya Gramin Bank. Shivpuri. 
(xevii) Gopallanj Kshetriya Gramin Bank, Gopalganj. 
(xeviii) Puri Gramya Bank, PipU. 
(xcvix) Shekhawati Gramin Bank. Sikar. 

(c) Champaran Kshetriya Oramin Bank, Motihari. 
(ci) Kisan Gramin Bank, Budaun. 
(eii) Ch'hindwara Seoni Kshetriya Gramin Bank. ChhindwBrB. 

(eUi) Sri Visakha Grameena Bank. Srikakulam. 
(eiv). Sri Saraswathi Grameena Bank, Adilabad. 
(ev) Jhabua Ohar Kshetriya Gramin Bank, Jhabua. 

(evi) Aravali Kshetriya Gramin Bank, Sawai Madhopur. 
(evii) Akola Oramin Bank, Akola. 
(eviii) Alaltnanda Gramin Bank, Pauri Garhwal. 
(eix) Aligarh Gramin Bank, Alilarh. 
(ex) Prataplarh Kshetriya Oramin Bank. Prataplarh. 
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(cxi) Sri Gan.anqar Ksbctriya Gramin Bank, Sri Ganlanalar. 
(51) A wpy of the Central Sale, Tu (Reptration &ad Turnover) 

(Amendment) Rules, 1993 (Hindi and EnaIish versions) pub-
lished in Notification No. G.S.R. S04 in Gazette of India dated 
the 30th September, 1993, under sub-section (2) of section 13 of 
the Central Sales Tu Act, 1956. 

(52) A wpy each of the fonowing Notifications (Hindi and EnaHah 
versions) under sub-section (2) of ICction 38 of the Central 
Excises and Salt Act, 1944:-
(i) G.S.R. 594(£) published in Gazette of India dated the 7th 

September, 1993 together with an explanatory memorandum 
regarding exemption to rock phosphate and sulphur from tbe 
whole of the excise duty leviable tbereon. 

(ii) G.S.R. 612(£) published in Gazette of India dated the 17th 
September, 1993 together with an explanatory. memorandum 
making certain amendments to the Notification No. 177186-
CE, dated the 1st March, 1986. 

(iii) G.S.R. 626(£) published in Gazette of India dated the 27th 
September, 1993 tasetber with an explanatory memorandum 
making certain amendment to the NotiflCltion Nos. 51193 
and 52193-CE, dated the 28th February, 1993. 

(iv) G.S.R. 664(E) published in Gazette of India dated the 19th 
October, 1993 tOlether with an explanatory memorandum 
regarding exemption to all excisa.ble Joods donated or 
purchased out of cuh donations for the relicf and rehabilita· 
tion of the people affected by the earthquake in the States of 
Maharashtra and Kamatak, from the whole of the duty of 
excise leviable thereon, subject to certain wnditions. 

(v) G.S.R. 69O(E) published in Gazette of India dated the Sth 
November, 1993 toaether with an el5planatory memorandum 
makina certain amendments in the Notification No. 11~· 
CE, dated the 8th May, 1985. 

(53) A wpy each of the followiDa Notifications (Hindi and Enalish 
versions) under section 159 of the Customs Act, 1962:-
(i) O.S.R. 555(£) published in Gazette of India dated the 16th 
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AUJUIt. 1993 to,other with an explanatory memorandum 
muing certain amendments in the Notification No. ISS! 
86-customs, dated the 1st March. 1986. 

(ii) G.s.a. S66(E) published in Gazette of India dated the 
20th August, 1993 together with an explanatory memoran-
dum making certain amendments in the Notifications No. 
219184-Cus., dated the 10th August, 1984. 

(iii) G.S.R. S92(E) published in Gazette of India dated the 6th 
September, 1993 together with an explanatory memoran-
dum malting certain amendment in the Notification No. 
123187-Cua., dated the lst Marc:b, 1987. 

(iv) G.S.R. S99(E) published in Gazette of India dated the 
10th September, 1993 together with an explanatory 
memorandum regarding exemption to rRu Erythropoietin 
(Remax) from the basic customs duty of 10 percent ad 
valortm and whole of the additional duty of customs 
leviable thereon. 

(v) G.S.R. 6OO(E) published in Gazette of India dated the 
10th September, 1993 together with an explanatory 
memorandum seeking to increase basic customs duty on L-
Base for the manufacture of chlor(\mphenicol powder or 
chloramphenicol palmitate from nil to 25 percent ad 
valorem. 

(vi) G.S.R. 601(E) published in Gazette of India dated the 
10th: September, 1993 together with an explanatory 
memorandum making certain amendments to certain 
Notifications mentioned in the Notification. 

(vii) O'.S.R. 602(E) published in Gazette of India dated the 
10th September, 1993 together with an explanatory 
memorandum making certain amendments to Notification 
No. 276192-Cus., dated the 23rd September. 1992. 

(viii) G.S.R. 603(E) published in Gazette of India dated the 
10th September, 1993 together with an explanatory 
memorandum making certain amendments to Notification 
No. 1l0l86-CUI., dated the 17th February, 1986. 
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(b) G.S.R. 604(£) pUbllahed in Ouette of India dated the 
10th September, 1993 toaether with an explanatory 
memorandum seetinl to extend a concession.. rate of 
import duty of 2S percent tul vtllorem to specified ,ood. 
wben imported into bdia for the National Stock Excban,e 
Project. 

(x) G.S.R. 613(E) publisbed in Gazette of India dated the 
17th September, 1993 tOlether with an explanatory 
memorandum seeking to extend the conceaional rates of 
import duty prescribed therein to 23 more countries who 
have ratified the agreement on the Global System of Trade 
Preferences among developing CIOuntries. 

(xi) G.S.R . 632(E) published in Gazette of India dated the 
28th September, 1993 together with an expalanatory 
memorandum regarding exemption to 'Exdmer Laser' a 
sight saving equipment from the whole of the custom, 
duty. 

(xii) G.S.R. 634(E) published in Gazette of India dated the 
29th September, 1993 to,ether with. an explanatory 
memorandum making certain amendments in the Notifica-
tion No. 271J84..Cus. dated the 14th November. 1984. 

(xiii) G.S.R. 665(E) published in Gazette of India dated the 
19th October. 1993 together witb an explanatory 
memorandum regarding exemption to all ,oods when 
imported into "India and intended for donation for the 
relief and rehabilitation of the people affected by the 
earthquake in the States of Manrashtra and reamataka 
from the whole of the basic and additional duties of 
customs leviable tbereon subject to certain conJition5 
mentioned in the NotifICation. 

(xiv) G.S.R. 666(E) published in Gazette of India dated the 
20tb October, 1993 together with an explanatory 
memorandum seekilll to reduce the import duty on Ethyl 
alcohol, denatured, of any strenath, from 105 percent to 10 
percent tul vtllorem. 
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(xv) G.S.R. 669(E) published in Gazette of India dated the 
22nd October, 1993 together with an explanatory 
memorandum makina certain amendments iD the NotifIca-
tion No. 267192-Cus., dated the 23rd September, 1992. 

(xvi) G.S.R. 671(E) published in Gazette of India dated the 
26th October, 1993 together with an explanatory 
memorandum seeking to reduce the import duty on 
closed Circuit Television system used as Low Vision Aid 
from 8S percent to 10 percent lUI valo~m. 

(xvii) G.S.R. 672(E) published in Gazette of India dated the 
26th October, 1993 together with an explanatory 
memorandum making certain amendments to Notification 
No. 144188-Cus., dated the 27th April, 1988. 

(xviii) G.S.R. 680(E) published in Gazette of India dated the lst 
November, 1993 together with an explanatory mcmoran-
dum making certain amendments to Notification No. 161 
89-Cus., dated the 1st November. 1989. 

(xix) G.S.R. 701(E) published in Gazette of India dated the 
12th November, 1993 together with an explanatory 
memorandum regarding exemption to machinery. instru-
ments, tools and their accessories fully from basic customs 
duty and additional duty when imported for setting up of 
ammunition filling facilities in the ordnance factory pro-
ject at Bolangir. Orissa. 

(xx) G.S.R. 718(E) published in Gazette of India datcd thc 
25th November. 1993 together with an explanatory 
memorandum making certain amendmcnts to Notification 
No. 89191-Cus., dated the 25th July, 1991. 

(54) A copy each of the following Notifications (Hindi and 
English versions) under section 296 of the Income-tax Act. 
1961:-

(i) The Income-tax (Fourteenth Amendment) Rules, 1993 
published in Notification No. S.O. 666(E) in Gazelle of 
India dated the 6th September, 1993. . 

(ii) The Income-tax (Nineteenth Amendment) Rules, 1993 
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published in Notification No. S.O. 832(E) in Gazette of 
India dated the 2nd November. 1993. 

(iii) The Income-tax (Twentieth Amendment) Rule., 1993 pub-
Hshed in Notification No. S.D. 863(E) in Gazette of India 
dated the 12th November, 1993. 

(55) A copy of the New Bank of India, [Determination of 
Placement of Employees (Officers and Workmen) of the New 
Bank of India in Punjab National Bank] Scheme, 1993 (Hindi 
and English versions) published in Notification No. S.D. 
936(E) in Gazette of India dated the 8th December, 1993 
under sub-section (6) of section 9 of the Banking Companie. 
(Acquisition and Transfer of Undcrtakinp) Act. 1980. 

(56) A copy of the Report on the Trend and Progress of Housln, 
in India, June, 1992 of National Housina Bank (Hindi and 
English versions) under section 42 of the National Houlling 
Bank Act, 1987. 

(57) A copy of the Annual Report and Accounts (Hindi and 
English versions) of the Nagaland Rural Bank. Kohima. for 
the year 1990-91, together with Auditor', Report thereon. 

(58) A copy of the AnnuaJ Report and Accounts (Hindi and 
English versions) of the Nagaland Rural Bank, Kohima. for 
the year 1991·92, together with Auditor's Report thereon. 

(59) A copy each of the foUowing papers (Hindi and Enalish 
versions) under sub-section (1) of section 619A of the Com-
panie. Act, 1956:-
(i) Review by the Government on the workina of the Bharat 

Electronics Limited. Bansalore, for'tbe year 1992-93. 
(ii) Annual Report of the Bharat Electronics Limited, Banaa· 

lore, for the year 1992·93, alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(60) A eopy each of the following statements (Hindi and English 
versions) .howing action taken by the Government on varioUi 
assurances. promises and undertakings given by the MiniAtcrs 
durina the various sessions of Lok Sabha:-



1. Sta .... nt No. XXXI - EiPtb SeIIion, 1987 } 
1. Stltement No. XXXV - Ninth Seuioa. 1987 
3. State_nt No. XXXVI - Tenth SnIion. 1_ 
4. Statement No. XXXI - Eleventh Seaion. 1_ 
5. Statement No. XXX - Thlrteentb Seaion, 1919 
6. Statement No. XXV - Second SeIIion ·1990 } 
7. StltemeDt No. XXI - Third Seaion, 1990 
I. Stltemeat No. xvm - Seventb Seuion. 1991 

EiPtb 
Lak Sablul 

Ninth 
LoIt Sabba 

9. Stltement No. XVII - Firat Seuioa. 1991 
10. Stltement No. XIV - Second Seuion, 1991 Tenth 
11. Stltement No. XII - Third Seaion, 1991 Lok Sablul 
12. Statement No. X - Founh Senion, 1991 
13. Statement No. VII - Fifth Sealon, 1991 
14. Statement No. VI - Sixth Seajon, 1993 
15. Stltement No. II - Seventh Senion. 1993 

(61) (i) A copy of the Annual Report (Hindi and English vcrsions) 
of the National Institute of Hydrology, Roorkee, for thc 
year 1992·93 alonpith Audited Accounts. 

(ii) SlJItement (Hindi and English versions) regarding Rcvicw 
by the Government on the working of the National 
Institute of Hy~rology, Roorkce, for tbe year 1992·93. 

(62) A copy of the Annual Report (Hindi and English versions) of 
the Narmada Control Authority, Indore, tor the year 1992-93, 
alongwith Audited Accounts. 

(63) A copy of the Notification No. U-I4011/160/89-Dclhi (Hindi 
and English versions) published in Delhi Gazette dated the 
6th December, 1993, extending the period of Supeneuion of 
Municipal Corporation of Delhi issued under sub-section (1) 
of section 490 of the Delhi Municipal Corporation Act, 1957. 

(64) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act; 1956:-
(i) Review by the Government on the Power Grid Corpora-

tion of India Limited, for the year 1992-93. 
(ii) Annual Report of the Power Grid Corperation of India 

Limited for the year 1992-93, alonpith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 
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(65) A copy each of lIN foUowill. papen (Hindi and EnaJi.b "nion.) IIftCIer 
Section 619A of the Companies Act, 1956:-

(a> (i) Review by the Government on the working of the 
Haryana Agro Industries Corporation Limited, Chan-
di,arh, for the year 1992-93. 

(Ii) Annual Report of the Haryana Agro Industries Corpo-
ration Umited, Chandigarh, for the year 1992-93. 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the workin, of the 
Kerala Agro Industries Corporation Limited. 
Thiruvananthapuram, for the year 1991-92. 

(ii) Annual Report of the Kerala Agro Industries Corpora-
tion Umited. Thiruvananthapuram, for the year 
1991-92. alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(66) Two statements (Hindi and English versions) showing reasonll 
for delay in laying the papers mentioned at (1) above. 

(67) (i) A copy of the Annual Report (Hindi and Enalish 
versions) of the Institute of Hotel Management, Cater-
ing Technology and Applied Nutrition. Bombay. for 
the year 1992-93 alongwith Audited AccountJ. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management. Cater-
ina Technology and Applied Nutrition. Madras, for 
the year 1992-93, alongwith Audited Accounts. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management. Cater-
ing Technology and Applied Nutrition, Goa. for the 
year 1992-93 alongwith Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Manaaement. Cater-
ing Technology and Applied Nutrition. Bhubaneswar. 
for the year 1992-93. alongwith Audited Accounts. 

(v) A copy of the Annual Report (Hindi and Engli!ih 
versions) of the Institute of Hotel Management. Cater-
in, and Nutrition. Lucknow, for the year 1992-93 
alongwith Audited Accounts. 
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(vi) A copy of the Annual Report (Hindi and En,lish 
versions) of the Institute of Hotel Management, Cater· 
ing Technology and Applied Nutrition, Hyderabad, for 
the year 1992-93, alongwith Audited Accounts. 

(vii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Manalement, Cater-
ing and Nutrition, Ahmedabad, for the year 1992-93 
alongwith Audited Accounts. 

(viii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, Cater-
ing Technology and Applied Nutrition, Bangalore. for 
the year 1992-93 alongwith Audited Accounts. 

(ix) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, Cater-
ing Technology and Applied Nutrition. Gwalior. for 
the year 1992-93, alongwith Audited Accounts. 

(x) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management. Cater-
ing Technology and Applied Nutrition. Jaipur. for the 
year 1992-93. alongwith Audited Accounts. 

(xi) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, Cater-
ing Technology and Applied Nutrition. Bhopal. for the 
year 1992-93. alongwith Audited Accounts. 

(xii) A copy of the Annual Report (Hindi and English 
versions) of the Dr. Ambedkar Institute of Hotel 
Management. Catering and Nutrition, Chandigarh. for 
the year 1992-93. alongwith Audited Accounts. 

(xiii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management and 
Catering Technology. Thiruvananthapuram, for the 
year 1992-93, alongwith Audited Accounts. 

(xiv) A copy of the Annual Report (Hindi and English 
versions) of the Food Craft Institute, Udaipur. for the 
year 1992-93. alongwith Audited Accounts. 
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(xv) A copy of the Annual Report (Hindi and English 
versions) of the Food Craft Institute. Faridabad. for 
tbe year 1992-93. alonpilh Audited Accounts. 

(xvi) A copy of the Annual Report (Hindi and Englilh 
versions) of the Food Craft Institute. Ganltok. for the 
year 1992-93, alongwith Audited Accounts. 

(68) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Institutes of Hotel 
Management, Catering Technology and Applied Nutrition at 
Bombay. Madras. Goa. Bangalore. Lucknow. Hydcrabad. 
Ahmedabad. Bhubaneswar. Jaipur. Bhopal. Chandigarh. 
Tbiruvananthapuram. Gwalior and Foodcraft Institutes at 
Udaipur. Faridabad and Gangtok for the year 1992·93. 

(69) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. 
Bangalore. for the year 1992·93. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the. working of the Population 
Research Centre. Bangalore. for the year 1992·93. 

(70) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. 
Vadodara. for the year 1992·93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versionli) by 
the Government on the working of the Population 
Research Centre. Vadodara. for the year 1992·93. 

(71) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. 
Bhubaneswar. for the year 1992·93. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre. Bhubaneswar. for the year 1992·93. 

(72) (i) A copy of the Annual Report (Hindi and Enalilih 
versions) of the Population Research Centre. 
Chandigarh. for the year 1992·93. alongwith Audited 
Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre, Chandigarh. for the year 1992-93. 

(73) (i) A copy of the Annual Report (Hindi .. nd English 
versions) of the Population Research Centre, 
Dharwad, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre, Dharwad. for the year 1992-93. 

(74) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. Delhi, 
for the year 1992-93. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre. Delhi. for the year 1992-93. 

(7!1i) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre, Tamil 
Nadu, for the year 1992-93, aJongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
th~ Government on the working of the Population 
Research Centre, Tamil Nadu, for the year 1992-93. 

(76) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. 
Trivandrum. for the year 1992-93. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre. Trivandrum. for the year 1992-93. 

(76) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. 
Lucknow. for the year 1992-93. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
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the Government on the working of the Population 
Research Centre, Trivandrum, for the year 1992-93. 

(78) (i) A copy of tbe Annual Report (Hindi aad Enpish 
versions) of the Population Research Centre, Lucknow, 
for the ycar 1992-93,. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre, Lucknow, for the year 1992-93. 

(79) (i) A copy of the Annual Report (Hindi and En,lilh 
versions) of the Population Research Centre, PUDe, for 
the year 1992-93, alongwitb Audited AccouDts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre, Pune, for the year 1992-93. 

(SO) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of the Population Research Centre, 
Guwahati, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and Enllish versions) by 
the Government on the working of the Population 
Research Centre, Guwahati, for the year 1992-93. 

(81) (i) A copy of the Annual Report (Hindi and En&lish 
versions) of the Cancer Institute, MadrBl, for the year 
1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and Enllish versions) by 
the Government on the working of the Cancer 
Institute, Madras, for the year 1992-93. 

(82) (i) A copy of the Annual Report (Hindi and Enpi.h 
versions) of the Postgraduate Institute of Medical 
Education and Research, Chandigarh, for the ycar 
1991-92 under section 19 of the POItlfaduate Institute 
of Medical Education and Research Act, 1966. 

(ii) A copy of the Annual Accounts (Hindi and Enalish 
versions) of the Postgraduate Institute of Medical 
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Education and Research, Chandi,arb, for the year 
1991-92, togetherwitb Audit Report thereon under 
section 18 of the Postgraduate Institute of Medical 
Education and Research Act, 1966. 

(iii) A copy of the Review (Hindi and Englisb versions) by 
the Government on the working of the Postgraduate 
Institute of Medical Education and Research, Chan-
digarh, for the year 1991-92. 

(83) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (82) above. 

(84) A copy of the Establishment of New Medical Colleges, 
opening of higher courses of study and increase of admission 
capacity in medical colleges Regulation, 1993 (Hindi and 
English versions) published in Notification No. MCI-34( 41) / 
93-Med. (N) ih Gazette of India dated the 29th September, 

1993 issued under section 33 of the Indian Medical Council 
Act, 1956. 

(85) A copy of the Establishment of new dental colleges, opening 
of higher courses of study and increase of admission capacity 
in dental colleges Regulations, 1993 (Hindi and English 
versions) published in Notification No. DE 2293 in Gazette of 
India dated the 25th September, 1993 under sub-section (4) of 
section 20 of the Dentists Act, 1948. 

(86) A. copy of the prevention of Food Adulteration (Fifth Amend-
ment) Rules, 1992 (Hindi and English versions) published in 
Notification No. G.S.R. 784(E) in Gazette of India dated the 
28th September, 1992 under sub-section (2) of section 23 of 
tbe prevention of Food Adulteration Act, 19S4 together with 
a corri,endum thereto published in Notification No. G.S.R. 
483(E) dated the 30th June, 1993. 

(87) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (86) above. 

4. Messa .. from RaJy. Saba 
Secretary-General reported the following meuascs from Rajy. 

Sabba:-
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(1) "That at ita uttin. held OD the 20th Deceml?cr, 1993, Rajya 
Sabha aarced to the amendments made by the Lolc Sabba It its 
sitting held on the 11th December, 1993, in the Public Prcmitel 
(Eviction of Unauthorised Occupants) Amedment Bill, 1992." 

(2) "That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Presidcnt's Emolumcnta and Pension 
(Amendment) Bill, 1993, passed by Lole Sabha on the llth 
Dccember, 1993. 

(3) That at its sitting held on the 21st December, 1993, Rajya 
Sabba passed the Pren Council (Amedmcnt) BiU, 1993. 

(4) That Rajya Sabba had no recommendations to make to Lolc 
Sabha in regard to the Supreme Court Judges (Conditions of 
Service) Amemdment Bill, 1993, passed by Lole Sabha on the 
11th December, 1993. 

(S) That Rajya Sabha had no recommendations to make to Laic 
Sabha in regard to thc High Court and Supreme Court JudlCs 
(Conditions of Service) Amedment Bill, 1993, passed by Lolc 
Sabha on the 11th December, 1993. 

(6) That at its sitting held on the 21st December, 1993, Rajya 
Sabha agreed without any amendment to the Inland Waterways 
Authority of India (Amendment) Bill, 1993, passed by the Lolc 
Sabha on the 18th December, 1993. 

5. Bills passed by RaJya Sabba - Laid on the Table 
The Press Council (Amendment) BiU, 1993 

6. Alseat to Bills 
Secretary-General laid on tbe Table the following two Bills paued 

by the Houses of Parliament during the Current Session and aucnted 
to by the President:-

(i) The Merchant Shipping (Amendment) Bill, 1993. 
(ii) The Public Records Bill, 1993. 

7. Reports or the Committee on the Welfare ct Scbedulcd Cutel ... 
Scheduled Tribes. 

SHRI PARAS RAM BHARDWAJ presented a copy each of the 
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following Reports (Hindi and English versions) of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes:-

(1) Twen~-seventh Report on Action Taken by Government on 
the recommendations contained in the Twelfth Report of 
the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes (Tenth Lok Sabba) on the Ministry of 
Welfare-Tribal Co-operative Marketln, Development Fed-
eration of India Limited (TRIFED). 

(2) Thirtieth Report on Action Taken by Government on the 
recommendations contained in the Nineteenth Report of the 
Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of 
Civil Aviation and Tourism (Deptt. of Civil Aviation) 
-Reservations for and employment of Scheduled Castes 
and Scheduled 'Tribes in National Airports Authority. 

(3) Thirty-first Report on Action Taken by Government on the 
recommcndations contained in the ~ixth Report of the 
Committce on the Welfare of Scheduled Castes and 
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of 
Finance (Deptt. of Economic Affairs-Banking Division) 
-Reservations for and employment of Scheduled Castes 
and Scheduled Tribes in Punjab National Bank and credit 
facilities provided by the Bank to Scheduled Castes and 
Scheduled Tribes. 

8. Reports and Minutes or Committee on Public Undertaklnp 

SHRI RAMESii CHENNITHALA presented the foUowing 
Reports and Minutes (Hindi and English versions) of the Committee 
on Public Undertakinp: 

(1) Twenty-fourth Report on Social Responsibilities and Public 
Accountability of Public Undertakinp and Minutes of the 
sittings of the Committee relatinl thereto. 

(2) Twenty-fifth Report on Action Taken by Government on 
the recommendations contained in their Fourth Report on 
National Textile Corporation Ltd. (i) Avoidable payment of 
commission of Rs. 148.40 lakhs due to appointment of 
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agents for supplies to Defence &. other Government Depart-
ments; and (ii) Avoidable unproductive Expenditure and 
Rs. 1.41 crores· due to shut down of Boilers in Ajudhia 
Textile Mills of N.T.C. (DP&'R) Limited. 

(3) Twenty-sixth Report on Action Taken by Government on 
the recommendations contained in their Seventeenth Report 
on Disposal of scrap of Public Undcrtakings through Metal 
Scrap Trade Corporation Ltdlother public Undertakinp. 

(4) Twenty-seventh Report on Action Taken by Government on 
the recommendations contained in their Eighteenth Report 
on Indian Petrochemicals Corporation Limited. 

9. Statement or Committee on PubUc Undertaldnal 
SHRI RAMESH CHENNITHALA laid on the table a Statement 

(Hindi and English Versions) showing Action Taken by Government 
on the recommendations contained in Chapter I of: 

(1) Tenth Report of Committee on Public Undertakings (1992-
93) on Action Taken by Government on the recommenda-
tions contained in their Sixth Report (Ninth Lok Sabha) on 
ONGC-Construction of NR-I and NH Well Platforms. 

(2) Thirteenth Report of Committee on Public Undertakings 
(1992-93) on Action Taken by Government on the recom-
mendations contained in their fifty-ninth Report (EiJbth Lok 
Sabha) on ONGC-Extra expenditure of Rs. 70.31. lakhs on 
the purchase of Pour Point Depressent. 

10. Report or the Committee on Petitions 
SHRI SUDHIR GIRl presented the Eleventh Report (Hindi and 

English versions) of the Committee on Petitions. 
11. Report or Standlnl Committee on Finance 

SHRI NIRMAL KANTI CHATTERJEE 'Presented the Fourth 
Report (Hindi and English versions) of the Standing Committee on 
Finance on the 'Working of the Public Sector Banks' and Minules of 
Sittings of the Committee relating thereto. 
12. Report or the Standina Committee on Industry 

SHRI MANORANJAN BHAKTA laid on the Table a copy (Hindi 
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and English venions) of the Fourth Report of the Department-
Related Parliamentary Standing Committee on Industry on the Status 
of Mini Steel Plants. 

13. Report of tbe Standing Committee on Science and Technolol)', 
Environment and Forests 

SHRIMA TI BHA VNA CHIKHLlA laid on the Table a copy 
(Hindi and English versions) of the Sixth Report of the Department-
Related Parliamentary Standing Committee on Science and Techno-
logy, Environment and Forests, on the Annual Report of the 
Department of Science and Technology for the year 1992-93. 

14. Interim Report of the Jolnt Parliamentary Committee to lUaeit 
FacUlties and Remuneration for Membe" or ParUament 

SHRI RAM VILAS P ASW AN presented the Interim Report 
(Hindi and English versions) of the Joint Parliamentary Committee to 
suggest Facilities and Remuneration for Members of Parliament. 

IS. Motion reaRnllnl Tblrty-Slxtb Report of Buslness Advisory Com-
mittee 

SHRI MUKUL WASNIK moved the following motion:-
"That this House do agree with the Thirty-sixth Report of the 

Business Advisory committee presented to the House on the 
21st December, 1993, with the modification that the House 
may adjourn on Thursday, the 23rd December, 1993, and r('-
assemble on Wednesday, the 29th December, 1993 and sit on 
Thursday, the 30th December, 1993 also to discuss exclu-
sively the Report of the Joint Committee to enquire into the 
irregularities in securities and banking transactions." 

The motion was adopted. 
(Lok Sabha adjourned at 1.45 P.M. and re-asumbled at 3.00 P.M.) 
16. Matten Under Rule 377 

(1) Shri Gopi Nath Gajapathi raised a matter regarding need to 
release adequate funds for the development of Gopalpur in 
Ganjam district of Orissa as a tourist resort. 

(2) Shri Mohan Lal Jhikram raised a matter regarding necd to 
send a team of Geologists to enquire into the inflammable 
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gas coming out of Narmada river water in Mandala district in 
Madhya Pradesh. 

(3) Kum. Frida Topno raised a matter regarding need to 
establish a Doordarshan studio at Rourkela in Orissa to 
project. preserve and promote rieh tribal culture. 

(4) Shri Asht Bhuja Prasad Shukla raised a matter resardins 
need to declare Kampearganj·Menhdawal·Basti Tada road in 
Basti district of U.P. as National Highway. 

(5) Dr. Gunawant Rambhau Sarode raised a matter regardina 
need for central assistance for construction of railway over-
bridges at Fekri and Nashirabad on National Highway No.6 
in Jalgaon district of Maharashtra. 

(6) Shri S. Sivaraman raised a matter regarding need to shift 
railway diesel shed at Erode to Shornour in Palakkad 
Division in Kerala. 

(7) Dr. (Smt.) K.S. Soundaram raised a matter regarding need 
to have a uniform royalty norms for all upcoming hotel 
projects in the country. 

(8) Shri G.M.e. Balayogi raised a matter regarding need to fill 
up posts through nominations for SCJST on Board of Public 
Sector Undertakings. 

(9) Shri Santosh Kumar Gangwar raised a matter regarding need 
to look into functioning of railway wagon workshop at 
Ijjatnagar. Bareilly. Uttar Pradesh. 

(10) Smt. Santosh Chowdary raised a matter regarding need to 
ensure stoppage of Barauni express at Phagwara. Punjab 

17. Govemment BUI - Palled 

Th~ Sick Industrial Compani~s (S~cial Provisions) Amendment 
Bill. 1992. tl$ passed by Rajya Sabha. 
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Time allotted: 3 Hours. 
Time Taken: 3. Hn. 43 Mts. ", 

Discussion on the motion for consideration of the Bill moved by 
Dr. Abrar Ahmed on the 18th December. 1993. continued:-

The following members took part in the debate:-
(1) Shri Ram Kripal Yadav 
(2) Kum. Mamata Banerjee 
(3) Prof. Susanta Chakraborty 
(4) Shri Satyanarayan Jatiya 
(5) Shri E. Ahamed 
(6) Shri George Fernandes 
(7) Shri Dau Dayal Joshi 
(8) Shri Sriballav Panigrahi 
(9) Shri Tej Narayan Singh 

(10) Shri Sudarsan Raychaudhuri 
(ll) Shri ~. Dennis (J 
(12) Shri Ram Nagina Mishra 

Dr. Abrar Ahmed replied to the debate. 
The motion for consideration was adopted and Clause -by- c1ausc 

consideration of the Bill was taken up. 
Clause 2 was adopted. as amended. 
Clauses 3 to 20 were adopted. 
Clause 1 was adopted. as amended. 
The Enacting Formula was adopted. as amended. 
The Long Title was also adopted. 
The motion that the Bill. as amended. be passed was moved by Dr. 

Abrar Ahmed. 
The following members took part in debate:-
(1) Shri Saifuddin Choudhury 
(~) Shri Sycd Shahabuddin 
(3) Dr. Abrar Ahmed 
The motion was adopted. and the Bill. al amended. wal passed. 

,I 
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-18. Statement by Prime MInister 
The Prime Minister made a statement regarding Scheme for Small 

Works Programme in the constituencies of M.Ps. 
19. Government Bills-Under Consideration 
I. The Transplantation of Human Organs Bill, 1993, a.f Passed by 

Rajya SaMa and as r~port~d by th~ S~/~ct Committee. 
The motion for consideration of the Bill was moved by Shri Paban 

Singh Ghalowar. 

Discussion was not concluded. 
II. Th~ Air Corporations (Transf~r of Undutakings and Repeal) 

Bill, 1992. 
Time allotted 

Time taken 
2 Hours. 
03 Mts. 

Balance 1 Hour 57 MIS. 

The Motion for consideration of the' Bill was moved by Shri 
Ghulam Nabi Azad. 

The discussion was not concluded. 

7.09 P.M. 
(Lok Sabha adjourned till Jl A.M. on Wednesday, the 29th 

December, 1993). 

C.K. JAIN. 
Secre(ary-Gttrual . 

• Made a' 5.51 P.M. 

MGIP(PLU)MRND-S0571S-23.12.1893. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proc:eedinp) 

Wednesday, December 29, 19931Pausa 8, 1915 (Sata) 

No. 157 
11 A.M. 
1. QuestlonJ 

The sitting of Lok Sabha for Friday the 24th December, 1 Y93 
baving been cancelled, the replies to Starred Oueation NOI. 321-340 
Listed for the day were treated as Unltarred and their answcn 
together with the answers to Unstarred Question NOI. 3537-3769 
Listed for thc day will be printed in the official Report for tbe day. 
2. Meua .. from RaJya Sabba 

Secretary-General reported the following mcssqes from Rajya 
Sabha:-

(1) That at its sitting held OD the 22nd December, 1993, Rajya 
Sabha agreed without any amendment to tbe Protection of 
Human Rights Bill, 1993, passed by the Lok-Sabhll on tbe 18th 
December, 1993. 

(2) That at its sittinl held rn the 22nd December, 1993, Raira 
Sabha agreed without any amendment to the Jute Manufac-
tures Development Council (Amendment) Bill. 1993, passed by 
the Lok Sabba on the 18th December, 1993. 

(3) That Rajya Sabba had no recommendations to make to Lot 
Sabha in relard to the Appropriation (No. S) Bill. 1993. paucd 
by Lot Sabha on the 211t December, 1993. 

(4) That at ill sittins held on the 23rd December.' 1993, Rajya 
Sabba puaed the Payment of Gratuity (Amendmellt) Bill. 
1993. 
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3. am ...... by Raj,. Sabba-lald on the T.ble 
THE PAYMENT OF GRATUITY (AMENDMENT) BILL, 1993. 

4 ...... ander Rule 193 
Time available: 2 days 
Time taken : 7 Hrs. 10 Mh. 

Sbri Atal Bihari Vajpllyee raised a discussion on the R~port of the 
Joint Committee to enquire into irregularities in Securities and 
Banking Transactions, presented to tbe House on the 21st December. 
1993. 

The following members took part in the debate:-
(1) Sbri Salman Khursheed~ 
(2) Shri Somnath Chatterjee 

(Lok Sabha adjourned at 2.12 P.M. and re-a.rsembled at 3.02 P.M.) 
(3) Shri P. Chidambaram:-
(4) Shri Hari Kishore Singh 
(5) Shri Sbarad Dighe 
(6) Shri Bhogendra Jha 
(7) Shri A. Asokaraj 
(8) Shri Sobhanadreeswara Rao Vadde 
(9) Shri Suraj Mandai 

(10) Shri E. Ahamed 
(11) Shri Pawan Kumar Bansal 

The discussion was not concluded . 
. 13 P.M. 
Lot SGbIttI adjourned till 11 A.M. on Thursday. the 30th December, 1993). 

C.K. JAIN. 
Secretary-General. 

IP(~ ...... 11-1113. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedinp] 

Thursday, December JO, 19931Pausa 9, 1915 (Saka) 

No. 158 
11.01 A.M. 

1. Allent 10 BWI 
Secretary-General laid on the Table the following three Bills paued 

by the Houses of Parliament durin. the CwTcnt Session and assented 
to by the President:-

(1) The Advocates (Amendment) Bill, 1993 
(2) The President's Emoluments and Pension (Amendment) Bill, 

1993 
(3) The Supreme Court Judges (Conditions of Scrvice) Amend-

ment Bill, 1993. 
2. Minutes or the SItU. or the Joint ParUamentary Committee to 

IUgest FacWtles aDd Remuneration for Memben or Parl ..... eal 
SHRI A.R. ANTULAY laid the Minutes (Hindi and English 

versions) of the Sittings so far of the Joint Parliamentary Committee 
to suggest Fac:iUties and Remuneration for Members of Parliament. 

3. Diacuuion under Rule 193 
Time available : 2 days 
Time taken: 14 Hrs. 12 Mts. 

Discussion on the Report of the Joint Committee to enquire into 
irreJUlarities in Securities and Banking transactions, presented to the 
House 01'1 'he 21st December, 1993, raised by Shri Atal Dibari 
Vajpayee . .a the 29th. December, 1993, continued: 

1 



2 

The followin, members took part in the dcbate:-
1. Shri Ram Kapse 
2. Shri Indrajit Gupta 
3. Shri Pranab Mukherjee 
4. Shri Srikanta Jena 

(Lok Sabha adjourned at 1.30 P.M. and re-assembled at 2.21 P.M.) 
S. Shri Buta Sinp 
6. Shri Rupchand Pal 
7. Shri Prithviraj D. Chavan 
8. Shri Guman Mal Lodha 
9. Shri H.D. Deve,owda 

10. Shri Citta Basu 
11. Shri B. Shankaranand 
Shri Manmohan Sin,h replied to the debate. 
The discussion was concluded. 
*4. Statement by Minister 
The Minister of Water Resources made a statement about his 

recent visit to Nepal regarding Co-operation in Water Resource 
Development. 
@5. Penoul Explaaatlaa IUIder IlaIe 357 

Shri Rameshwar Thankur made a personal explanation clarifying 
certain references made about him in the Report of the Joint 
Parliamentary Committee to enquire into irre,ularities in Securities 
and Banking Transactions. 

6. Valedktory References 
The Prime Minister and the Speaker made valedictory references 

on the conclusion of Eighth Session of Tenth Lolt Sabha. 
7. N.tloaaI Sana 
The National sonl wu played. 
~ ~. adjourned sine die at 7.29 P.M.) 

" ". 
eM_ at 2.21 P.M . 
• 'Made at 3.14 P.M. 

MGlP(PLU)M~.12.1183. 

C.K. JAIN, 
Secretllry-GeneraJ. 




